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LEGISLATIVE ASSEMBL Y. 
Monday, 22M ~  1924. 

The Assembly met in the Assembly Chamber at Eleven of the 
Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

PUNISHMENT OF RAILWAY EMPLOYEES FOR INFRINGEMENT OF RULES. 
2297. *Mr. M. Yusuf Imam , (0) Will the Government state what 

railway rule is infringed by the employees by going away for a few 
hours from their stations to fetch provisions and other necessaries during 
the rest hours; and also state under ~  rule the various kinds of 
punishments, namely, suspension with a forfeiture of pay, reduction in 
pay, postponing annual increment, etc., are inflicted on them for the reasons7 

a complaint about which has been published in the newspapers 
Lakskman dated 26th July 1923, and also Bkaratjiwan dated 26th 
November 1923 T 

(b) Is it correct that the forfeiture of a sum from an employee". "lit-

salary on account of suspension or reduction in pay is only permissible 
in cases of infringement of the general rules 225, 226, 229, 231, 232, 233, 
242 and 243 but in all other cases only a fine is imposable as per general 
rule 359 (1), provided that no railway servant shall be thereby rendered 
liable to be punished twice for the same offence T 

. Mr. O. D .•. JIiDdley: (a) Govemment have not seen the com-
plaints referred to, and, in the absence of information as to the far.ts 
and the railway concerned, they are not in .a. position to give a repl;x to 
this part of the question. 

(b) A copy of General Rule 359 (1), which gives details of the 
penalties for breach of the rules quoted, is being sent to the Honourable 
Member. 

ROYAL ARMY TEMPERANCE AssoClATIQN. 

2298. -Mr. O. S. Ranga Iyer : (i) Will the Governmem be pledsed 
to state whether it is a fact that the Royal Army T~  Association 
has ceased to exist! If so, from when Y And why , 

(ii) (a) Was a committee appointed by the Government to inquire 
into the affairs of the Association , 

(b) Has the .Committee reported' 
(c) Will the Government be pleased to publish the report? 
(d) Will the Government place on the table all the papers in its 

possession bearing on this subject , 

~ 
( 3883 ) 
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lIIr. B. Burdon: (i) The Government of India are informed that 
the Governing Council of the Royal Army Temperance Association 
(India) has ordered its branches to close with effect from the 29th 
February 1924 but that the Association has not yet terminated its 
existence. The chief reasons for the closure . of the branches of the 
Association are understood to be : 

(1) the standard of temperance among British soldiers has much 
improved; . 

(2) in recent years, reforms have been introduced in the ad-
ministration of regime-ntal institutes and other measures 
have been devised which. render unnecessary the direct 
activities of the Royal Army Temperance ;A.ssociatron 
(India). 

(ii) (a). No. 
(b) (c) (d). Do not arise. 

Mr. 'C. 8. B.&nga Iyer: Will Government be pleased to state if 
a kind of, if I may use the expression without any offence, fraud was 
perpetrated on the funds of the Association T 

Mr. B. Burdon: I am afraid that Government are not in a posi-
tion to make any statement on the point. . The Royal Army Temperance 
Association (India) is a body incorporated under a Statute with a 
memorandum of association of its own, and is not, strictly speaking, 
Bn official org!lnisation. 

MEDICAL EXAMINATION OF PILGRIMS TO BAGHDAD AND KERBALA. 

2299. -Haji Wajihuddin : Is it a fact that pilgrims for Baghdad and 
Kerbala suffered last season great hardships after embarkation from 
Bombay when they were taken out from the steamer at Karachi for 
medical examination ana if so under what authority and for what special 
reason examination was done at Karachi after sailing from the port of 
B01D.bay? Do thE:' Government propose to issue necessary instructions 
in the matter! 

Mr. J. W. Bhore : Pilgrims to Baghdad and Kerbala do not sail 
by pilgrim ships and are not treated as pilgrims under the Indian 
Merchant Shipping Act, 1923. They sail by ordinary ships and if any 
such ships arrive at Kara.chi from Bombay without bills of health they 
have to send ashore all deck passengers travelling to ports beyond India 
for compulsory disinfection and medica] examination under the rules 
made under the Indian Ports Act. No cases of hardship caused to 
such pasengers have come to the notice of Government and they do not 
therefore propose to issue any instructions in the matter. 

INSTAI,I,ATION ~ A TRAIN STOP ApPARATUS ON THE GREAT INDIAN PENIN-
SULA RAILWAY • 

. 2300. *Haji Wajihuddin : Are the Gonrnment aware that the G. I. J;>. 
Railway have recently installed a 'Train Stop' on certain portions of ~~ l  
line and· if so to what extent it prevents the possibility of . colhslOl1 
and accidents and what is the cost of installation and whet}{er it i. 
proposed to extend .Bame gradually throughout India , 

• 
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Mr. A. .... L. Par80DI : Government are aware that a Train Stop 
apPJI.ratus is being installed on the Itarsi..Jubbulpore section of the 
Great Indian Peninsula Railway as an experimental measure, at an 
estimated cost of a.bout Rs. 46,000. The object aimed at is the preven-
tion of collisions by preventing two trains being on the same block sec-
tion at the II&me time, but it is not possible to say if this object will be 
achieved or whether the use of the appliance will be increased until the 
results of the experiment are knoWD. These results of course will be 
carefully watched. 

~AT IATIO  OF PILGRIMS TO THE HEDJAZ. 

2301. *Uaji WajihuddiD : Will the Go-vernment be pleased to state 
(a) the approximate number of Hedjaz pilgrims who purchased frODl 
Indian ports during last sea80n single and return tickets respectively, (b) 
how many of them came back safely at their own expense, (c) how many 
were found destitute and at what cost were they repatriated T 

Mr. 1. W. Bhore : A statement giving the necessary information is 
placed on the table. ,. 

StaIMn.erU 61wwift{/ 1M "umber oj" H edjaz pilgri_ who p1U'C1la6ed ft. mid rem", 
lick" durift{/ Ihe :pilgrim ~ oJ 1923; 1M """"'- oJ ~ mid tIM 0061 oJ tlaeir 
repatrianOA. 

Number I -NUMBER OF EXPENDIT17RE ON TilE E AT IATIO~ OF 

Number 
DE'ITITUTES. DESTITUTE PUoGRIMS. 

of of , , 
pilgrims pilgrims Repatriat- Contribu· Contribu-who pur· who pur- ed by ship- Repatriat- Contribu. abased cbased ping ~ ed by tiona tion by tion by Total 
l!i.ngle retum Central Govem- expendi-. 

tickets. tickets. panles novern· by Raj Com· ment of ture. free of I ment. pilgrims. mittee. India. I charge. i r I I l-
I 

I 

Ra. Rs. Rs. Rs. 

;13,349 694 

I 
1,949 1,716 19,361 2,600 35,300 67,261 

• The reat of such pilgrims as returned to India presumably paid their own expenses. 

RAILWAY DISASTER NEAR HARAPPA ON THE NORTH-WESTERN RAILWAY. 

2302. ·Sardar Gulab Singh: (a) Are the Government aware that a 
serious collision occurred beyond Harappa .on the N. W. R. on the 29th 
August, resulting in very serious casualties T 

(b) Are the Government aware that all the passengers killed or injured 
belong to the intermediate and third class , 

(c) Will the Government please state how many suits have been filed 
.for eOIDl'tlDsation by the sufferers T 

(d) Do the Government contemplate instructing the railway 
authorities to voluntarily give deserving compensation in the ease of every 
sufferer T . 
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(e) Are the Government prepared to suggest ~  arbitrators to ~ 
railway authorities and the sufferers who msy est1mate the amount Qf 
compensation deserved in each case T 

Mr. A. A. L. Parsons: (a) to (d). The Honourable Member is 
referred to the reply given in this Assembly on 10th September 1924, 
to Diwan Bahadur M. Ramachandra Rao's question. • 

(e) Government do not consider that this is necessary. 

CASUALTIES AMONG THIRD AND INTERMEDIATE CLASS PASSENGERS IN RAIL-
WAY COLLISIONS. 

2303. ·Sardar Gula.b Singh: (a) Are the Governmenr. aware that 
most casualties occur amongst third and intermediate class passenger" 
during collisions T 

(b) What immediate action, if any, do the railway authorities con-
template taking to minimise the risk of travelling for i~ class of 
passengerS ? 

Mr. A. A. L.· Parsons: (a) Yes. 
(b) The Honourable Member is referred to the reply given in 

this Assembly on 10th Septembf:r 1924, to Diwan Bahadur M. Rama-
chandra Rao's question. 

COLLISIONS ON RAILWAYS IN 1924. 
2304. ·Sardar Gulab Singh: Will the Government ploaso state the 

number of railway collisions that have occurred during this year, giving 
in each case the following facts :-(1) Name of railway where collision 
occurred, (2) Number of killed, (3) Number of wounded, (4) T.otal 
amount of compensation awarded, (5) Number of casualties amongst first 
and second class passengers, (6) Number of casualties among railway 
staff, (7) The number of suits filed for compensation. 

Mr. A. A. L. Parsons: All the information available will be found 
in Appendix C. of Volume II of the Report by the Railway B08rd on 
Indian Railways for 1923-24, which will be issued shortly. 

GRIEVANCES OF THE BELUR PASSENGERS. 
2305. ·Xhan Bahadur Sarfaru BuaaiD Khan: (a) Has the attention 

of Government been drawn to the letter published in the issue of the 
Forward of the 6th September 1924, page 11, under the heading 
" Grievances of the Belur passengers " T 

(b) If so, will they please state if the IItatements made therein are 
correct T 

(e) If correct do they propose to issue instructions to the railway 
authorities concerned to redress the grievances of the travelling public T 

Mr. A. ,. t.. PanoDl: (a) Government have seen the letter re-
ferred to. -

(b) and (e). _ A copy of this quef>tion and answer, together with a 
copy of the letter, will be forwarded to the Agent, who will doubtless 
discuss the matter with his Local Advisory Committee. 
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REVIVAL OF THE SALT INDUSTRY ON THE ORISSA CoAsT. 

2306. ·Pandit Nilakantba Di.8: (1) Are ~ Government aware: 
(a) that in the old Bihar and Orissa Legislative Council a Resolu-

tion was moved in March 1918 to revive the salt indUstry 
on the coast of Orissa ; 

(b) that the Government of Bihar and Orissa gave assurances for 
reviving the salt industry there T 

(2) Was (i) any inquiry: made, (ii) responsible firm asked, or 
(iii) the Government of India moved, in accordance with the promise made 
by the Bihar and Orissa Government on that occasion ; and (it') was there 
any attempt made on the part of the Government for the revival of the 
industry in the area ? 

(3) If so, what was done, with what result T 

The Honourable Sir Basil Blackett: (1) The answer is in affirmative. 
(2) and (3). In view of the then prevalent shortage of salt in 

India, inquiries were ml:\d,e, which resulted in firms of 
standing interesting themselves in the revival of the salt 
industry in Orissa. The firms however eventually aban-
doned their sehemes on detailed examination. 

MANUFACTURE OF SALT FOR HOME CONSUMPTION BY 'J.'HE PEOPLE OF ORISSA 
DURING THE FAMINE OF 1919-20. 

2307. ·Pandit Nilakantha Das : Are the Government awarl! that in 
the last Puri famine in 1919-1920 the Government of Sir E. Gait instructed 
the loeal officials by a confidential circular to allow the' people of the 
salt areas to manufacture salt for their home consumption as an anti-
famine measure T 

The Honourable Sir Basil Blackett : The Honourable Member is 
presumably referring to the imltructions issued in 1918, when in view of 
thc shortage of salt stocks in India and the high prices, excise officers were 
instructed not to prosecute perSOllS who extracted salt on a small seale for 
their home consumption. 

REVIVAL OF TIlE SALT INDUSTRY ON THE ORISSA COAST. 

2308. ·P&ndit Nil&k&ntba Das : Has the attention or the Go\'ern-
ment been drawn to the fact that recently on Aug. 21, the people of Parikud 
(Chilka Salt areas) have approached the Go,·ernment for the immediate 

revival of the salt industry in the said area 'With the following resolution 
passed at a gathering of the people there T 

The Resolution runs: 
.. In view of the faet that the .. It industry, which was the main industry 

of the people of the coast lands, having been abolished, this locality 
has fallen without labour and occupation and that agriculture being 
not in keeping with the climatic conditions of the place, scarcity and 
even famine have praetically becomE' endemic in thi. area, this meetiu, 
of the rayatB of Parikud moat --empllatieally exp_ that the revival 
of BaIt industry is the main HIIledy for aaving the people from famine 
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IUld emigration and saving the area from ultimate clepopulation. 
This meeting prays that the Government do take immediate measures 
to revive the industry, which was the main occupation of the people 
from very ancient times." 

The Honourable Sir Basil Blackett : The answer is in the negative. 

REVIVAL OF THE SALT INDUSTRY ON THE ORISSA COAST. 

2309. ·Pandit Bilakantha Du : Are the Government prepared to 
consider immediate measures and take effective steps for the revival of the 
!.'alt industry on the Orissa coast, 

(i) to give relief to the people there in need, as well as 
(i'i) to redeem the assurances of the Bihar and Orissa Government, 

made in 1918 f 
The Honourable Sir Basil Blackett: The administration of the Salt 

Department in Orissa will, it is anticipated, shortly be taken oyer by the 
Central Board of Revenue and the Board will give due consideration to 
any reasonl!ble proposal that ~  be put forward before it for the suggested 
revival of the salt industry in Orissa. 

PROCEDURE FOLLOWED BY THE INDIAN STORES DEPARTMENT re TENDERS FOR 
STORES. 

2310. *Sir P. S. Sivaswamy Aiyer : 1. Will the Government be pleat;ed 
to state, if it is true : 

(a) That tenders for stores to be purcha8ed by the Indian Stores 
Department are advertised for in the Indian Trades Journal' 

• (b) That on the due date the tenders are opened publicly, in the 
presence of any tenderers who wish to be present and the 
~i  quoted are read over to them' 

(c) That a statement of all orders placed by the Department, with 
prices, is published weekly in leading papers in India T 

2. If the reply to question No. 1 be in the affirmative, will the Gov-
ernment be pleased to state, if there are any reasons why unlike the Indian 
Stores Department, the Master General of Supplies and the different rail-
way administrations and the Railway Board do not follow this wholesome 
procedure Y 

The Honourable Mr. A. C. Chatterjee: 1. (a) The procedure in 
force in the Indian Stores Department is, whenever time permits, to 
invite tenders for all requirements exceeding Rs. 5,000 in value by means 
of advertisements in the Indian Trades Journal and, in special cases, in 
leading newspapers also. For lirgent demands and demands under 
Rs. 5,000 in value tenders are invited from firms, borne on the list of the 
Chief Controller of Stores, which deal in the class of articles required. 

(b) and (c). The answer is in the affirmative. 

2. 'The Railway Board have instructed railway  administrations to 
follow, as far 8S is practicable, the procedure indicated in parts 1, (a) 
and (b}of the 1uMion, and, thoUgh it would probably,. not be feasible 
to Jlublish weekly in the leading newspapers a statement of all the numerous 
orders, large and small, placed by railways, the Railway Board have also 
asked railway administrations ,to publish results· of tenders called for 
publit.'ly in the Indian T,.ades JO'Umol. . 
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The methods (.f purchase adopted by the Kuter General of Supply 
vary according to the nature of the commodity. Generally speaking, these 
methods are directed to the securing of supplies of the requisite quality 
at the cheapest rates. The methods actually followed are as follows : 

(a) Food grains are purchased -wholesale in the prineipal ~ 
centrE'S through the agency of a commercial firm of standm.t 
md tenders for the agency are invited through the medium 
of the various European and Indian Chambers of Commerce 
in India. 

(b) Wheat products are obtained by milling Government wheat 
at mills taken under Government control. 

(c) Coal and coke are obtained through the Chief Mining Engineer, 
Railway Board, who places his orders with the collieries. 

(d) Petrol, mineral oil, lubricants and paints. Tenders are invited 
from the producers and manufacturers and their accredited 
agents who are the only wholesale source of supply. 

(e) Miscellaneous stores including Ordnance stores. A list of 
approved firms, whose credentials and resources have been 
ascertained, is maintained, and tenders are invited from 
these firms. 

In view of the market conditions obtaining in respect of the classes 
of stores with which the Master General of Supply deals it is considered 
that the existing procedure has many advantages, but the question will 
receive further consideration. 

STORES FOR THE MASTER GENERAL OF SUPPLY, THE RAILWAY BOARD AND 
RAILWAY ADMINISTRATIONS. 

2311. ·Sir P. S. SivaBWamy Aiyer : Will the Government be pleased 
to order the Master General of Supply, the Railway Board, and all the 
railway administrations in the future : 

(a) firstly to advertise for tenders of all their requirements above 
Rs. 2,000 end also state· in the tenders where the stores are 
required; 

(b) secondly, to open all tenders publicly and reatd out the rateS 
to the competitors who wish to be present ; 

(c) thirdly, to publish weekly, in the leading papers, statements 
of all orders placed with prices. 

Mr. A. A.. L. Parsons: Government a,re not prepared to issue orders 
to the Master General of Supply 011 the lines ~  The proeedure 
followed by that officeI: in the matter of obtaining supplies has already 
been fully described in the answer given to the Honourable Member'8 
starred question immediately preceding this one, to which I would invite 
his attention : 

(a) As regJ\i-ds the Railway Board, they seldom, if ever, purchase 
stores, etc"! without calling for tenders. With regard to the 
railway administrations, it would not be practicable 01' 
economical in all C88es for railways to advertise for tenderS 
for all their requirements above Rs. 2,000, b1lt thit; is done 
in the majority of caBell. There are oases in which advert. 
ing fox: tenderB would serve DO- useful purpose or would 
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cause delay in meeting urgent -demands. T~  tender forms 
indicate where the stores are to be delivered. I may 
mention however that numerous railway advertisements for 
teflders already appear ifl the lfldiafl Trades Jo'Urool and 
I will suggest to Agents that the practice should be extended 
as far as possible. 

(b) and (c). The Honourable Member)s referred "to the reply 
given to part (2) ot his question immediately preceding 
this one. 

Mr. Chaman Lall : Will Government be pleased to inform the House 
as to the -procedure adopted in giving tenders for railway sleepers to 
Spedding and Co. ! 

ARMY CANTEEN BOARD. 

2312. *Mr. Kumar 8ankar Ray: (a) Will the Government be 
pleased to state when the present Army Canteen Board system was 
started' 

(b) Will the Government state what is the constitution of the aboYe 
Board and what control, if any, haye the Government got over its manage-
ment and constitution ! 

(c) Will the Goyernment also state the number of Indian and British 
units in which the system has been tried and its financial effect on the 
Government, if any ! 

(d) Which of the two systems (the Army Canteen Board system or 
the old tenan_cy system) has been found to be more advantageous from the 
soldiers' point of view and what do the Government propose to do tt> 
meet the wishes of those concerned Y 

(e) Will the Government be pleased to lay on the table figures show-
ing the strength and pay of the establishment at the Head Office of the 
Board under the following heads :-Officers-Indians and Europeans, 
Establishment under the Chief Accountant-Indians and Europeans 
(including ChriAtians and Anglo-Indians), Establishment under the Sec-
retary-Indians and others , 

(f) What is the proportion of Indian establishment to Europeam in 
respect of the strength and pay T 

Mr. E. Burdon: (a) The Army Canteen Board (Indi .. ) was incor-
porated as a Company "Not for profit and limited by guarantee" on 
the 7th February 1922. . 

(b) The comt.itution of the Board is that of a Company" Not for 
profit and limited by guarantee" and registered under the Indian 
Companies Act, 1913. The answer to the second part of the question 
is that the Government retain control over the Board through those 
provisions in the &rticles of association which lay down that certain 
officials of .Government, financial and other, shall be associated with the 
~  of tile Board's oper&tions. 

(c) Up to date, the following are the number of British regimental 
institutes and Indian unit shops conducted by the Army Canteen Board 
(India) :-British-69; Indian-H. 
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As for the latter part of the question, I am not sure that I understand 
it. The finaneim position of the Board was described in the answer given 
on the 9th June last to starred question No. 1414. 

(d) Government have reason to believe that the soldier regards the 
Army Canteen Board (India) -system as being more advantageous to him 
than the Old. tenancy system. 

(e) and (f). I will furnish the Honourable Member separately with 
two statements which have been given to me by the courtesy of the Board 
of Management.· It is perhaps desirable for me to emphasise the fact 
that these establishments are not Government establishments. 

H D " CLASS QUARTERS FOR GOVERNMENT OF INDIA CLERKS· AT BAISINA, 
DELHI. 

2313. -Mr. Kumar 8&nkar Bay: (a) Are the Government aware 
that the lowest class (D) of residential quarters at Raisina are liked by 
~  of the Government of India clerks more than the higher class ones, if 

given an option , 
(b) Are the Government aware that it is due firstly to the fact that 

D class quarters are quite suitable for the requirements of clerks getting 
pay not only up to 200, but also for those in receipt of pay up to 300 and 
even 400, and secondly that it is very hard for most of them to pay higher 
rent when a lower rent quarter is as suitable for them as that of the 
higher rent , 

(c) Are the Government prepared to consider the question of 
constructing a larger number of D class quarters and to reduce the rent 
of C class ones , 

(d) What are the additional articles of furniture available for hire 
at the Raisina furniture office of the P. W. D. for the next year and what 
are their rents per mensem , 

The HODourable lItIr. A. O. Chatterjee: (0.) The answer is in the 
negative. 

(b) Does not arise. 
(c) No. The sanctioned scheme is approaching completion. It may 

however be mentioned that of the total number of 1,302 married Clerks' 
quarters, 849 are Class D. . 

(d) The information is not at present available. 

QUALIFICATIONS, ETC., OF CERTAIN CLASSES OF OFFICIALS EMPLOYED IN THE 
INCOME-TAX DEPARTMENT, BOMBAY. 

2314. -Mr. Jamnadaa II. Mehta: (1) Will Government be pleased to . 
lay on the table a statement containing information regarding the ~ 
qllalifications necessary for the post of : 

(i) Income-tax Examiner, (ii) Income-tax Inspector, ("i) .Assist-
ant Examiner, (itl) .Assistant or Sub-Inspector, (v) BailUfs 
attached to Income-tax offices 

Suburban District and other Districts of tlle Bombay Presidency , 
L245LA. A 6 

• 
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(2) Will Government lie pleased to lay on the table a ortatement do 
the following form regarding the oftieers mentioned in Part (1) 7 
, 

I Present I i l~  Place 
; Na"lle in I Aile at Ednea. AppointM nate with working 
, full be· I the tional 

aq and Pre8Cnt amoun" with <late 
0 i i ~ \ time of qualifiea. with l ~  of post held. ~  ~  of transfer 
Z with appoint. 

tionl'. starting appoint. tlOns 1/;1Ten t the 
-; Samamel'. ment. sala,ry. moot. wi.ih dates ~ l  'r:: 
" J ! 

m ~  
rII CUI'. 

(3) Will Government be pleased to lay on the table a statement in 
the subjoined form of all applications for the posts of the officers men-
tioned in Part (1) and receiyed on or after the 1st May 1923 to 31st 
July 1924 , 

Serial 
No. -Name of applicant •. Edncational 

qualifications. 

Date on which 
application 
11'&8 recl'h·ed. 

The Honourablr Sir Basil Blackett :  A statement showing the scale 
of pay of Incom-tax Examiners, Income-tax Inspectors, etc., is placed on 
the table. 

The Government do not propose to order the collection of the remain-
der of the information asked for. which would involve much labour. 

Statement 8howing tf;e scales of pay samticmed ~ I ~  Exami1Ulf'8 and I nspeclor8, 

etc., for the Bombay Presidency. 

Designation. 

Chief Examiner 

Examiners 

Inspectors 

<Aasistant Exa.millers 

Sub-Inspectors 

Bombay City. Bombay MofuB8i1. 

I 
1 
.. I 

Rs. 

550-25-700 

225-\,-500 (Sind) 

(Sind) 

STOPPAGE OF RECRUITMENT IN KUMAUN. 

Ra. 

t 
175-'/-325 

150-15-225 

( 150-",-325 

i 150-15-225 
115-5-160 

115-5-150 

2315. *1Ir. o. S. B&np lyer: (1) Will the ~  be plt'Ased 
to .,tate if it is a fact that recruitment for the first battalil'n of the 
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Kumaun Rifles and other regiments bas been stopped from the towna 
of Almora, Ranikhet and from the Parganas of Barama:lalal (except-
ing Danpur) ; and Pali in the Almora District, Kumaun U. P. If ~1 
why' 

(2) Will the Government be further pleased to state wh('ther it is a 
fact that the interests of men of all position of the aforesaid Parganas, 
who are already in the first battalion Kumaun Rifles are being overlook(id 
so as to force some competent Havildars and men of services varying from 
11 j 9 ; 8 ; 7 j 6 ; and 3 years to request for voluntary discharge. 

lIIIr. B. Burdon: (1) No orders have been issued stopping recruit-
ment from any part of Kumaon. 

(2) So far as the Government of India are aware this is not a fact, 
but if the Honourable Member can furnish me with particulars of any 
case which he knows of, I will have the matter inquired into. 

NEW PENSION RULES. 

2316. -Mr. D. V. Belvi : Will Governrrtent be pleased to state when 
they expect to publish the new Pension Rules under the Fundamental 
Rules as regards the subordinate or non-gazetted services , 

The Honourable Sir Basil Blackett : The rules are now under the 
consideration of the SE'cretary of State. I am not in a position to say 
when they will be published. 

STOPPAGE OF ACTING PROMOTIONS IN VACANCIES OF ACCOUN'I'ANTS IN THE 
OFFICE OF THE CONTROLLER OF MILITARY ACCOUNTS, SOUTHERN COM-
~A  AND POONA DISTRICT. 

2317. *Dr. K. G. Lohokare : Will Government please say whether the 
Controller of :Military Accounts, Southern Command and Poona District, 
has withheld altogethE'r acting promotions in YacanciE's of aceountants 
on leave in his office between 1st September 1922 to 15th September 1923 
and narrowed the field for such appointments by making acting promo-
tions from 16th September 1923 to 29th February 1924: only within the 
strE'ngth of accountants authorised for his office on the ground!! that 
the number of accountants actually attached to his office has been'1lonti-
nuously in excess of the post-war complement of accountlluts allotted 
to his office.' 

The Honourable Sir Basil Blackett : The information has been called 
for and will be furnished to the Honourable ~  on receipt. 

STRENGTH OF ACCOUNTANTS IN MILITARY ACCOUNTS OFFICES. 

2318. -Dr. K. G. Lohokare: (a) Is it a fact that there exists only 
one All-India roster of accountants and that the Military Accountant 
General watches that the strength of accountants on an .All-India ba.sis 
is not exceeded and that the authorised proportion of a<'l'Olllltants to 
clerks for the whole of India and in each Military Accounts office it 
maintaiJled' . . 

(b) If so, has ~  an eXcess of accountant. in the Southern CommaDd 
and Poona District offices created a shortage in other oflices , 
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(c) Was the strength of accountants in other Military Accounts 
offices in India between September 1920 to -August 1924 within the- com-
plement' If not, did not the respective authorities experience similar 
difficulty , 

(d) Were acting promotions in vacancies created by accountants 
<In leave in the other Command and District Controllers' Offices in India 
strictly restricted to the complement of accountants sanctiened for their 
<lffices T • 

(e) If no such restrictions were required to be observed by them 
will Government please say, if they propose to reconsider the orders 
by the Southern Command and Poone District offices in view of the 
general roster basis , 

The Honourable Sir Basil Blackett : The information has been called 
for and will be furnished to the Honourable Member on receipt. 

OVERLOOKING OF TilE C!..AIMS OF SENIOR CLERKS TO OFFICIATE AS ACCOUNT-
ANTS - IN THE OFFICE 9F THE CONTRor. .. LER OF MILITARY ACCOUNTS, 
SOUTHERN COMMAND AND ~O A DISTRICT. 

2319. *Dr. K. G. Lohokare :Is it a fact that certain 'sellior clerks 
who have qualified themselves for promotion by pllssing the subordinate 
Accounts Service Examination have been overlooked-for no fault or 
inefficiency of theirs-for officiating proinotioD8 in leave vacancies of 
accountants on the roster of the Controller of Military Accounts, 
Southern Command and Poona District, Poona, frflm lst Karch 1924, and 
<Inwards T If so, will Government please make inquiries why the senior 
~l  claims have been overlooked T 

The Honourable Sir Basil Blackett : The information has been called 
for and will be furnished to the Honourabl,et Member on receipt. 

LEAVE VACANCIES IN THE MILITARY ACCOUNTS OFFICES. 

2320. *Dr. K. G. Lohokare : Is it a fact that accountants on privilege 
leave pending reversion to their permanent offices are required to be 
retained on the strength of the office by the Field Controller of Military 
Accounts, Poona, until the expiry of their leave and that officiating 
vacancies in their places are neiiher filled up by their respective Controllers 
nor by the Field Controller of Military Accounts, Poona T Is it dpcided 
that such vacancies should not be filled up and should lapse and that clerkl 
serving in the Field Controller's office should remain adversely affected 
<lwing to lack of acting appointments as compared with District Controllers' 
Offices in India T If not, do Government propose to issue necessary instruc-
tions to the authorities concerned to fill up such officiating appointments T 

The Honourable Sir Basil Blackett : The information has been called 
for and will be furnished to the Honourable Member on receipt . 

• 
EVIDENCE OF Sm SANKARAN NAIR IN THE O'DwYER NAIR LmEL SUIT. 

2321. *lIIr. O. S. Banga lyer: (a) Has the attention of the Govern-
ment been drawn to the evidence of Sir Sankaran Nair in the libel case 
brought against him by Sir Michael 0 'Dwyer , 
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(b) Haa the attention of the Government been drawn to the report 

of the proceedings published in the London Times which cont&ins the 
evidence? Are the Government aware that the following passage occurs 
in the Times report : 

" Sir Wolter Sc1atDobe--W .. it lugpete4 that you Ihould Bee Gandhi •......• " 
•• 111'81 aaked eto meet him at a round table eonferente and to diaeU88 a number of 
matters." 

" Did he refuae to ha't'e anything to do with the Go't'ernment of India ...... " 
" I felt that there was no use in a round table eonferenee beeauae of the unyielding 

attitude whieh Gandhi took up when we met." ,. The tOit_ added that he reported too 
that effect to the Government 0/ India." 

" Sir Sankaran Nair went on to lilly that after those events he was asked tu 
write a pamphlet dealing with Gandhi'. polley " , 

(c) Are the Government aware that the above excerpt refers to Sir 
Sankaran's statement on oath' 

(d) Do- the Government still persist in saying that Sir Sankaran 
Nair met Mahatma Gandhi at the Round Table Conference not at their 
instance T that he did not report to the Government of India as he 
says he did according to the passage itaJjcized above' that the pam-
phlet " Gandhi and Anarchy" was not written at their suggestion T 

Mr. B. Tonkinson: (a), (b) and (c). Government have not examined 
all the evidence but are not aware that the passage quoted in the 
Honourable Member's question occurs in it and relates to Sir Sankaran 
Nair's evidence on oath. . 

(d) There is nothing in the passage quoted which is at variance witb 
the sta.tement made by the Honourable the Home Member in this House' 
on the 8th September. He did not say that Sir Sankaran Nair did noi meet 
Mr. Gandhi and Sir Sankaran Nair is not reported to Itave said that he 
either met Mr. Gandhi or 'wrote his book at the request of the Government 
of India. Government adhere to everything which they have said i ~ 
lyon this subject. 

PURCHASE OF RAn.WAY AND OTHER STORES THROUGH THE INDIAN STORES 
DEPARTMENT. 

2322. *:Mr. W. S. I. Willson: With reference to the statement of Sir 
Charles Innes in this Assembly on 2nd March 1922 to the effect that 

"If this Indian Stores Department ill established, it will purehase for the 
State Railways all il ~ materials whieh ean be proeured in India...... TheD 
the Stores Department would be mainly oeeupied in buying railway materials not only 
for State Railways but for Company Railways also." 

(a) Is it the case that purchases for railways are being made 
by the railways in direct communication with the London 
Stores Department independently of the Indian Stores 
Department. , -

(b) Will Government be pleased to state their policy in the 
matter of the utilisation of the Indian Stores Department 
by State-worked railways, Company managed State-owned 
lines, the Post and Telegraph Department and the Military 
Department , 

The Bonourable Mr. A. O. Qbatterjee: (a) Although the S ~ 
worked Railways indent direct on the London Stores Department for such 
stores as they consider must be obtained from outside India under the 

• 

.. 
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new Stores Rules, copies of all such indents are sent by those Railway 
administrations to the Indian Stores Department, which advises the rail-
way concerned if any articles included in such indents are manufactured 
and can suitably be purchased in India. 

Company-worked Railways make their own arrangements for the 
purchase of stores either direct in India or through their Boards of 
Directors in England. 

(b) I would invite the Honourable Member's attention to the recent 
letter dated the 18th August 1924, addressed to the State-worked Railways 
and to the East Indian and Great Indian Peninsula Railways, copies"t)f 
which were laid on the table on the 17th September 1924 in answer to 
:Mr. Neogy's starred question No. 2135. Other Company-worked il ~  
have been furnished with a copy of the letter addressed to the East Indian 
Railway and Great Indian Peninsula Railways, and the Railway Board 
propose to discuss the matter next month with the Agents of all railways. 

The 'Indian Stores Department has already been entrusted with large 
purchases of textiles and also engineering plant and materials required 
by the Army. The Department has also taken over the purchase of various 
~l  of stores used by the Post and Telegraph Department. The question 
of utilising the Stores Department to a greater extent in -connection with 
the purchase and inspection of stores on. behalf of these departments is 
under the consideration of Government . 

. 1u.:FU8AL OF PASSPORTS TO BABU SHIYA PRASAD GUPTA AND MAULANA ABUL 
. KALAM AZAD. 

2323. -Mr. Gaya Pral&d Singh: (a) Will the Government be pleased 
to state if any correspondence has passed between them and the Govern-
ment of the United Provinces on the subject of the refusal of passports 
to Babu Shiva Prasad Gupta, who wanted to take his wife to Europe on 
medical grounds ? 

(b) If so, will the Government be pleased to lay a copy on the table 1 
(c) Will the Government be pleased to state if any correspondence 

has passed between them and the Government of Bengal, on the subject 
of the refusal of passports to Maulana Abul Kalam Azad, who wanted 
to go to Europe on medical advice T 

(d) If so, will the Government be pleased to lay a copy on the table , 
The Bonour.able Sir Alexander Muddiman : There has been some 

correspondence between the Local Governments concerned and the Gov-
ernment of India regarding the refusal of passports to the two persons 
named. Government are not prepared to lay copies on the table. 

Bus SERVICE FOR THE CONVEYANCE OF CLERKS FROM RAISINA TO THE SECRE-
TARIAT IN DELHI. 

2324. -Mr. XPl&1' Sankar Bay: (a) Will the Government be pleased 
to state what and with which transport company has the arrangement 
lleen made this year for- the conveyance of clerks between Raisina and 
the Delhi Secretariat' 

(b) What amount has been spent on this account for each of the last 
three years and are the Government making sure by inviting tenders, etc., 
that this is the cheapest arrangement that could be made , 
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(c) How·loDg will this arrangement continlle and when will the new 
8eeretariat building be· ready for occupation , 

(d) Is it a fact that clerks have to wait for about an hour and 80m. 
times for hours, specially on holidays and Saturdays, at the Secretariat 
blls stand or at Sadar Bazar, before they ean get a bus and whether it i. 
due to the fact that the busses do not start at fixed hours till they are full 1 

(e) Do the Government contemplate instructing the transport com-
pany to fix exact hours for starting the bU88es even if they are not full and 
directing them to run extra busses as soon as they are full, 80 that there 
'may be no unnecessary waste of time , 

The Honourable Mr. A. C. Chatterjee: Information is being collect-
ed and the Honourable Member will be furnished with a reply as soon 
as possible. 

STATIONS BETWEEN LAHORE AND JHELUM ON THE NORTH WESTERN RAILWAV 
WITHOUT RAISED PLATFORMS. 

2325. -Mr. Kumar 8ankar Bay: (a) Will the Government please 
state the names of railway stations between Lahore and Jhelum on the 
N, W. R. which have no raised platforms , 

(b) Do the Government realise the difficulty of the passengers, special-
ly children and females, on the railway statiOlllS without raised platforms , 

(c) What would be the estimated cost of raising the platforms on these 
railway stations ? 

(d) When do the Government propose to have platforms raised on 
these sta.ions , 

Mr. A. A. L. Pa.rsODS: (a) The following stations between Lahore 
and Jhelum on the North Western Railway have no raised platforms : 

1. Kala Shah Kaku. 
2. Sadhoke. 
3. Eminahad. 
4. Rahwali. 
5. Dhaunkal. 
6. Haripur Bund. 
7. Kathala. 
8. Deona J uliani. 
9. Chak Pirana. 

10. Sarai Alamgir. 
(b) Yes. 
(c) About Rs. 10,000 for each. 
(d) The policy of Government is to leave it to the discretion of the 

railwalY administration to provide high level platforms where their pro-
vision is justified by the traffic offering. 

WORKING HOURS OF THE GOVERNMENT OF INOlA SECRETARIAT CLERKS. 

2326. -Mr. K.umar 8aDkar JAy: (a) Will the Government please 
state what is the usual time up to which Secretariat clerks, ete., usually· 
work in the office and is it a fact that in some Departments it is a regular 
practice to sit late Y . 

• 
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(b) Will the Government prepare a list of such late sitting officials 
employed in the Legislative, Finance, and Home Departments and their 
attached offices at the headquarters Y 

(c) Do the Government contemplate laying down the rule that the 
appointment of Superintendents should generally be made by selection 
aecording to fitness for work and qualifications and not by seniority f 

Mr. B. Tonkinaon: (a) The closing hour in the Government of 
India offices is 4-30 or 5 P.M. Saturday is a half holiday. Members of the 
office staff need not stay in office later than the closing hour except OD 
occasions when owing to heavy work they find it necessary to put in extra 
hours. 

(b) I do not know what the Honourable Member means by late sitting 
officials or how such a list could be prepared. 

(c) The criterion usually followed in filling posts of Superintendents 
~  efficiency combined with seniority of the persons concerned. Govern-
ment do not propose to depart from this practice. 

PENSIONS OF SECRETARIAT AND ARMY HEADQUARTERS DAFTARIES. 

2327. -Mr. Kumar 8aDkar Ray: (a) Is it a fact that it has been 
admitted by all concerned (including the heads of the Army and Finance 
Departments) that the nature of clerical work in the Army Headquarters 
and Secretariat is quite similar and that for the same reason Secretariat 
rates of pay have been more than once recommended for the Army Head-
quarters clerical establishments , 

(b) Has it been admitted that the duties of the daftaries in the Sec-
retariat are not more arduous or of a kind requiring a higher standard of 
intelligence than those of A. H. Q. daftaries and that the latter are &nd 
'have always been in receipt of the same rates of pay as the former T 

(c) Has it been accepted as a principle that the maximum pension for 
two similar classes .of Government servants, employed at the same station, 
recruited from the same class of people, performing similar duties, and 
getting the same rates of pay, should be equal' If not, what are the 
objections and exceptions , 

(d) Is it a fact that the present maximum pension of A. H. Q. daftaries 
is B.s. 10 only while that of Secretariat daftaries is Rs. 20 anI! that their 
rates of pay are equal , 

(e) Are the Government prepared to consider the question of the 
differential treatment' If not, why 7 

(f) Are the Government aware that there is a good deal of. dis-
satisfaction among the A. H. Q. daftaries owing to this differentiation f 

(g) Do the Government propose to appoint a Committee of officers to 
inquire into the matter and submit a report to remove the grievance of the 
men concerned , 

Mr. B. BuMO:d: (a) No. 
(b) Yes. 
(c) Speaking generally the correctness of the principle stated by the 

Honourable Member is accepted. ' . 
(d) Yes. 
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(e) The ~li  do not regard it as unjust since the Secretanat 
appointments are regarded as haVing a higher stat1»l and mOfe favourabJe 
conditions are for this reason attached to them. .' 

(f) No. 
(g) No. • i;X 

Z:;UPERSESSION OF SENIOR I. M:. S. INDIAN OFFICERS FOR ADMINlSTRATlVJI 
APPOINTMENTS. 

2328. -Ill". E. G. Lohobre : (a) Is it a fact that the claims of .'lo 
senior Indian Medical Service Indian offioor are being superseded in seleC-
tion to administrative appointments vacancies , 

. . (b) What are the principles guiding such selection T Are they e4re-
fully followed in each case or in the case of Indian officers only , 

(c) Will Government please say if they give careful consideratio. 
to supersession cases especiallY m the ca,;c of .1ncllan officers when theyaft' 
to be superseded so I t.o leaye no impresm.oo of unfairness ? 

Mr. E. Burdon. (a) Y cs. 
(b) Appointments are giyen by seniority and merit and the same 

tests are applied in every case. In the instance which I had in mind in 
replying to part (a) of this question, the officer appointed was junior not 
only to one Indian officer but to several British offieers also. 

(c) Every case is considered with the same degree Of care. 
Dr. K. G. Lohokare : Is it a fact that several officers junior to this 

Indian officer have already been promoted' 
Mr. E.Burdon : I cannot say offhand. If the Honourable Member 

will put the question down I will have the matter examined and answe:£: 
him. 

~T OF SUBSISTENCE ALLOWANCE TO MR. GIRDHARI LAL, SUB-REcoBD 
CLE1IK, RAILWAY MAIL SERVICE, ~L  CITY. 

2329. *La1a Dum Chand: With reference to the reply of the Govem-
ment to unstarred qQeStion No. 267, put by Mr. Sadiq Hussain on 27tJa 
May 1924, will Government please state if the question of granting sub-
sistence allowance to Mr. Girdhari Iial, Sub-IWcord Clerk, Railway Mail 
Service, J ullundhur City, has been decided by the Director· General, Posta 
and 'felegraphs, and if not, do Government propose to . expedite the 
decision' 

1IIr. H. A. Bams: Yes. Orders were issued by-me on the 10th 
current. 

DELAY IN THE HOLDING OF ELECTIONS IN THE PUNJAB CANTONMENTS. 

2330. *Lala Dum Ohand: (n.) Are the Government. aware that elec-
tions in the Punjab Cantonments have not yet been held .under the ~ 
Cantonment Act, 1924 , 

(b) Is it a fact that at the time of the coming into force of the 
Act on 1st May 1924, the Government of India is!!ued a circular to the 
Provincial Governments' requesting them to arrange elections within three 
months of the coming into force of the Act , 
~~ B 1 '. 
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(c) Are the Government aware that a deputation of tbe Punjab 
~  waited upon His· ExeeUeney Sir Maleolm Hailey, Governor 
~ tile Punjab, on 30tk June 1924 in eonnection with the speedy holding 
of elections iIi the Punjab and that His Exeellency assured the deputa-
tion that every possible effort would be made to expedite the elections , 

( d) Is it a fact that in spite of tais assurance I\othing -has been done 
so far by the Punjab Government in this matter and even the Election 
Rules havc not yet been finally adopted T 
. (e) lIas the All-India Cantonments Association brought the above 
facts to the notice of the Secretary, Army Department, Government of 
.India and requested him to urge upon the Punjab GOvernment the great 
desirability of holding immediate elections , 
(f) Are the Government aware that in almost all the provinces elec-

tions have already been held and this fact has also accentuated the feeling 
of disappointment in the Punjab Cantonments at the present abnormal 
delay in the elections f 
•. (g) Do Government propose to take such steps as may ensure 
the holding of elections in the Punjab Cantonipents with the leut 
pos,;ible delay Y 

. Mr. B. Burdon: (a), (d), (f) and (g). I invite the Honourable 
~  attention to the replies given on the 18th September 1924 to 
Haji Wajihuddin's starred questions Nos. 2199 and 2200. 

(b) No. The attention of the Honourable Member is invited to the 
.concluding portio&of the reply given on the 9th June 1924 to Haji S. A. K . 
.-Jeelani's starred question No. 1411. 

(c) The Government of India have been informed ta this eBect by the 
,All-India Cantonments A ~ i i  

(e) Yes. 

PILGRIMS TO THE llEDJAZ. 

( 2331. ""Khan Bahad.11l' w. X. BUlSana117: (a) How many pilgrims 
proceeded to the Hedjaz from British Ports in India during the last; 
pMpoim season ,  . 
. (b) How many of them purchased return tick.ets' 
(c) How many of these died in the Hedjaz or how many return 

tickets were not availed of , 
(d) What was the total value of the return ticket. not used' 
(e) Who is in possession of this money' 
(f) If in possession of the shipping companies, do Govl'mment 

purpose to acquire the same from them! 
(!J) If so, to what use do Government purpose to put the money' 

:N.R-If any of the information, etc., etc., is not available 'Till GOT-
ernment bp pleased to obtain the same and lay it on the table. 

, It'Ir. J. W. B.e : '{'he Ilouourable: Member is l l l ~ i  
to the pilgrim beason of 1923 and the figures which lam giving are for 
that year. i ~ for 1924 are not yet availa,ble since ,the return season 
is tJOt yet over. 

(q) 24,268. : ~ 
(b) 694. 



.' (0) .o)t·'of the 694 'retlll'tl-tialf't:floldel'8' 67&- are reported 410 have-
returned from the Hedjaz. Of the remaining 24, 4 have been paid the 
refund value of ·the return halves of their tickets leaving 20 80 far un-
aeeounted for. No definite information can be given about these 20 

1~ i  until two yea,l'8 have elapsed from the date' 'of the issue of the 
tickets as t!le tickets are available for this period. 
~  ,( 4) ~  .( e). The 4>tal value ~ .the UDu!!ed tickets is not .known,· :The' 
amount is' presumabJ,y still in 'the pQ8Session of the Shipping ~ 
~  . 

(f) and (g), The Government of India do not propose to take aIJ1 
action for the present, but if after the expiry of the tWo years for which 
t,tLe tickets are valid, any J>Otrtion of -the money remains unclaimed, the 
.suggestion m.ade by the Select ll ~  on the Indian l\Ierelian,t Ship-
1,ing (Amendment) Bill that such money should be devoted to the l ~ 
()f pilgrims, will be considered. . '. 

Mr. W. B. J. Willson: May I ask the Honourable :Member if my 
information that no return tickets were issued this season is incon-eet T 

:Mr. J. W. Bhore : I am afraid, Sir. J shall have to ask for notice of 
that question.' 

NAMES, DESIGNATJONS AND PAY OJ' Gi>\"ERNMEKT O}'FICERS RESIDING A.r 
" LONGWOOD ". 

2332. -Khan Bahadur W. M. Hussanally : Will the Government pleue 
'state 'thc names, designations and pay of Government i ~  reeU).· 
ing at " I~  " together with the rent each pays! 

The Honourable Mr. A. O. Ohatterjee : Government do not consider 
it neeeRsary to lay a statement, which would be rather lengthy, on #te 
table, but I shall be prepared to show the HOIlourabie Member the list, 
~~ i ~  information ~  ~ i ~~i  ~~ ~ill c.all i i~  

qUAD-TERS AT .. LON&WOOD " IN THE OCCUPATION OF GovERklllEKT .OFFICERS .• 

:. 2333. "'Khan Babaclur W. K. Huiaanally: (a) Will ~ll  pie_ 
~  how many' o:f6cers' had· to vacate their rooms or qUZlrtersai 
.. 14ongwcod "in the May-June and September sessiOD$ this year, to matt, 
room for Members of. the Legislature! 

! b) Were these officers occupying the main building, the aDD,exe, 
ihd Xew Block-Range or Cottages T 

The Honourable Mr. A. O. Ohatterjf'e: May-June Session 1924 : 
4 i~  namely, one living in cottages, and 
3 in the ~  Block. 

£eptember Session 1924 : 
4 officers, namely" one living jn cottages. two in the New Block 

,and one in the annexe. 

CRAIG Dl:lO', SIMLA. 

2:l34.-·Khan Bahadur W. 11.' HU88&D.ally: (a) Is i~ Dhu a 
~  building or a private concern T 
(b) If the former, is it also intended for GOTernment ufficers 

I l ~ l  , 

• 
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'lila Honourable Mr. A.. O. ObaUetjee: (a) ~  
(b) Yes. 

- .. 
NET PERCENTAGE REATJZED DURING THE LAST THREE YEARS ON THE CAPITAL 

. INVESTED m " LONGWOOD ". 

2335. *Khan Bahadur W. II. BUSlanally: (a) What wall the Il'OU 
-rental realized each year during the last 3 years from " Longwood ,. , 

(0) What was the total cost of maintenance each year IlUi'illg the 
~  . period including repairs, taxes and all other ex.penditure T 

(c) What was the nett percentage realized on the capita.l inveRted f 
The Honourable Mr. A.. C. Chatterjee : A statement giving the infor-

mation is laid on the table. 

Year. Rent realized. 

B·s. 

1921-22 15,763 

1922-23 

. "1 
25,480 

1923-24 .. 30,563 

TotaJ cost of 
maintenance. 

Rs. 

16,361 

21,820 

28,791 

N eti peroen. 
realized. 

HINDU, MUILUlMADAN, ANGLO-INDIAN, EUROPEAN AKD PARSI OFFICERS IN 
THE POSTS AND 'l):LEGRAPHS DEPARTMENT ·DRAWING Rs. 300 AND OVER. 

2336. *ltban Babadur W. M. HUS8a.Dany: (1) What is the total 
number of officers (a) in the Postal DepartmeJJt, (b) in the Teleg.taph 
Depal-tment in India, drawing a salary of Rs. 300 and above per mensem , 

(2) How many of them are Hindus, Muhammadans, Anglo-Indiana, 
EurotJcans, Parsis and others , 

The Honourable :Mr. A.. C. Chatterjee: (1) ·ta) 295 
(b) 571 

866 

(2) Hindus 249 
Muhammadans 46 
Anglo-Indians 451 
Europeans 89 
Parsis 11 • Others 20 

. 866 
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~I  MU.HAMMADAN, ANGLO-INDIAN, EUROPEAN AND P..&.BSI SUPl!\IIINTEN-
DENTS OF POST OFFICES. . 

2337.*Khan Bahadur W. M. HUSI&nally: (a) How many S ~ 
. teJMients of P9st Offices (including R. M. S.) are there in India ~ 

(b) How many of them are Hindus, Muhammadans, Anrlo-mruau.; 
Europeans, oParsis and others !  . . 

!'lie Honourable Mr. A. O. Ohatterjee: <a) 180. 
(b) Hindus 78 
Muhammadans . . 32 

Anglo-Indians 49 
Europeans 8.· 

P.rsia ~  3' 
OtJaers (Burmans, Sikhs, etc.) .,. U· 

FLOODS IN SoUTHERN INDIA. 

_8. *IIr. A. aufU.ami Iyenpr : Will the Gonrnment be pleued 
te ate! 

<i> whether they have received any and, if 80, what reports homlbe 
Madras Government of the damage and distress eauseu'by 
the recent flood rlisaster in the Madras Presidency al1d jf ., 
whethcr they will lay the same on the table of this House , 

(ii) whether they have received any particulars, detailed or ~ 

proximate, of the actual extent of damage to roads, build-
ings, irrigation sources, cultivated and cultivable lands, 
private dwelling and huts and other property or resoilrcea 
public or private, caused thereby' 

(iii) whether they have received any application frorr, the Madras 
Government for special grants to meet the expenditure 
needed for reconstruction and relief work that has to be 
undertaken in the districts affected and if so, wllat aetion 
the Government propose to take thereon , 

(iv) whether the Government will be prepared to afford facilities 
to the House on any official day with the permission of the 
Honourable the President Qf the Assembly, to convey its 

~ recommendations to the Governor General in Council in 
this behalf , 

. Mr. 3. VI. Bho:re : (i) and (ii). The attention of the HonQurable 
Kember is drawn to the reply given to part I of Haji S. A., K, Jeelani's 
question No. 1977 on the same subject. 
(iii) The Madras Government have applied for a loan and the 

Government of India are prepared to grant it but not on the term. 
requested by the former. The whole matter'is still under considera-
·tiOD. ..0 

( "' ) I, regret that DO special facilities for discussion of the 8llb.jeCt 
can be given, 
DATE 01' COllllENCEKBN'l 01' THE WIN'l'D· SBssION 01' ~  AssEKBLy.· III 

1925..,'. _ ..... 
. _ 1Ir. ,h· ... M .. 1IIIa .. : I have giVeR private notiee of:a quesD.oa· 
to the HODourable the 'Home Jlember. 
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, 

Mr. President: I have received no notice from the Honourable 
Member that he wished to ask a question. If he will ask the question 
now I will see whether it is in oruel'. 

Mr. Jamnadas M. Mehta: Before asking the question Sir. I mRY 
be permitted to say that the queHtion is i ~ IlskPd simply for the 
preservation of the rig-hts of the A l~  and not out ,of any want 
of respect for or confidence in you. If I may be permitted to say so, 
Sir, I am one 01' those who belie,'e that the Chair seems to be eminently 
fitted for. you and yon. 8i;·. for the Chair'. 

The question is : 

Will Goyernment be pleased to make a statement as to the time 
when the winter session of the A l~  for 19~  will b('gin -? Are 
Go"ernment a\\'are that IIl11ess that session is eOllll111'llce(l some time 
later than the 5th Febl'li<lry 192:1, the .\.sscmbly's right to elect its 
President, will haH' been taken away for at least Oil(' ~ i  '! 

Mr. President: The Honourable ~I  is perhaps 1I ~ aware that 
,this question was sent in and ,,'as disallo,,'('(l on tlle g'l"Ound that it 
.solely concerned the Goyerno)' General. 

I haye inyitecl GOyernlllellt. hmn,yer. to SH'." ~ they would be 
'in a-position to mak", II st;!t-C'nH'nt bMh i~  thr eJl(l of this session 
and the beg-inning of the l1('xt, Thp d,:.'eision I'('st" i l~  ",ith the 
discretion of His E ll ~  the Goyernor Gpn(·l'I!1. 

C\8TARRED lTE T O ~ AN'D ~ E S  

SCHEME FOR TilE CENTRALISATION OF TIlE EA:ST I:O;DIAN' RAILWAY. 

419, Kumar Ganganand Sinha: (a) Is it a fact that Mr. H. A. M. 
Hannay, had presented a scheme in eonnection with E. I. Railway expen-
ditur" '! If so, "'ill llle GO':ernment he pleased to lay a copy of the scheme 
on table! 

(b) Was it rejected by the Railway Board! 

(c) Is it a fact that the Railway Board has submitted a scheme for 
_the centralisation of the Railway. to the Secretary of State for India f' 
If so, will the Government be pleased to state (i) the nature of the scheme, 
(ii) whether or not ~  reply has been received from the Secretary of 
Siilte for India and (1,1:1:) when the public is likely to be informed of the 
details of the scheme and (it!) if a new scheme of the Railway Administra. 
timl is to be experimented, whether or not that scheme will be introducH 
after taking the consent of the Indian Legislature' 

Mr. C. D. M. Hindley : The Honourable Member is reJ'crred to th" 
answer already giycn to his question No. 1659 during this session. 

REDUCTION OF FARES ON THE EAST INDIAN RAILWAY. 

420. Kumar Ganganand Sinha: Is it a fact that by ,vay of reduetioD 
of railway fares on the E, I. Railway only the fares of first class to inter-
mediate cla.88 have heen reduced and nothing was (lone to reduce the third 
eia¥.farc Y. If 110, "'ill the Government be pleased to say why' 

r Mr. C. D. II. Hindley: The ~  to the first part of t.he 'iUestioD 
.. in tbe ·affirmative. . GovenhRent have 'nO ,ddobt t'hilttlle posiIibiIity or 
ftdueing tbird class fares was also conSidered by the Agent. 
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RUNNING OF A THROUGH AND FAST TRAIN FROM HOWRAH TO BENABES Cu-
TONMENT via THE Loop LINE ON THE EAST INDUN RAiLWAY. . 

421. K1UIl&l" Ganganand Sinha: (4) Are not the Government aware 
of the fact that the people (specially the passengers from the Loop Dil-
trict to Patna, the headquarters of the Province of Bihar and Orissa) ue 
put to great inconvenience on account of the absence of a through and 
fast train from Howrah via the Loop up to Benares Cantonment ? 

(b) Are Government not aware of the fact that both the Governors of 
Bihar (Their Excellencies Lord Sinha and Sir Henry Wheeler) ~  
assurances to the public that such a train would shortly run T ' 

(c) If the answers to parts (a) and (b) are in the affirmative, will the 
Government be pleased to say whether or not !Juch a train will be started' 
. If 180, ,when? If the answers are in the negative, will the Gov.emlDeli* 
be pleased to state ,,;hat steps they propose to take to remove the.Ptcon-
venience' of the public? . . . 

( d) Is it a ~  that the proposal of a fast train was abandoned becaQ.t,e 
the line was not found in order? If so, will the Government be l~ 
to state what steps are being taken to improve the Loop line Y 

Mr. C. D. M. Hindley: (a) GOn'rnment are not aware !hllt incon-
venience is caused ~  thl' fact mentioned. A census of passengers 
travelling ~  this line was recently taken and it showed that the existing 
train service was poorly patronised. 

(b) Government have no information to this effect. 
((') Goyernment nndpr.;tanll that the volunw of traffic offering doeli 

not warrant the rnnninl! of a through fast train over this line, and in the 
i l ~  Government do not propose to take any action. 

(d) As statl'd in the reply to (r) the absence of a through fast train 
over this line is due to the want of sufficient traffic to justify its pro-:. 
vision. 

lMPROVEMENTS ON THE Loop LINE OF THE EAST INDIAN RAILWAY. 

422 Kumar Ganganand Sinha: Will the Government be l~  ~ 
state what impl"O,"ements have been made in the Loop line of the E. I. 
Railway, !'.ince its establishment in 1858 , 

Mr. C. D. M. Hindley: It is not possible within the uS.lal scope of 
a reply to a question of this kind to give any satisfactory ()r comprehen-
sive idea of the improYements that have I'een effected in the Loop line 1)[ 
the East Indian Railway over a period extending to about 65 years. 

LACJ( OF INTERMEDIATE CLASS WAITING ACCOMMODATION ON THE EAST 
, INDIAN RAILWAY. 

423. Kumar Qanganand Sinha: (a) Is it a fact that ~ is no 
~ i  class waiting shed even on the principal stations of the E. I. 
Railway' 
. (b) Are not the Government aware of ·ih.e·fac:t ·t,hat the. "bse.e of 
such sheds causes great hardship to the middle ela8s I_en .tle .genel"Wrlr. 
travel with their falDilies in the intermediate class T 
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Mr. C. D. M. Hindley:. (a) Government understand that inter-
mediate class waiiing acco:mniodation is prov.ided at certain stations on 
the East lndian Railway. 

(b) Government are not aware of passengers being put ro such incon-
TenieD.6e; but a copy of this question and answer will be forwarded to the 
..Agent. ' 

ISSUE OF RETURN WEEK-END TICKETS ON TIlE EAST INDUN RAILWAY. 

424. J[-.uaar GaDgaDt.nd Sinba: (a) Is it a fact that week-end 
i ~ are issued only from Howrah to certain stations o_n the E. I. Rail-

:war: and no' such tickets are issued from' those places to Howrah 1 
, (II) If 110. ~ill the Government be pleased to say why T 
(c) lB there any poasibility of the issuing of week-end tickets tel 

Bowralt from those places to ,whieh tiekets are available from Howralt. , 
1Ir. C. D ... EDdle7 : (a) Government understand that thi.o; is so. 
<b} and (c). Government have no information. 1he object of such 

cOaeessions of course is to attract traffic and that is probably the reason 
1IdtF the week-end tickets are issued only from Howrah. But a copy of 
tfi.e question and aIiswer will be sent to the Agent. 

DCOIllE FOR THE WRT THREE YEARS FROM GOODS TRAFFIC (EXCLUDING COAL) 
ON THE EAST INDIL-.;' RAILWAY. 

4:25. ltamar Ganga.nand Sinha: Will the Government be pleased to 
state the income from goods (excepting the income from the transport of 
coal) of each of the districts of the E. I. Railway for the last 3 years? 

Mr. C. D. III. Hindley : The earnings from goods tram\! ~l i  
coal, of the East Indian Railway system during the years 1921-22, 1922-28 
and 1923-24 were Rs. 4,60,42,000, 5,42,65,000 and 5,56,91,000, respectively. 
Figures by separate districts are not readily ayailable. 
l IA ~SATlO  OF VARlOrs CLASSES OF A OI~1 E TS ON TIlE EAST INDIAN 

RAILWAY. 

426. KuJll&1" Ganganand Binha : Is it a fact that there is not a single 
Indian in the following services of the E. 1. Railway : 

I ., 

(aj District IJl$pector. (b) Travelling Ticket Inspeetl'l·. (c) Lug-
gage Inspector. (d) Detention Inspector. (e) Intermediate 
Class Hall Supervisor. (f) Pla,tform As;;istant. (g) Loco. 
Foreman. (h) Loco. Inspector. (i) P. W. Inspector. (j) 
District Carriage and Wagon Inspector. (k) Block Signal 
Inspector. (l) Signal Inspector. (m) District Superintend-

'ent. (n) District Engineer. (0) District Loco. Superin-
tendent. (p) District Carriage and Wagon Superintendent. 
(q) Station, Masters drawing over RI!. 200. (r) A1isistant 
Station Masters drawing over Rs. 100 (except Cabin-Assist-
ant). (s) Guards drawing over RH. 100 T If so, will the 
(l()vernment be pleased to state what measures, if any, are 
being taken to Indianise the railway services meJrtioned 

• . aboT·ef ' ' 
' .. 111'. O. D .•. Hlndley : Government have not got up touate informa-
tion but inquiry is i~ made. ' 
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MmWUK PAY OFCLEBK& ON THE EAST INDlAli RAILWAY. 

427. Kumar Ganganand Sinha:, (a) Is it a fact that in the E. I. 
i 1~  the minimum pay of the clerks is only Rs-; 28 f 

(b) If so, how does it com!,lare with the minimum pay of clerks in 
die nriolls departments of the. Government , 

(c) If; there any proposal for raising the minimum pay T If not, 
~ 1 , 

1Ir. O. D ••• Bilid1e1 : (a), (b) and (c). Government have not the 
information and cannot undertake to inquire or interfere in a matter of 
J"elllUDeratioD of the Company'8 clerical employee8. 
A.K.u.oAKATlON OF THE TBA.lI'FIC TBA.M'SPOBTATION AND COKKBRCUL DBPABT'-

KENTS OJ' THE'EAST INDIAN IUn.WAT. 

£28. K1IIUr ........ 4 .... : Will the Govel'l1mentbf! pleased, t. 
atate whether or not the Railway Board has eTel' eonsidered the queStio • 
., the amalgamation of the Tratlie Transportation aDd Commercial Depart-
_ate of tile E. I. Railway' If 80, will they be pleased to IRate what 
results it has arrived at T If not, will it state the reason for the IIIOBe and 
also if there is any possibility of their considering the matter in' ~  
fatun, ? 

Mr. O. D. M. BiDdle1 : The Honourable llember is referred to the 
anBwer already given to his starred question No. 1659 during this session. 

RAILWAY COLLISIONS, ETC., Dt:RINO THE I.JAST TWELVE YEA.RS. 
4:29. Kumar Gl.npnandaiDha : Will the Government he pleased t. 

Ci ... the following figures year by year for the last 12 ~  : 
(a) Number of collisions of trains. 
(b) Number of derailments of trains. 
(c) Number of averted collisions. 
(d) Number of breaches of block rules. 
(e) The amount paid as claims and damages. 

and state what measures are being taken by the authorities to reduce 
each of them and if no measures have been taken, why , 

Mr. O. D. M. Hindley : The attention of the Honourable Memher is 
drawn to Appendix G. of Yol. II of the Report by the Railway Board on 
Indian Railwars for 1923-24 which will be issWld shonly and to the cor· 
responding Appendices in the Administration Reports for preyious years. 
All the ayailable information will be found there 

CLAIMS PA.lP FOR GOODS LOST OR DAMAGED ON RAILWAYS. 

430. Kumar Ganganand ,8mba : Will the Government ~ pleased to 
give flgures for the last 12 years of the amount paid as a claim fur damagee, 
loss, misca.rriage of goods and state what steps are beiqg taken, by the 
authorities to re4:u:ce each of them and if 110 JD6jt.iures have been taken, 
why T, , 
. Mr. O. D',1II. Hindley: A stateplent giving,the ~~ ~ i~  asked,for 
In' the' first part df the Honourable <Memberrs lO ~ i I i  'on 'the 
table. . ' 

With regard to the seoond part .of the lfUestion ,fie 1I0nourib,Mem-
her is referred to the reply gi'ven, in this Assembly on 3m JUly 1923 to 
ClUeRtion No. 86. . 
L ~II  
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8 talemerat rlJ ~ piJii lor ~ lost or ifallllJiM ~ 011. tl4i.t 'I' BrsiItIJIJy. (M A ~ 
0/"'1'«"). 

Amount. Year. I 
1:--------- ~ 1 ~ 1

1913-14 . . 26,0 I 
1914-1'11' .. 23,21 
~  UM 

1916-17 . . 18,15 
1917-18 23,2:> 

1918·}9 
19111-211 
192(1-21 
1921-22 
1922.2=1 
1923-24 

. Year. 

, 
.. I· 
':: I 

\ 
I 

Amount . 

Rs. 
461'10 
71,)12 

1,lt,1iO 
1,16,91i 
1,21,28 
, 79;10 

NUMBER OF P.ERMANENT EMPLOll>ES' RETRENCHED IN THl: GOVERNMENT OF 
'"' INDIA SECJ,U:TARUT AND ATTA Ii O I E~  -

431. 1Ir. A.Wul Baye: (1) Will Government be, pleased to ~ 
the ., number of such permanent hands in the Government of I i ~ 
attached offices whose services have been dispensed with under tile recom-
'menciations of the lncheape Committee , 

(2) How many of such persons have been permanently provided for 
by Government elsewhere ! . 

'(3) Is it a fact that in certain eases preference was not given to sue. 
men but outsiders were taken into service ? 

(4) Will Government please state if they . are ~  to provide at 
an early date for such men who have not been given any pension or gratuity 
and whose services have been terminated on account of the recommenda-
tioIUI of the Inchcape Committee , 

The Honourable Sir Alexander Muddiman : (1) and (2). The 
Honoura,ble Member is referred to th(' reply ~i  to Lala Duni Chand'R 
question on the same subject on the 19th September 1924. 

(3) No, except in the case of the five men, l ~i ~ to the Finger 
Print Bureau( whom it has not heen found possible to place in permanent 
posts owing to their lack of qualifications. 

(4) The position has been explained above. But if the Honourahlp. 
Member knows of any other cases and will give me the facts I will have 
them examined. 

INDIAN MAIL AND PASSENGER ENGINE DRIVERS ON THE BENGAL AND NORTH 
WESTERN ·RAILWAY • 

• 32. 1I ~ O. I. llanga Iyer ~ Is if • 'tact that in the B. N. W. ny. 
DO Indian is allowed to drive mail· t1'AiD8 or even passenger trains 011 
main lines , 

Mr. C. D .•. BiDdi.,. : Government have no informatioll and JIMIt 
lIeeet188rily leave diseretion in such matters to'the CompaBY who are ~ 
l.1ible for the safety and efficiency of their Rervice. 

~  o. PA'I:, O~ ~ IA  AND INoUN APPRENTICES, IN' THB :BENO.u. 
NAoPuR RAn.WAY WORKSHOPS. 

, 'Q,1, ,Ill'. Q. I .• ugal7v : 1. then as .. eeia :.,-.1 •. ., pq 
in ~lll  .. ~ Biailway of Anglo-Indian and Indian apprentices in the work· 
.1Iopa , 
, "*'ro. 0. D. M. Bindley : The reply is in the aflirmative. 
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JlACIAL DisCRIMINATION IN T ~ MATTER- OF PAY' OF ANGLO-INDIAN AN[t-

INDIAN ApPRENTICEs, ETC., ON THE BENGAL NAGPUR RAILWAY. 

. 434:. Mr. O. I. BaDp Iyer: (a) IR the following tabular iltatemeni 
indicating the raeial diiferences correct' If yes, will the Gonrnmeni 
take steps to put ~  end to them 1 

Sr'ale of 'Pay for bound apprenticc course in Railway workshops. 

A Grade. B.Orade. 
EVOpe.D or Ang'o·IndiaD 

IndilWl. 

R •. 

:-33 II<¥" ~ l  

40 
I ~ 20 per meUJm 
II • n· 

i .. , 
.. ! 

II per menae_. 
12 - - . 

.. 
III .. 25 

IV-" "129 V ., " 33 
"  I Initial rau-of pay 45 

I on (ompi.-tion of the apprentice . 
C1.JU' Ie. 1 

I ' 

46 
. ~  .. 
_65 
120 .. 

14 
•.. in •• 
..! 20 .: 
.. IRe. 1 P. D. 

(b) Are there similar differences in the scales of pay of the trainin, 
examinin!! staff T Will the Government be pleased to state the ~ l  

minimum salary for the Europellns of the training examining staff ar.d 
also of the IndIans? Also the maximum T 

Mr. O. D. M, Hindley: The. Honourable Member has nut stated to 
which particular il ~  he refers. If, however, as in the ease of his-
prf'vious qUl'stion, he refers to the ~ l Kagpur Railway, the answers to 
nis questions are : 

(a) Yes, in so far as it relates to European and Anglo-Indian and 
Indian 'A' gTade apprentices. As r('ga.rds 'B' grade 
apprentic('!'; no information is available. 

Under the terms of the Company's contract Governm('ut have no 
power to interfere directly in matters. of this nature in case 
of CompanY'8 staff, but the desirability of removing dis-
crimination of this type has been impre8.'led upon them and 
it is hoped it will be gradually eliminated. . 

(b) It is presumed the Honourable Member l't'fers to train examin-
ing staff. If so, the rates (If pay are : 

Chief Train Examiners .. 
Train Examiners, European and Anglo-Indian 
Train Examiners, Indian (Special) 

Ra. 
S5C--400 

160--300 
280 

SCALES CW PAY OF EUROPEAN A.ND INDIAN Loco. RUNNING STAFF ON QI 
BENGAL NAGPUR RAILWA.Y. 

435. 1Ir. O. I. Jta!ip11er : "(a) Are there '1iifferenees in the fleal .. 
of pay .nd the annuat gratle"mereUe8 between rthe Europeans and the 
~~i  ip ,the .Loco . i~  staff' Do the ~ prolK,l8e to take 
fmblMtaf.e stf'!PS t.o· rein(lVe 'tll" , 
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. (b)· Were the grades of· the European running staff revised ~ 
since November 1919 in B. N. Railway whereas the last revision was not 
extended to the Indian running staft' T 

Mr. O. D. II. Bindley : (a) The Honourable Member' .. nttention !s 
invited to the answer given to question No. 1308 on the 6th June last m 
this House. The rules relating to pay, leave, etc., are being revised on 
State Railways with the object of removing racial discrimination, and 
whim particular instances are brought to my notice, the matter is at once 
t.aken up. The same policy has been impressed on Company Railways and 
it is hoped that discrimination of this kind will gradually be eliminated. 

(b) Government have no information about the particular points 
~ ~ in the question but will inquire'. 

LEAn: RULB8 OF EUBOPJUN ~ INDUN ElIPLOYIlES 01' THE BENGAL NAGPUa 
IUn.W"-T. 

486. 111'. O ... au,. I,..r : Is it a fact that the B. N. Baihra,. lea •• roes l ~l  lay down that oniy urgent private alrairs leave with pay 
for 1 month in a year cumulative up to 4: months and sick leave oa 
i PII1" up to 2 months in a year for duly certified sickness can be granted. 
to the Indians and that casual leave is denied to them whereas til., 
European &taft' are allowed the following kinds of leave : 

(1) Privilege lean at 1 month for ·11 months' service. Cumula-
tive up to 4 months. 

(2) Sick leave on full pay up to 2 months in a year: 
(3) Sick leave on ! pay up to 2 months in a year. 
(4) Casual leave up to 14 days in a year. 
(5) Furlough up to 18 months on half P83" or up to 4 months on 

full pay at a time after first 7 years' service to the ext.ent 
of i active service or both full and half payor comiJined. 
with privilege leave. 

(6) Special leave on urgent private aft'airs on i pay up to all 
extent of 6 months. 

Mr. O. D. M. Hindley: The Honourable Member is refcrrcd to the 
-reply given to his previous question No-. 435. 'rhe ·Government have not 
the information asked for in this question but will inquire. 

PARTIALITY SHOWN TO ANGLO-INDIAN EMPLOYEES OF THE BENGAL NAGPUB 
RAILWAY IN CASES 01' LEAVE PREPARATORY TO RETIREMENT. 

4:37. Mr. O. S. Ranga Iyer : Is it a fact that a kind of partiality on 
racial grounds is also shewn to Indian and Anglo-Indian,staft' in cases of, 
leave preparatory to retirement as illustrated below : . 

Europeans. Non-Europe_lUI. 

. Between 21 aud 25 • Combined leave up to 1.2 montba Comoin8d leave up to 
years sevice. (leave on full pay to the 9 month •. 

• extent . due up to a fuqit of .. t 
," .months .and the remaining on 

hAlf f'a,r). 
OYer 28 year. service Combined leave up to 18 O li ~~ ·leaVe up ,to 

. 12' mont .... · . . 



... O.D ••. BiDcl1ey : The' Honourable ~  is re.ferred to the 
reply given to his previous question No. 435. 

GRANT OF SUNDAY AND HOLIDAY PAY TO THE WORKSHOP STAFF OF I'BE 

BENGAL NAGPUR RAILWAY. 

438. Mr. C .•. Banp l:yer : Is it a fact that on the B. N. Railway the 
workshop staff do not get pay even for public holidays and Sundays 
when the shops are compulsorily closed against them, but o.n almo.st 
all the impo.rtant Railways in India there is a system 'whereby daily 
rated wo.rkshop employees do get pay for at least 15 ho.lidays in a 
year' 

Mr. C. D. K. Hindley: The reply is in the affirmative. Companies 
have discretio.n to settle such matters in respect of their own staff, but the 
attention of the Agent will be drawn to the practice of ather railways in this 
ntatter. 

LEAVE ALLOWED TO DAILY RATED STAFF ON INDIAN RAn..WAYS. 

439. Mr. a. S. Ranga l:yer : Will the Go"\"ernment be pleased to state 
the particulars of leave with payor holidays with pay to daily rated 
workshop staff on the Indian Railways T 

Mr. C. D. III. Hindley : According to the latest information available 
the leave aHO-wed to daily rated staff waH as below : 

.Madras Railway } 
B. B. & C. I. Railway 
G. I. P. Railway 
O. &. R. Railway 
S. I. Railway. 
B. N. Railway 
N. W. Railway 
E. B. Railway 
E. I. Railway (Loco.) 

E.!. Railway (C. & W.) 

16 days 

22 days 
no leave 
17 days 
20 days 
15 days to those in receipt of RH. 20 and 
upwards and who are members of the 
Provident Fund. 
13 days. 

RETRENCHMENT OF INDIANS IN THE Loco. DEPARTMENT OF RAILWAYS. 

440. Mr. a. S. Ranp l:yer : Will the Government be pleased to stat. 
the number of Indians in the Loco. Department who were brought under 
retrenchment! How many years had they put in as service' Is it 
a fact that many of them were not given gratuity , 

Mr. a. D. M. Hindley: Government have nol; the information but 
are making inquiry so far as State Lines are concerned. 

RETRENCHMENTS ON CERTAIN SPECIFIED RAILWAYS •. 

441. .Mr. a .•. BaDJa lyer : Will the G?vernment be pleased, to stat. 
~  ~  men have been dISpensed with under retreneh-
ment in (a) 0; and R.·Railway. (b) B. N. Railway. (c) S. I. Railway • 

• 
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·(d) M. and S. 1\1. Railway. (e) E. I. Railway. ,(f).R. ~ il  , 

Mr. O. D. IlL Bindley : A statement is placed· on the iable Mowing 
the number of subordinate staff employed on these railways on the 1st 
AW-ll 1924 as compared with 1st. November 1922 : 

~  showing t,he .number of i ~ ll~ ~~  ~lI i  ,.aNways 
. oti the .1St Aprii 1924 as compared vnt1i the 1~ November 1922. 

o. &; R 
~IL  

n. N. 
nULW..,. . 

. S. I. r 
I r.An.WAT. I )r. ~ S. ~1  E. I. 

R.uJ.WAT. i RAILWAY. 
R." x. 
RAn.WA):. 

. ~l  I A~ i1 ~ ~ ~  ~ Al il ~~~ I 11 1  l ~ ~ ~ I 1 i l  ~~  r l ~ ill~L I l ~~1 
: 1922. I 19U i 1922. I 1924. HI:!2. 19~  1 1922. 1924.! 1922. i 1924. 11922. 1924. 

(.) S.rdiHalU "'a"in,7 RI. I!!)O p. m. and """ or on .rol·, of pall riri.g I, RI. 250 p •... """ 0fIIJr. 

~ I, ~ II 1~~ I ~~~ 1 m I 1~~  1:: 1: II 1~  1\ ~~ I ~~ \. 1~ ~II 
Indiau .. ', 70, 86, 105; 133 I 69 69 30 32 190' 197 :J Ii 

Total .... -256 j l ~I  1 ~ 9 1 ~~i ~ ~  1.66911.729-: 22 ~ 
(6) .'I."'i_ ""''';11/1'''' tit .... RI. 350 p. m . ...." OJ> l!JtJl" of fiIJII "'" 'Ur;"7 to RI. 2M} p. 8t. 

1Iuropeans .. " 100 I 981 162 264 46 "I 651 "2 I 446' ':J9 2 f: 
AngIo-Illdian.' 201 230 771 91:1 i 1,111, ": 1,89i! 1,867 i 1,151 I 956 22 11 
Indian.. .. 1,29,200 28.'lOI.i ~ 1 00,242 i 81.121 i __ " ; 47,S21 ~ ~~  ~~ ~ 5,920 ~~ 

Total .. ! 29,570  28,929 15S.135 161,419 i :J2,27S! " 49,77S',49,S10 109.030 10S,US ~  &,4S& 
.  I I ' 

"Information not at preaeut available. 

PASSENGER SUPERINTENDENTS ON 'RAILWAYS. 

442. Seth Govind Das: Will the Government be pleased to ~ 
how many passenger Superintendents haye been employed on ditIereni 
Railways and to what extent has the oyer-crowding of the third clasa 
passengers been reduced and their comfort been increased through their 
,etIorts t ' 

, Mr. o. D. M. Hindley : The Honourable :Member is referl"cn t.o the 
~  given to items (b) ·and (c) of qucstion ~  1651 asked by Mr. 
Jamnadas M. l\fehta in this Asse;nbly of the 8th September 1924. 

PROVISION OF WAITING ROOMS FOR THIRD CLASS LAD.Y PASSENGERS AT RAIL-

WAY STATIONS. ' 

. . «3. Beth GoviD.d Du : H8I! the attention of the Government been 
~ to the great inconvenience felt by third class lady passengers at 

'orailway stations for want of separate waiting-rooms for them and if so 
~  they will arrange to provide Ficparate waiting-rooms for third 
.elafll l ~  at all principal stations! 

! Mr. C. D. M. Hindley: Government, understand that separate 
~ ~ i  in' w,pting shed!'! for third class.· Indy ~  is pro-
,rided where ... ~l  In. this .connection the Honourable Member is 
referred to the reply gIven In thIS Assembly, on 12th February 1923 to 
.question No. 340. 

• PROYISION OF INDIAN pL-...:rnG A~ O ~IL A  • 

. . ~  ~  .. , llas the. ~  ~~ l  ~ 

. ~ III ~  ~ ~ ~ ~  uncten.ken by ~  L P.: RaIlway, 111 l'UIUU.q 



• ~ ~1  . " 

:& dining car for Indian ~  of all ~ f,romBombay to ~i 
'and'· bltclt on express trams T If so, are the Government ~ to 
undertake to run I i~ dining cars on other Railways also T . • . .. 

Mr. O. D. II. BiDdley : Government are aware that the Oreflt fp.diall 
Peninsula Railway have provided refreshment ·compartments for Indian 
passengers on certain trains. . ' 
... With regard to the second part of the ~ i  the Honourable Member 

'is referred to the reply given in this Assembly to his question No. 268 on 
27th May, 1924. . 

VALUE OF STORES PlJRCHASED BY RAILWAYS DlJRlNG THE LAST FIVE YEARS. 

445. Seth GoviDd Das : Will the Government be pleased to atat. 
1he money value and nature of Railway materials purcha,ed : 

(a) In India, 
(b) In England, 

and 
(c) In other countries during the last five years' 

lIIr. O. D. II. BiDdley : The Honourable Member is referred to the 
Appendices in the Administration Reports on Indian Railways for the last 
five years, the last of which is in press and will be issued shortly. He 
will find in the Appendix, headed" Value of Stores Purchased by the 
Principal Railways during the year ", information almost identical with 
what he requires. 
. It is regretted that Government are not in possession of information 

. to . enable the figures for (b) and (c) to be shown separately, and the 
pJ.'ep&ration of such statistics would involve the expt'nditure of more time 
and labour than can be justified. 

PuRCHASE OF RAILWAY MATERIALS IN INDIA. 

446. Seth Govind Das : . Will the Government be pleased to state 
what steps have been taken to secure more and more railway materials in 
India from Indian manufacturers T 

Mr. O. D. II. BiDdley : The new.I'ules for the supply or artielt"S for 
the public service have been drawn up with the intention of encouraging 
the purehase of locally manufactured articles, compatible with con-
:&iderations of price and quality. Copies of these rules were forwarded 
in May last to the Agents of the principal railways. impressing on them 
tbe importance of adhering to the policy laid down in the rules, and the 
Hailway Board have no doubt that the policy will be given full effect to' 
on those railways. 

Copies of all English indents, pI·epared by Statt'-worked railways, aTC 
l ~ i i  by the Indian 8tores DcpnrtmeJ1.t, who advise the railways 
concerned regarding- any Ilrtir.lm; in('ll1dild therein which are manufac-
tured in India and can suitably h .. purehaRed locally. 

ENCOURAGEMENT OF INDIGENOUS IS'DUS'flUE.."I BY THE OFFER OF PREFERENTIAL 
RATES ON RAILWAYS. . 

447. 18th ClOYiJuI By: Will the ~  be l ~  to stat • 
• hat steps have been i~  ~  tb.,e .Government to encour!lge indigenous 

, 
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'indli$tries in India'bi 1 ~ i  them preferential freight 'rates on Indian 
'railways T ". 

lIIr. O. D. II. BiDdler: Special low rates, which the H;ollOurable 
Member will find in the published tariffs of railways, are quoted for the 
raw materials and finished products of various Indian indusbies on differ-
ent railways. The Railway Boarq have already impressed -upon Railway 
Administrations the desirability {If fostering local industries by the 
quotation of favourable rates for the carriage of raw materials required 
in manufacture, and of the finished product. 

OPE1',IXG OF THE ~A A I ET RAILWAY. 

448. Seth Gqvind Das : Will the Government be pleased to state, 
now that the I(arsi-Nagpur line is open to traffic, when the Nagpur-
Kazipet line will be open to traffic, providing a through communication 
from Delhi to Madras 'via Nagpur and Kazipet T 

Mr. O. ·D. M. Hindley: Thelre is a slight inaccuracy in the Honour-
able Member's question as the Itarsi-Naln>ur line is not yet opened through-
out; the last portion between Narkher and Amla will, however, be opened 
next month. 

As regards the Nagpur-KB,zipet line, the portion between Nagpur 
and Belharshah has been open for many years. The remainder of the 
line from Belharshah to Kazipet lies within an Indian State and itS 
construction by that State has been sanctioned. It is understood that no 
work has yet been started between Belharshah and Goliara which is situated 
just south of the Godawari River : this length is about 85 miles. Of the 
remaining length, namely, 65 miles approximately, between Goliara and 
Kazipet, the southern portion from Ramgundum to Kazipet, 58 miles, has 
heen already opened, and the remaining 7 miles between Goliara and Ram-
gundum is expected to be opened next month. Government are unable 
to say at present when the whole line from Belharshah to Kazipet will be 
opened throughout. ' 

PROPOSED AI T ~ALTAI  RAILWAY. 

449. Seth Govind Das ;' Will lhe Government be pleased to state 
whether the construction of the proposed Raipur-Waltair line connecting 
the eastern part of the Central Provinces with a nearer harbour, has begun r 
If not, what steps have been taken in this matter ? 

1Ir. O. D .•. Kindler : The Honourable Member is evidtmtly alluding 
to the Raipur-Vizianagram project, the position with regard to which is 
as follows: 

l 

(a ) Work was commenced in 1906 on the first section, Vizianagram 
to Parvatipur, 48.70 miles long, and this section was opened 
for public traffic in April 1909. . 

(b) Work OlD the further section from Parvatipur to Singapur 
Road (37 miles) was commenced in 1911, but had to be dosed 
down for lack .of funds. 

(c) The question of procP.eding with the rest of ~ Pl'Oiect ·(Par-
vatipur to Raipur) has recently been revived, and is now 
engaging the attention of Government. ' 

• 
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STRATEGIC RAILWAY FROM PESHAWAR TO THE AFGHAN FRONTIER. 

" ~  8eth ~~  D .. : ~ill ~  Goyernment be pleased to state 
w:hether tlie" proposed strategic rallway from Peshawar to the Afg'han 
frontier has been completed' If so, what has been 

(a) its total cost, and 
(b) the cost per mile. 

Mr. O. D. M. Hindley: The answer to the. first part of the question is 
in the negative. It is anticipated that the line will be opened abOllt 12 
months hence. The latest' figures of pl'Obable cost which have just bel!D 
received and are under examination show that the total cost is likely to 

hount to about Rs. 253 lakhs or Rs. 9,12,000 per mile. 

RAILWAY CONNECTION BE'] \\,LEN lYDIA AXD BVRMA. 

4:51. Seth Govind D&8: Will the Government be pleased to state 
what steps "have been taken by them to connect India and Burma by 
Tllil ? 

Mr. O. D. M. Hindley: Twu alternative routes for a railway con-
nection between India and Burma have been surveyed, namely, one from 
Chitta gong via Akyab to Minhla and. the other from Ledo to Sahmaw. 
As neithel' of these routes has been found, on an examination of the 
6urvey results, to be remunerative, the project for linking India with 
Burma by raiJ has been held in abeyance. 

INDIANISATION OF THE STJPERIOR Sr.RVICES ON STATE-MANAGED RAIL-
WAYS A ..... D IN THE POSTS ~  TELEGRAPHS DEPARTMENT. 

452. Beth Govind D&8 : Will the Government be' pleased to state 
what steps have been taken by them to Indianise the superior ser\ices 
in-

(a) The State managed Railways, particularly in the Traffic and 
Engineering departments. 

(b) In the Postal and Telegraph departments during the last two 
years , 

Mr. O. D. M. Hindley: (a) The Honourable Member is referred 
to the reply given to Mr. Hussanally to a similar question on the 4th Junl! 
last. Government have no later figures than those given. A comprehen-
sive scheme for recruiting and training Indians in all branches of railway 
service is now under consideration. 

(b) So far as the superior Postal Service and the superior Trame 
Branch of the Telegraph Department are concerned, all appointments with 
the exception of five appointments of Postmasters-General reserved for 
the I. C. S., have for many years been filled by the promotion of senior 
qualified officers in the lower grades of the Department. In the ordinary 
course therefore, Indians are selected for these appointments and no 
special steps are considered necessary. 

So far as the Telegraph Engineering ~ Wireless branches are con-
cerned, it is already the policy of Government to recruit Indians for direct 
appointments in India, in accordance with the recommendations of the 
Islington Commission. The question of increasing the percentage of 
recruitment in India is now under consideration in connection with the 
Lee Commission's Report. 

L24,GLA C 
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INDIAN DELEGA'fES TO THE LEAGUE 01" NATIONS. 

~  Beth GoviDd Daa: Will the Governmen.t be pleased to state-
whether they propose to consult the Assembly while selecting Indian 
delegates to the League of Nations ! 

Sir Henry lIIoncrieff Smith : The Honourable Member is referre<l 
to the reply given to question No. 1778 asked by Khan Baltf:.ftUl" Sarfaraz 
Hussain Khan, on the 11th. September, 1924:. . 

INDIAN OFFICERS I~ THE ARTILLERY. 

454. Beth Govind Das: Will the Government be pleased to state 
the number of Indian officers in the artillery divisions of the Indian Army,:. 
and jf there are none, whether any early steps will be taken to recruit to-
train Indian officers for the artillery branch of the Indian Army ! 

Mr. B. Burdon: The number of Indian officers with the Viceroy's: 
commission ser"ing with artillery units in India is 20). l ~  are. 
no Indian officers with the King '8 commission. sen-jug with ~ l1  units. 

CONVERSION OF THE ROYAL INin.\x :J.\iARlNE INTO AN INDIAN NAVY. 

455. Seth Govind Das : (a) Will the Government be pleased to state 
what the present effectiyc strength of the Royal Indian Marine is, and 
whether any effortr; hayf' been made to Iudianisc that force by recruiting 
and training Indians as Deck or Executive officers ·in the Royal Indiall 
Marine Y 

(b) Will the Government be pleased to state whether any steps will 
be taken in the near future to con"ert the JWyal Indian Marine into an 
Indian Navy as a purely combatant force, in view of the serious difficulties 
experienced by India during the early part of the late war 1 If not, why 
not' 

Mr. E. BUrdon: (a) Approximately the present stt'cngth of the 
Royal Indian Marine is as follows : 

Commissioned Offieers 145 
Warrant Officers :14 
Ratings 1265 

As re;!ards the latter part, the question of the measures to l ~ adopt.ed 
for the recruiting and training of Indians for the COmmi8'iiollecl rankf 
of the Royal Indian Marine was examined by the Indian l il~ 
Marine Committee whose report is at present under the cOllsideration of 
the Government of India. 

(b) Proposals for the reorganisation of the Royal Indiall :\larine OD 
a combatant basis are, at present, under consideration. 

NOMINATIONS FOR THE STANDING FINANCE COMMITTEE FOR 
RAILWAYS. 

Tb,e HO.Bow:able Sir a.les Innes (Commerce Member) : With your 
penpission, Sir,.I beg to ·mali:e the following 'motion : 

"Tha.t tm. l ~  do proCl'oo to the election in such manner 118 ma.y bAt. 
approved by the HOfi..,urable the President of a Btandiag FiDanee Committee of ~ 
Allaembly for Bailways not exceeding eleven in ~I  to which 8tlould' be ad4e.d 
ODe Member 01 t .... Al!IIembJy to \Je nominatedlly the GovelBorGilDeraI. The Member 
., nominated shall be the Chairman of the Committee." 

The motion was adopted .. 
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Mr. President: The office of the Assembly. ~ill be ~ to receive 
nominations up. to twelve noon to-morrow and the election to this Com-
mittee will take place in the Chamber at the beginning or business 0. 
Wednesday, the 24th, by the usual method, namely, the single transferable 
vote. 

RESOLUTION RE SUSPENSION OF THE TAXATION INQUIRY 
COMMITTEE AND SUBSTITUTION OF AN E O O~  IN'QGI-RY 
COMMITTEE-concld. 

lIIr. President: The House will now resume debate upon the Resolu-
tion moved by Mr. K. Rama Aiyangar : . . 
II This Assembly recommends to the Governor ~ l in Council that he be 

pleased to suspend the Taxation Inquiry Committee and to appoint a Committee ill 
its place for a close inquiry into the general conditions·of economie life and laboJtt in 
referenee to the resources of thc country and an estimate of the national income." 

Since which an amendment has been moved to substitute the following 
for the original Resolution: 

II This AssE'mblv recommends to the GOVI'TnOr General iu Council that he be 
pleas('d immediately' to dissolv£' the present Taxation Inquiry CommittcE' and instead 
thereof to institute a thorollgh inquiry into till' I'('onomic ('audition of the mriolW 
.elaSS(·s of the peoplt' of India, their income pl'r h('ad, their capacity to bear the 
exist;u;:;' burden of taxation, and the gcneral resources of the ~  through a 
repre"'ututivl' Committee, at least two·thirds .of which shall be elected by the Indian 
Legislativc Assembly." 

Since which a further amendment has been moved : 
" After the words l resources of the country' to insert the words 'and sn 

investigation into the defects of the prevailing system of Land Revenue Assessment '." 

The Honourable Mr. A.. C. Chatterjee (Industries Member) : Sir, 
I followed the debate that took place on Thursday last on the amend-
ment!; arid the Resolution that are now before this House with very 
great interest, and if I may say so, with considerable perplexity. My-
intt'rest was aroused because I found successive speakers referring to 
the ec.onomic condition in which the masse a of the people of i~ country 
live in their villages and in the various urban areas and industrial 
centres. Sir, until seven or eight years ago it was my good fOntlne both 
by reason of my official duties and on account of my personal il~ 

ticns t.o spend more than two hundred days in the year ill the villages, 
trudging the ploughed fields, talking to the villagers in their homes or 
in the Dalan, in the ChlJ,wpal or by the ,-illage well. I llael to mix not 
only with the agriculturists but with the landless labourE'rs, with the 
han«licraftsmen, with the village artisans. In this House I think I can 
. safely say that no one who has mixed with these people can but have an 
abiding affection for our toiling masses. We cannot help rejoicing with 
them when 11. bounteous rainfall assures a plentiful harvest ; nOr\!8n woe 
help sharing their pain and anxiety ~  the .fields lie faHow 'under a 
scol'tlhing drought, or when plague or pestilence stalks through thclaJ.1Q. 
ThObe who lJelieve with me that political advancement ill neith(·r wo,th 
huving nor will it be had without a corresponding ecol1omic pl'ogre$s 
of our masses cannot but welcome a serious discussion of the e('otiomic 
C(jnclition of the people by the representatives of the people ill this 1 S~  
Bu.t, I W41i1 perplexed by the trend of the del>ate thAt to,ok place last 
TbU;1·sd.ay beeause r fou.nd that it was l Tli ~ into all ne.rimoniou8 
i l~~  as to ~  th.e people ~~  hett.et: off or wor:.e off tlupt 
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[Mr. A. C.Chatterjee.] 
they were at some imaginary and undetermined date in the past. Sir, 
I do not wish to be misunderstood. I do not deprecate llnmparative 
studies. If I may confess my ow-n personal ta!!tes to this House, I may 
say that my greatest interest in any studies outside my wtlrk is in the 
study of the social and e'conomic conditions of this counti."y in previous 
centuries. Indeed, it used to be for a long time my ambition that I might 
participate in the labours of the scholars who are now working both in 
,thit; country and abroad at studying the facts appertaining to this 
.fascinating subject, the social and economic conditions of India in 
prcyious centuries, and I do hope, Sir, that this rising band ()f historians 
and economists who are working in this field will receive very large 
.reinforcements from our stUdents in the universities, and that they will 
recei"e all necessary encouragement from the i i i~  and where 
poSsible from the State. I also hope, Sir, that these scholars will receive 
muuificent .endowments for their researches from territol'ial magnates 
like mY friend over th"re. Mr. Goswami, or from comm'3rclul magnates 
like my friend, Sir Purshotamdas Thakurdas. both' of whom have evinced 
such keen interest in this question. But, Sir, we are not dealing with the 
'past at the present moment. Our concern is with the present. Although 
we might derive most valuable lessons from a study of the past, 1 would 
earnestly advise this House to leave the study of the past to historians 
and economists in the seclusion of their' studies or in l~il  research 
libraries. I wish,. this House not to treat itself as a historica i society but 
as t. national Parliament which has to consider the present condition of 
the masses and to concert measures for their imprO\'emellt. 

Sir, there are two questions before the House. The llrst question is 
whether the Taxation Inquiry Committee which has been initiated by 
Goyernment should proceed with their labours. The second question is 

"wllether there should be a general inquiry into the i~ condition 
. of the agricultural and labouring classes in this country. 

So far as I am concerned, I can find no conflict at all hetween these 
two proposals and therefore I could not understand why IIpeaker after 
Ilpeaker felt it his duty to deprecate one inquiry if he wanted. to encourage 
the other. I confess that I have the very greatest sympathy with the 
proposal for a general economic inquiry into the condition ,)f our masses, 
but as I have ,gaid already, my own view is that this inLJ.llil'Y should he 
made not in order to find out whether the people are better off or worse 
o:ff 1llaD they were in previous centuries or even 50 years ago hut this 
iJlquiry l~ he with the object of finding out their prer;ent condition 
and in order to discuss methods for their improvement. Sir, nobody dis-
putes the poverty of the great masses of our ll ~ l  their 
low standard of living, their poor physique, their lack of stamina; their 
retarded intelligence. But we have to study whether these conditions 
have been caused by 1iI0ciai circumstances, by the climate, by all the 
other factors that constitute their environment. We have also to study 
to what extent t4,ese conditions can be improved by social efforts and to 
~  extent add to what degree administrative action or legislative 
-.etion is necessary. Sir, I am ali optimist like my friends l i ~  the 
melJ1.bers.of the S~  Party. I do believe that these conditions can be 
remedied. In my own experience I have seen the inhahitants of- our 
ylllages, some of them miserable speciinens of humanity, escaping from 
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the most depressing environment of their OWn villages, from i ~ 
stanees' in which their physique was stunted, their intelligence was 
stunted, their mental freedom was stunted.· They have escapetl from 
t.hese conditions into better environments and they have developed into 
('itiz(-ns of whom any country might be proud. Sir, I .helic\'p-that jm-
provemeni is possible but I also realise the very greatditliculties that 
lie ahead. I do believe, as I have said, in a serious, continuous and 
co-(,rdinated ~  of the condition of our fellow-citizens in the country; 
but I also realise that in order that this study might be of liny value it 
hal< tft be spread out over a large number of years. I do not believe 
that it can be concluded  even in a few years as my Honourablp. friend, 
Sit· 8ivaswamy Aiyer, seemed to think. I also believe along with my 
H01JOurabie friend, Mr. Calvert, that for the purposes of iiuch an inquiry 
YOll need not only Government officials but you want a whole nrmy of 
tl'uined expert investigators. ~ an inquiry of this sort you :will need 
to study not merely the-village records, records 'vhich are kept with 
nieticm]ous accuracy in some of our Provinces-for instance, in the Pro-
,-inc{' with which 1° am most acquainted, the United Provinces; you Will 
nH',l to stully the records of our J!'rowing co-operative ~i i  you will 
lwed to study all· possible available records and you will want an army 
of illvestigators. As I have said it will take a long time. 'rltose of us 
wh:l have made any attempt to study the land revenue history of 
~ l  India durin" the last 50 or 100 years are familiar with the 
stHl,'ment reports that used to be compiled by the officers t:ntrusted with 
the ~ l  of land revenue in Provinces like the United Provinces 
an(l the Punjab in the seventies and the eighties of the last century. 
ThOSE- f.1ettlements were conducted in a leisurely fashion. 'l'be officers 
ent I ~  with the settlements had ample time and also ample stalf. 
Their settlement reports are a mine of information to all students and 
even those record!! do not satisfy all the requirements that modern 
standards and modern needs prompt us to eollect.· 

I think, Sir, I have said enough to indicate that a general eCl'llOUHe 
inquiry will take a long time and will require not only the help of 
Pr(.vincial Governments but also of a very large army of investigators. 
I thought, Sir, from the speeches that I heard on the last occasion that 
1l1 ~ was an impression ~  Honourable Members of this House that 

~ Government of India were opposed to such an inquiry. I have yet 
f3iled to understand why there should be any such imprel;sion. I think 
I have said enou{!'11 to indicate that the Government of India are not 
oppo!;ed to any 811('h inquiry. As my Honourable friend the Finance 
Member indicated the other day, the Government accepted a Uesolution 
on this subject in the Council of State in February last and Government" 
haY(' been in ~ l i  with Provincial Governments-6n this subject 
since then. As he, stated, we have not yet ~  replies from an Local 
Go',:cl'nments and J do not wish to prejndge or even to forecast what 
the final decision of the Government of India Will be. All I can say'is 
tltl1t in myowupers.onal view an inquiry of that description will require 
a very large nnmber of i i i ~  wHl have to last OYI'!' :j very long 
time to yield any really valuable results· and cannot ~ undertaken 
without the co-operation both of the Provincial Governnv,llts and·· of 
nInny non-official associations, arid individuals. Therefore. ~i  I wish 
that this House should not come to· a hasty eonclusion in this matter.: 
I think I have indicated that we d{ls'ire that there should be il. full inql1iry: 

. . ... '" ; 
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kt the results of the inquiry would be valueless if we did not have a 
really good inquiry. I think there will be plenty of opportunities before 
any final decision is come to on this particular subject ()f a general 
economic inquiry,-I think there will be plenty of i il~  for 
further discussion on this subject both in this House and in the provin-
cial Legislative Councils because, as I have already said,.l agree with 
the Honourable Mr. Calvert in thinking that the ProvllH:Cs also are 
'vitally 'interested in such an inquiry. 

, Now, Sir, I come to the other subject, the original motion that was 
before the House, namely, whether the taxation inquiry should proceed. 
Here also I could not understand why Honourable Members of this House 
proceeded on the assumption-an assumption which so far as I can juuge 
is entirely unwarranted by the facts of the case-that the underlying 

~  of this taxation inquiry is to increase the burden of taxation on 
the people of India. I can find no such statement in the terms of refe-
rence which were published during my absence from this country but 
lthich I haye studied with very great care. What are the terms of 

, reference' With your permission, Sir, I should like to read them over 
again to the House. Paragraph 5 of the Government Resolution runs 
as follows: 

~  Th: following are the terms of"feference to the Commutee : 
(1) To examine the manner in which the burdt'n of taxation is distributeiL 

between the different classes of the popplation ; 
(2) To consider whether the whole scheme of taxation, central, provincial and 

local, is equitablc and in accordance with economic principles and if not 
in what respects it is defective." 

I should like Members of this House to consider these two terms of 
reference without any prejudice and with an entirely open mind. 
Personally I should have thought that most Members of this House-
Members who have sympathy with the poverty-stricker.. agriculturist, 
wl'th the poorly paid day labourer, with tae badly-housed and poorly 
paid town labourer-I believe there are many such Members in this 
House who have sympathy with these classes-I should have thought 
that they would welcome this inquiry into the incidence of the tax.ation 
on different classes of the population in this country. I should have' 
thonght that they would be only too pleased to have it ascertained' 
whether the existing taxation bears l~  on any particular dasses of 
the people and if so whether the incidence could not be moved from those 
classes to 6ther classes better able to bear such taxes. Per,.,ouully, Sir, 
I should have thought that they would welcome also, the second term. 
of reference, which includes a study as to whether the scheme of taxa-
tion is equitable and in accordance with economic principles. 

Now, what is the third point of reference? "To report on the 
suitability of alternative sources of taxation." On the last occasion 
we heard an impassioned speech from my young frieDu, the Honourable 
Mr. Chaman ~ll  who advocated what is known as the single tax, the taxa-
tion ef land values. We also heard another impassioned ~  from 
my &nourable frien., Sardar Gula), Singh. He advocated on the other, 
~ ~i  the opposite pan.acea, the permanent settlement of Jand 
revenue In all,provInces of India. I should have thought that both my 
H9D,ourable' friends would welcome &l inquiry into the suitability of 

~ alternative O ~ of taxation. 
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Then, Sir, the fourth term of reference is : 
•• To 'advise as to the machinery required fol;. the imposition, a_eement aDd 

erollectiOn of taxetl, old and new." 
I cannot conceh"e of any opposition to this term of reference. 

From the interpellations that I listen to from day to !lay in this House 
it has always seemed to me that there is considerable dissatisfaction 
amongst at least a certain section of Members with the manner in which. 
two of our principal taxes, the customs duties and the income-tax, art! 
eollected. Then, why should you object to an inquiry with regard to 
the machinery required for the imposition and assessment and collection 
of these taxes ? ...... . 

Diwan Bahadur K. Rainachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : May l ask the Honou!"able Member what is the 
exact significance of these words" old and new"? Does it presuppose 
new forms of taxation T 

The Honourable Mr. A. O. Ohatterjee: I take it that the word 
,. new" refers to the alternative sources of taxation; for instance, 
if lily Honourable friend, Mr. Chaman Lall's theory is acccpied and we 
want to tax land values, surely if the COlllmittee advises it, it should 
alMo advise with regard to tbt machinery reqnired for the imposition, 
assessment and collection of such taxes..... ' 

Mr. O. Duraiswami Aiyangar (Madras ceded districts and Chittoor ! 
Non-Muhammadan Rural) : May I ask what the word "and" meaM 
t.here? That new taxes will be tacked on ·to old taxes? 

The Honourable Mr. A. C. Ohatterjee : I do not think that these 
terms of reference can be construed in the same way ai; a legislative 
enactment. I do not think there is really much differenc'(; between 
" and" and ., or " in a paragraph in a Government Resolution that is 
drafted by a man who is not an expert draftsman ..... 

Dr. H. S. Gour (Central Provinces Hindi Di,"isions: Non-Muham-
madan) : May I, Sir, inquire whether the Honourable Member perceives 
any difference between standardising the present rate of taxation and 
the reduction of taxation after the economic inquiry? 

Mr. President: These are argumentative questions which ought to 
form part of a speech ; they do not make appropriate interruptions. 

The Honourable Mr. A.. O. Chatterjee: With reference to the ques-
tion which Mr. Duraiswami Aiyangar put a little while ago, I should 
like to refer him to the opening sentence of paragraph 2 of the Govern-
ment Resolution. It is said there distinctly that the motive for the 
appointment of the Committee is not the need for i ~ additionai 
expenditure or any intention to increase the total amount raised by 
tasation in India. I beg of Honourable Members of this House to study 
tlleae terms of reference and the language of the Government Resolution 
enrefully, not as a legislative enactment but as expressing the views in 
very rough and very tentative language of Government., 

Sir, I have said enough to indicate that there ill really no difference of opinion at least between thoS(' who want an inquiry i ~  the present 
I i ~ of taxation in this colintrY arid ~ who want a generai 
.. Mhorllic inquiry. I think, as has been, already 'indicat'ed in the 
(lovei'rilil.ent ltesolution, the taxation inquiry will,prmHI! Il good deal 
of material, indirectly no doubt, which' will enableu8 todeeide what, 
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would 'be the best lines for a general economic inquiry if one is initiated. 
It would help us very greatly in determining the seope and the method 
of such inquiry. I think I have indicated that there is no reason what-
ever for opposing the taxation inquiry simply because we want a general 
economic inquiry. I therefore earnestly ask all Members of this House 
to ponder over the question carefully and I hope that both tire Honourable 
Mover of the Resolution and the Mover of the amendment will withdraw 
their motions. 

Mr. Harain Dus (Agra Division: Non-Muhammadan Rural): 
Sir, I would like to add a few words to the amendment moved by 
Sarda·r Gulab Singh. Before doing so, I would like to submit, Sir, that 
the Honourable Mr. Chatterjee has treated the whole of the discuSsion 
of this Resolution as if it was merely ali academic one, as if its sole 
object was to compare the present condition of India with its past 
condition. Sir, I submit that  that is not the object of the Resolution. 
What we want is simply to know, in whatenr way it may be possible, 
the taxable -capacity of the people. I do not know that it will require 
a great deal of logic or that it will require a great deal of reasoning 
to show that the taxable capacity of the people and the quantity of 
taxes to be raised from them are i ~ l  and that they are indi&-;," 
solubly and intimately connected together. I do not know, Sir, with 
what show of reason, with what show of logic, it can be advanced at 
all that we can hold an inquiry-what has' been courteously called a 
gcientific inquiry-into the present methods of taxation without know-
ing at all and totally ignoring what our capacity to pay those taxes is. 
Now, Sir, we may look at the present position of the country. After 
a rule of 160 years, after introducirrg a variety of taxes (we can well 
imagine that at some remote period land taxation and one or two-other 
forms of taxation were the only taxes the people of this country knew). 
During a time extending over 160 years, after introducing a variety of 
taxes, after mutilating or distorting the land revenue system of the 
country, after introducing innumerable taxes during this period, after 
putting a burden of 41 erores of rupees on the shoulders of the people, 
we are going to make a scientific inquiry into the matter. Now, what 
will be the result 7 The whole basis of the inquiry presupposes thllt 
it is really a sort of readjustment of the taxes. It is only a sort of 
inquiry which will make a redistribution or readjustment. It does 
not presuppose, it does not take for granted that the least burden will 
be taken off, or that the capacity of the people to pay taxes will be 
taken into account. Now, just take the land revenue only. What do. 
we see in some of the provinces Y  I will take my own province. 
During the -last four or fiye years irrigation charges have been increased 
by 50 per cent; n burden of about 25 lakhs of rupees has been added 
by the Irrigation Department. Now, taking the land recurring. settle-
ment, I find that automatically, without any extra effort, two districtil 
or Ii districts on an average give an extra four or five lakhs of rupeea 
~ year. No,!, that is ~ ~ sort of .thing w.hieh ~  on i i~l  
lPSO facto, WIthout provIdmg anythmg-for It. It IS thll normal thing. 
Now, after all t.his.,t\ye are simply gcing to make an inquiry-a scienti-
:ftc. Qne-without taking at all into account what the taxable capacity 
of the people is. I would, therefore, submit, Sir, that, before we take' 
to any such i ~i  we .should make sure ~ ~  the taxable capacity of 
the people-theIr capaCIty to bear the ~ l l  burden' of taxation, 

10 _' • 
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not to speak of the extra burdens that are going to be or that might 
be .devised by the inquiry that is imposed on thein-to make sura what 
their present caP!lCity is. And, unless this is granted, I think it will be 
simply putting the cart before the horse. 

With these words, Sir, I support the amendment put forward bY' _ 
my friend, Sardar Gulab Singh, as also thp. amendment moved hy the 
Honourable Mr. Goswami. 

1IIr. President : In order to give a chKIlce to some of the other 
amendments, I had better put Sardar Gulab Singh's amendment i ~ 
diately. -

The question is : 
" That after the words 'general ~  of the country' in Mr. Goswami '. 

amendment, the following be inserted : 
, and an investigation into the defeetll of the ~ Ell  I!Ystem of Land RevemuJ 

Assessment '." 
The ~ i  is that that amendment be made. 
The motion was adopted. 
Diwan Bahadur T. Rangachariar (Madras City; NOll-Muhammadan 

Urban) ; Sir, I have closely followed the 'well-reasoned speech of the-
llon,lllrable Mr. Chatterjee and I agree with' him that the object of allY 
inquiry now should be to aid us in the practical administration of the 
country and to better the poor condition of the people rather than to draW' 
an odious comparison or a favourable comparison with the past. Xo object 
is served at all by going into the historic past and finding out whether 
the conditions then prey ailing were hetter or worse than the present-day 
conditions. I am also of the opinion that the inquiry now started by 
the Goyernment is a desirable inquiry. The objects of the inquiry as 
defined in the terms of reference are laudable in themselves. At the same 
time, my objection to that is that it is not thorough-going, it is not 
complete, it is imperfect, it is one-sided, and, if the inquiry is confined 
to the terms of reference, the results' afforded by that inquiry will be 
unsatisfactory, and will not help us or the Government to come to right 
conclusions in dealing with the propositions which they have laid before 
them. My amendment to Mr. Goswami's amendment seeks to remove 
two of the substantial objectionli to Mr. Goswami's amendment, and also 
one of the objections to Mr. Rama Aiyangar's original Resolution. Both 
of them desire that the present inquiry started by Government should be 
stopped-either suspended or stopped altogether. I am not for stopping 
the inquiry started by Government,-(Mr. T. C. Goswami: "It has not 
been started yet."). proposed to be started. I want that inquiry to 
commence. But I agree with them that the scope of that inquiry is too 
narro,,·, and I therefo1;e propose that, in addition to the subjects referred 
to that Committee, the subjeets refrrred to in Mr. Goswami's amendment 
should also· be included wi.thin the scope of the inquiry. In fact, on 
reading the terms of the Government Order forming this Taxation Inquiry 
Committee, one is led t.o infer that the Government are not averse to 
inquiring into the economic condition of the people. Their terms of 
reference (1) and (2) cannot be adequately inquired into without this 
exhaustiye inquiry into the economic condition of the people. (1) and (2) 
contemplate. such an inquiry and; if the Government object to enabling 
this COJp.mittee· or another Committee to be formed to go. into the 
economic condition of the. various classel; of the people of india, theit 

L245LA. , C f! 
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meome per head; their capacity to bear the existing burden of taxation, 
the resources of the country, why should they do so I fail to compre:-
hend. They themselves contemplate such an inquiry, as I have pointed 
out in clauses (1) and (2) of their terms of reference. They imply that and this amendinent of Mr. Goswami's merely makes plain what is 
implied as I gather from the terms of Nos. (1) and (2). of terms of 

~  If they are not, as I see from thc nodding. of .the head Oll 
t-lk! Treasury Bench-(Thc 'Honourable Sir Basil Blackett: ".1 did not 
nod. "}-then I should say that it is high time that they should I ~ 
included. There should be no ambiguity about it. These terms also 
should be express.ly embodied in the terms of reference. 

The next point is whether the present Committee, as constituted, is 
sufficient-I do not say competent-to go into this detailed inquiry which 
is needed. I have the greatest respect for everyone of the individuaLs 
who compose the personnel of this Committee. Two of them I know 
personally. One of them I know for 30 ~  President of lll~ 
Committee-and I haw certainly no objection to the Committee on 
personal grounds. It is quite true that if the inquiry is to be 
useful, if the inquiry is to be thorough, there should be a larger 
Committee than the Government now propose. and it should include in 
its personnel not only people from this country but experts from the 
West, experts who will bring to bear upon the execution of their task .It 

fresh mind, an unprejudiced mind, a mind ,. which is not accustomed 
to work in ruts, a fresh mind which will bring the Western ideas to bear 
upon an examination of the conditions in this country. I am therefore for 
dissolving this present Committee, as it has been composed, It docs 
not mean that the gentlemen who haw been asked to serve on this Com-
mittee should not be asked to serve on the new Committee which is to 
be con!oltituted. It should be a larger Committee, which will be able to 
work in sub-committees. a larger Committee which will appoint \'arious 
sub-committees to go into. the various provinces and gather the materials 
necessary in consultation and in collaboration. That is my objetlt. The 
inquiry, I quite admit. will be a wry wide inquiry indeed. But I do not 
think it will take that long time which Government Members and my 
Honourable friend Sir Siyaswamy Aiyer anticipate jf such an inC]uiry 
were undertaken. The materials are alreadv there. The records of the 
co-operatiw societies in the various proviiIcefoi. the settlement reports 
of the varions proyinces ",here permanent settlement does not prevail. 
and in addition non-ofi'icial inquiries which -have been made already and 
official inquiries which haw been mp.de already are available, and those 
materials can be used.. I do not say they will be enough. They will 
have rio doubt to supplement the materials that they have already got.. 
r know, for instance, in Bengal, during Lord' Carmichael's time, he 
started an inquiry into the condition of the peeple in the villages-a verj-
valuable record it was-and I know the Econom c Association in Madra!; 
haye collected materials as regards the economic condition in certain 
typical villages. For the inquiry which I haye in mind, it wiU not 
be necessary to inquire into the conditions in all the villages in all th" 
provinces. It will "be enough if yau iake typicai villages, typical 
classes of people, a.:hd hold an inquiry as to their economic condition. 
t think ample materials will be available. It may take a year or two 
or even three ~ What is the .objection to snch an inquiry, which 
Will be a thorough iiiquiry ,. What is the urgency of the measure ~ 
con,templated! What is it that the Government are after' It is not 
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an academical inquiry they are after. They are' ~ ~ l  bertt upon 
revising the systeins of taxation. They think that the present system 
is not as scientific as it ought to be, and therefore they wallt to improve 
it. They want it to be more scientific. If they wish to makc it more 
scientific, and if the object is Dot, as we have been assured this morning 
as also the other day, to find new sources of taxation-I think to put it 
more. correctty it is not to find additional revenues,-it may be ~  
sources of taxation- then. what is the hurry of completing this inquiry 
in this imperfect manner -: Nobody can deny that the two subjects are 
closely connected. You cannot find whether the present burden of taxa· 
tion is equitably distributed between the different classes of the people 
and whether the scheme of taxation, central, proYincial and local,;s 
equitable and in accordance with the economic principles without finding 
out the bearing capacity of the people. . You have to find out their 
standard of living, whether they have enough for living in comfort and 
whether you are taxing what is left after that comfortable living, or 
whether you are taxing the necessarie:s of life. Sir, the popUlation of 
t)lis country consists mostly of pea:sant proprietors. In most of the 
provinces--take Madras, takf' the United Provinces, take the Punjab-
you will find the bulk of the people.-the people owning land, are about 
60 to 70 per cent. In my own province it is about 80 per cent.-are merely 
peasant proprietor:s. In their case. Sir, they Pre equally taxed in the 
same ratio as the rich people, and. if you really have to find out alterna-
tive methods of taxation and SOUle have been suggested-two of them 
have been suggested in the debates, namely, death duties and also land 
values--how can you advocate them or determine not to recommend 
those two alternative sources of taxation without knowing the real con-
dition of these peasant proprietors. who after all. will have to pay either 
death duties or will have to bear the burden of a tax on land value!> , 
Sir, in my view, it is impossible to separate the two things. They are 
interdependent. You cannot come to :satisfactory .conclusions without 
coupling the inquiries. I therefore suggest that nothing is lost to Govern-
ment. I agree with them that you cannot avoid an inquiry into the 
quefltions which are contained in the terms of reference of the Government 
Resolution. and at the samp time you cannot avoid the other inquiry 
which is suggested in the amendment. They must be contemporaneous. 
One of the instructions to the Committee which I propose mlly be that 
they should make interim reports in advance. If the Honourable the 
Finance Member is really anxious to proceed with certain matters he has 
in mind, then one of the instructions to the Committee ~  be, after 
~  have acquainted them sufficiently. to make interim rp.)lorts under 

different heads so that he need not wait for the final report. So, even 
if there is any urgency on any matter, it may be solved in that ~ 
I therefore suggest, Sir, that the inquiry should embrace all these point!> 
and should be by a larger Committee which should include fLl its persoJlnel 
representative non-official Ill/lians and experts. Ie do not advocate any 
method of election. I do not object to all these gentlemen going on 
ptat Committee. But I do object, Sir, to this partial inquiry, which 
JS contemplated. by Government. It will lead to no satisfactory results. 
~  ~i  more. This ~  are making themselves unpopQ.iar 
m variOUS ways. (A VOlce: "They are already unpopular."). They 
U"8 already unpopular and they are aadin" to that unpopularity. ~ I kno:w, 
llir, . that in province after province, the elected Jr.Iembe.rs both of the old 
Councils and of the new Counci!S, have ·been pressing fol' an eeoo.olb:id 
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inquiry.. I know, t;ir, when I was in the Madras Legislative Council, 
we passed a Resolution in 1917 urging upon the Madras Government te 
undertake th's economic inquiry into the condition of the people, but 
nothing was done. I know in other provinces it has been urged. It has 
been urged in every province. Wnat is "the Committee which you now 
propose T A Taxation Inquiry i ~  When you have added 49 
crores of additional taxation to the Central Revenues, when Docal Govern-
ments are imposing additional burdens in different ways, what is it 
that you now propose to make your Government more unpopular T You 
want a Taxation Inquiry Committce, whereas the cry ·)f t,lie country 
has been for an economic inquiry, you are pressing upon the 
country a Taxation Inquiry Committee. The term itself is objection-
able. (Laughter.) My Honourable friend may laugh. (The Honour. 
able Mr. A. C. Chatterjee: "What is there in a name''') There is & 
great deal in a name. You say that your object is to elevate the con-
dition of the poverty-stricken millions. Y:m admit that the bulk are 

i ~  people in this country. H,ave an inquiry by all means. 
Put that in the forefront of the inquiry, and say, " Our object is to 
inquire into the condition of the people, to devise measures jor their 
uplift. and at the same time to adjust the system of taxation on a, more 
seientifie basis. " That the people can understand. What i" it that 
you do T You say, "I want to adjust the system of taxation. I want 
to have a more scientific system of bleeding the poor people." That i~ 
what you want, that is how people understand it. That ought not to 
be encouraged. I would _earnestly appeal to Government that nothing is 
lost by a prolonged but thorough inquiry. It is not an urgent matter. 
Even if the inquiry is not completed during the official lifetime of my 
Honourable friend, Sir Basil Blackett, for whom I have the greatest 
~  when he vacates the Finance Membership he can go on that Com-
l~  and complete that task and thus help the country to come to' 

satISfactory conclusions. Therefore, I repeat, nothing will be lost, and 
I move the amendment that stands in my name. 

l!Ir. President: Further amendment mm.-ed : 
" That for the words' inquiry into ' the words' inquiry into the questions referred 

to that Committee and into ' be substituted." 
Mr. W. S. J. WiDson (Associated Chambers of Commerce: Nomi-

nated Non-Official) : Sir, it seems to me that the whole of this debate has 
taken place about a year too soon! The Government have appointed a 
'1'axation Inquiry Committee, and it seems to me that the right and proper 
course for us to follmv is to let that Committee do its work and issue its 
report and one year hence, with that report in our hands, we might be in 
a very good position to debate many of the issues which have been raised 
to-day. Mr. Rangachariar says that there is, in fact, in exi.;tcnce some 
economic finding into t.he st.ate of ~i  in Madras. I have the volume in 
my hands. It is a large Yolume, it c1cals with comparatively few villages, 
a..d to hold f.ueh an economic inquiry liS he proposes would necessitate a 
volume at lea;:tthis size for every proyince in India. (A Voice : " For every 
district. ") Well, I have in my hands this volume and I would like to 
call attention to what it says with regard to Indian poyerty about which 80 

~  was made m the course of this (lehate; It says : 
" To draweonclusions with regard to the brond economic ('onditions of life in 

India from' a single villnge would bE' foolish;' hut even a i ~l  villnge may' 'suggest 
tar-reaching hypotheses, which it is worth while to Btate with a view to subsequent 
oorreetion or verifien tion. ' , 
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That starts off with one village and wt' should have to ~ the same for many 
others. 

"India was famous for centuries for its wealth. Recent writen, from Lord 
lrIaeaulny onwards, assure us that India is extremely poor. The official estimate of 
the average ineomeeper head of the whole Indian population in 1898 was only £2, 
though that was, very {,robably, an UIlder·estimate at the time, and would have to 
be very consWerably rallied lIOW. My own estimate (this is a book by Dr. Gilbert 
·Blater) for the average income per head in the Madras Presidency in 1916·17 is not 
less than Rs. 72 ....... · .. The real wealth of any country consists mainly in sunshine, 
either sunshine received directly from year to year, or stored in the J:orm of coal or 
oil . True, sunshine is valueless \\ithout rain, but Routhem India: has, over the 
greater. part of its area, as· a rule an excellent rainfalL" 
Then, he goes on to say : 

" <?ther crops are produced in immense variety and ~  of the3e are extremely 
produetIve and profitable." 
I would recommend a study of this al'nclt' to Honourablt' Members. It is 
on page 17. It is for one province. 

But I want to call atte.ntion to the fact that India as a whole is not 
the poor country that we are asked to believe it to be. India is not a poor 
country, but a wealthy one, and an extremely wealthy one at that. 
(Laughter). True, the wealth is dist:'lbuted inequitably, but the wealth 
is there and, as I hope to show, is ablt! to stand a basis of taxatioR which 
we should raise for the further develoJ-lment of the country largely in the 
interests of those who do not at preeSli I possess a fair share of this wealth. 

India produccs arable crops of the annual value of Rs. 1,71;; crores. 
That is a figure exclusive of the minerlll resources, cattle, and so on and 80 
forth, and therefore, I think you i~  take a total value at Rs: 2,000 
crores. I invite those who wish to tak!: the average income-at either Rs. 30 
or Rs. 72-1 im'ite them to devide that figure by the population of the 
country and tell me the answer. Perst1nally,' I attach no yalue to that 
answer, but I do say this that it knocks into a cocked hat the arguments 
that we have heard as to the ridiculou;;ly low income per head per annum 
in India. I am not interested in what happened 150 years ago, but I would 
like to call tl,,, l~ l i  of the Home to some of the developments of India 
which have tukell place in my own i ~  In the last 20 years since I have 
been here in India, the irrigated crops have increased from 203 million 
acres to 266 million acres-all under arable crops. In addition to that, 
India possesses some 90 million acres of some of the finest timber lands 
in the world. She has further 50 milli(ln acres of undeveloped laJ!d, and 
the new BarragE" in Sind is expected to develop some 6 million acres and to 
·add to the value of the crops Rs. II; crores per annum. Now, Sir, if this is 
an achievement under British rule, is 11 an unfair figure to quote? What 

. has been the resllltof the development of the Chenab Valley irrigation Y 
"A railway for the earriage of prodnce was commenced in 1895 ......•. In ten 

years the popUlation rose from 8,000 to 800,000. Lyallpur is now an important city 
·rih an enormous export trade. In 1919·20 the value of the crops grown, on the 
land irrigated by the Lower Chenab Canal was no leas than Rs. 16 crores, or nearly 
Ave times the eapital (lost. of the work." 
Again, in paragraph 354 of this book, .. The Land of the Five Rivers ", see 
what has been flone to increase the value of the land. . 

" T~ first auction so held was in the .Lower Chenab Colony in 1892; an average 
prlee of Rs. 4B per acre was· obtained which was regarded at the time as highly 
aatisfacto.ry. In 1919, when about 3,500 acres of ~l  in the new Lower Bari 
Doab. Colony eame UIlder ~  hammer, aaaverage price of :Ra. 593 per acre was 
l'e&lized and a maximum of Be. 1,105 per acre. Theee prices were somewhat speculative 

. od later .. lea indicate that the preBellt price of t'he land averaees about. Re. 400. 
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The llourishing condition of the people ean be gauged from the faet that, ~ :$M 
latter colony, the price obtained for shop sites in the mark£'t towns has averaged 
nearly Bs. 40,000 per acre." . 

That is a direct result of the irrigation. For-irrigation, it is perfectly true. 
yon may have to borrow money to build your canals, but the interest on 
tbat money has to be paid out of the taxation, and it is largely hecause \)f 
your irrigation and your i ~  works that your taxation has gone up 
by this figure of 41 crores additional taxation which we so frequently hear 
of in this House. But the wealth of the country has gone up by more than 
that figure. The rice crop has risen from 50 million acres in my own time 
to 80 million Ri'reS, an. increase of 60 per cent. The acreage under wheat 
has risen from 25 million acres to 30 .uillion acres a.nd the produce has 
increased from 7i million tons of wheat to 10 million tons of wheat, an 
increase of 33 per cent.. 'rhese i ll~ l nre out of all proportion to the 
rise in the lJOpnJation. Therefore, they have produced a surplus of crops 
'which you have now available for export and whieh you do export and 
bring in the money from abroad. -

Then on the question of po\'ert,r. 'Ye huye b"ea ..tIl iiul ; olJ ill ~ l~1S 
House ihat thowmnds "r indh-idu:lls ill India live on a slice of salt a day 
with a few crumbs of bread sprinklE'c Oil lop of it. But, Sir, the poverty 
of the individual, regrettable as it is, js very largely ~  by laziness. If 
the agriculturist is poor in cash he is certainly .very rich in leisure ! 

If we had the findings of the 'raxation Committee, they would tell us 
how to distribute our taxes. 'Ve Ol,rselves, on our own responsibility, threw 
back into the country some of the revenue which.we were getting on the 
salt tax. We threw it back in a form which rE'aches the poor man in a frac-
tion of a pie per head per week or some useless. figure which he can do 

. nothing with. Had we distributed tho t money to the provinces, the pro-
vinces would have been able to build water-works, or go on with sanitation, 
or some concrete solid thing which WOllld last for ev:er and not be dissipated 
as our refunded salt tax is likely to be. 

Part of the reason of the poverty is of course due to the early mar-
riages. The poor quality of cattle is due to the fact that we grow far 
more cattle, more head of cattle than we can really feed, with the result 
that we have an altogether inadequate supply of milk. 

',therefore, Sir, with 'all these very important problem!> to be con-
l!Iiderea, it seems to me essential that we should have the fillliiugt; of tlMs 
Taxation Committee. I know it has been said that the personnel of the 
Committee does not meet with the approval of many Members of ~ 
House. I ask you to consider for one minute, did the personnei of the 
Tariff Board appeal to you very strongly when you first heard of it t 
And what was the result? We had a Tariff noard consisting of one 
Indian Civil S ~  one professor from Bombay and one barrister from 
Rangoon. Not on the face of it, so ~  as their professions ~  a very 
Rttractive Committee for business examination. But look ijt their WOl'lt. 
T.heir work: is perfectly brilliant, and we have DO reason whRteYer to 
suppose that the work which this Taxation Committee will do will be 
any the leS!! illi ~ , 

Wheil we kave got i ~ report 1 IJ.Ul qui,te rendy to tind on ~ 26. or 
page 56 lioll'MtthiDg which ~i  Ijt,art orr 11 I ~l l iJ;lQ,uiry ~ i  I!J!-.-
bead 0.1;' ~  withwkichwe shall have to J)J'Oeeec1'" ~ to ~ 1 ~  wl),w,e 
of t9,.e i ~ of. tb..w.CoDlmittee, in OMt'}r to em_It: 0& anotIa .. i ~ ef 
this magnitude. seems to me to 'Iugyest the wi'oog tlliBg.· to do. .I theq. 
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fore say that in our own interests we ought to await the findings of this 
Committee and then aslt ~  to give us a reasonable time, two ,01' 
three days, for a full debate thereon, and, if ~ ~  the u:ppointmcnt of 
sub-committees to work out some of the detaIls of theIr findmgs. 
Mr. A. BaDgaswam,i Iyeng&l' (Tanjore cum Trichinopoly, ~ 

Muhammadan Rural) : I have noticed since the last da;y when ~ 
discussed this. Resolution a good deal of tenderness for this Taxation 
Committee that has been asked to sit immediately and proceed with ita 
inquiry. Various amendments have been suggested since that day 
which try to effect some kind of a compromise between this taxation 
inquiry and ,the economic inquiry which. my . i ~  1r,Ir. Goswami ~  
should be carried out before any taxatIOn ~ll  18 started. I desIre 
110 say that, so far as this taxation inquiry proper is concerned, our 
Resolution asks that this inquiry should be dissolved, and it asks that 
in its place an eco.nomic inquiry should be start.ed. It has been said 
on the Government side that no reasons were adduced for stopping 
the taxahon inquiry. \Vhateyer may be the reason!> urged for the neces-
sity or advisability or the urgency of an economic inquiry of the kind, 
suglrNiled, the ~ i  inquiry should, it was argued, be allowed to pro-
ceed. l\1,' friend the Honourable the Finance ~I  gave us yery 
roseate pictures of the great good that this taxation inquiry is goinR 
to bring to us in the achievement of Swaraj. We were told that this 
Committee will develop schemes of federal finance which must rejoice 
the heart of the Swarajist, and we were told that this Committee will 
also, develop and place before this country a scheme which will be in 
consonance with the principles of reform for which this country 
stands. In fact, my friend went so far as to say that this inquiry is 
supplying a deficiency which was left unfulfilled at the time· when the 
reform scheme was put into operation. I believe he used the words, "  a 
gap in the refo.rm scheme which this Committee will seek to fill". I 
was wondering whether all this was really what we are going to have 
and I looked at the terms of the answer which the Finance l\Iember ~ 

me to my question on the 18th February last as to the terms of reference 
of this Committee, I put that question in February having regard to 
the debate that took place in another place as regards an econoDliu 
inquiry and as regards the purpose of this Taxation Committee 's inquiry: 
There was a good deal said in that debate by the Finance Member and 
by the Member for Education, Health and Lands. Much was made 
at that time about the fact that this Taxation Inquiry Committee by, 
itself would afford most excellent material and would be the starting 
point for the larger economic inquiry which the Government of India 
were then prepared to commit theD;lselves to. We were told also at 
the time that the present system of finance in this country was no 
system at all. In faet my friend the Finance Member used the word 
" amateurish ", and he wanted to replace this system by a scheme of 

l ~ i  . lle ,!anted to readjust the fi.nancial system so 8Ji tQ 
make It III keepmg WIth the scheme of self-govermnent which we are 
expected to .develop in the years to come. I ask, Sir, whethe-r th.., 
terms O,f reference which have since been settled on in eonsultat.ioJt 
~i  ~  i ~ Provincial Governin8D,ts ·ar4J sUeh all to l ~  to . tht 
dISCUSSIon of any system of ~l fill:ance. I 8J;Jl surprised that the 
Honourable the i ~  ~ ~  IiIbo11ld Wi, ~ ~ illqU..iry whicb is 
bow to. ~  ~ 8t$, ~ it ~  au· I!ftJa*iolt to .Illy saheme of. federal 
~  )4., ~~ l  .biaswi lb. ,.tel .tlut other. ~  said ~~  we 
would be puttIng the cart before the horse If we proceeded to 'deal-w!tfi 
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the system of tax4tion in'this country before 'we dealt with the economic 
condition in the country. Sir, the Finance Member is really putting 
the cart before the horse in another way when hp. wants to evolve a 
SGheme of federal finance before we can even think of a scheme of federal 
~ I  in this country. A scheme of federal finance necessarily 
lmplies a scheme of federal government. EYen the bIlk of mere 
proVincial autonomy has not been tolerated in Government circle,S for 
a lang time. We have been told again, Sir, in the course of the inquiries 
which have been conducted by the Reforms Inquiry Committee by no 
less a person than Sir Frederick GaQntlett, the Auditor General, that 
if any scheme of provincial autonomy within the Act is really recom-
'mended by the Reforms Committee, it would be a most complicated 
and difficult i ~ for him to separate provincial finances from the 
Central Finances. The mpnner in which the figures of Provincial 
Ibalances and liabilities should be distributed and adjusted would be, 
he said, a most complicated and elaborate thing to carry r,ut. and he 
said that provincial autonomy cannot be effected in financial matter.;; 
in the easy ~  in which they talked about it before the Committee 
in regard to administratif'e matters. If that is the state of things, what 
is the use of talking in large terms and big phrases of federal finance, 
fi1ling the gap in the reforms scheme and so on? What is the preslmt 
position. Sir. so far as finances are concerned! The provincial financp.s, 
provincial taxation. as well as expenditure, are absolutely at the mercy 
of the Central Government and of the Secretary of State in CounciL 
We have been told that we have been given separate finances, separate 

.. powers of expenditure, separate borrowing powers and what not. 
Il one reads the sections of the Government of India Act and the rules 
made under those sections the absolute impotence of Provincial 
Governments as such, let alone the question of the control of the l~ 
by their representatives in the TJegislatures, becomes more and more 
manifest. Wh!lt opportunity has beeD. afforded to the Provincial 
Governments 1.(J avail themselves of the power of borrowiu;( which 
has been given them under section 30 (1) A of the Act! Very little use, 
has been made of it because of the restrictions imposed. Indeed one 
of the things which we are told this Taxation Inquiry Committee is 
hereafter going to deal with is this question of borrowing and the crea-
tion of a Provincial Loans Fund. Then, Sir, we were told ,by the Honour-
able the Finance Member that apart ,from any question of economic 
conditions or of the burden of new taxes and so forth, there were 
certain administrative difficulties in connection with the existing 
complicated system of taxation which must neeessarily be dealt with 
by this Committee, and that is why this Committee should sit and 'in-
vestigate. But I find, Sir, in answer to a question which I put to him 
on the 18th February last, that the two points of difficulty which he now 
sa.ys this Committee is going to deal with, have already been settled by 
the unanimous decision of the Provincial Governmen1ll' representatives 
at the' Financial Conference which took place in November last. As 

, 'regards the questien of the Excise, in the answer which Sir Baslil 
l ~  gave me in February, he said: 

" In ~ i i  to the inquiry into taxation the more important matters. discu8IIed 
at the confereace of Finance Members of the Provinces were the question of improv;ing 
the ~  for provincial borrowing lmIestabliahing. of provincial loans funda, 
the ~ l  of general ~ l  in reprdto uei8e 10 .. to, a .... oid eODtiete of" pro· 
~ mtereete aad........ ' 
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We then find in his answer: ... 
" ........ /l-nd the deeiaioll8 of the conference, which were unanimous, will require 

and have· been referred to, for i ~ i  by the reepeetive Govenmumt.." 

I. take it, Sir, ~  that ~  far as this question of Excise is con-
,.erned".the decisions have been taken already and they only remain to 
be earried o11t. .. . . 

. I would next refer to the aetqal position of ~  Provincial ~

ments in regard to taxation and ~ i  .. Under the Govermnent 
of India Act we find the Provincial Governments fettered in their' power 
to taxprovineial resources by what isJmown as the S l T ~ 

Rules. If ally soheme of fecieral . ~  is W be developed it ~  
be, by an inquiry into the working of the Provincial'SclleduledTaxel 
Rules·o1' Provinoial Borrowing ~  for it is clear that nothing . ~ 
·be done by the Provincial Governments or Legislatures without the 
previous .aSll"nt of the Governor General in Council and the Secretary 
of State in Council in all elllsential matters .. In a scheme of ~ l 
banee,· we cannot have rules, for instance, such as we find in ~  
Devolution Rules which say that without the previous sanction of' DIe 
. SeCl'6tary of 8tate in Council, no appointments can be' created by 
·Provincial Governments involving a lIalary of mor.e than &.600. a 
month in t8e ~  Departments, and no. appointments involving a 
.• alary of more than Rs. 1,200 a month can be created in the i ~ 
traDBferred to Ministers, who are supposed to be responsible to ~  
lYegisl&tures. M.any such most meticulous restrictions dO,.till find ~ a 
place in the rules and in the regulations of the Government' of 'india, 
and yet we are told that this great and. grand Taxation Inquiry ~
mittee is going to develop and evolve for us a scheme of federal 1inaiice. 
I say, Sir, the meanillgof this inquiry is purely and simply, as mi 'f:nend 
MI'. Patel put it, to find the best means of ha:vmg fresh. taxes and. frMh 
resources for taxing the people of this country. . 
There is only one other point to which I desire to refer. Tb;i.I 

C,olJUDittee ~ i  has been asked to inquiry into the system of taxation 
has, curiously enough, been expressly restrained from dealing with the 
question of land revenue. Now, as has been pointed out by my friend 
Mr. Rangachariar, and my friend Sardar Gula" Singh, the qllestion 
of land revenue goes to the root of all taxation in this country. .And 
if rou . are going. to evolve any ~ of taxation, central, provincial 
.. or local,the question of what you are to do with the land revenue.is 
a vital question. My friend the Finance Member said tluit; so far ~  
that quel;tioll iii concerned, the terms· of reference would comprise' laDd 
revenue only in so far as it bears upon the question of the burden: of 
taxation on the people of the (,ountry. But I ask, Sir, is this land 
revenue going to be treated as rent or revenue' If it is going to· be 
treated as rent, whose rent is it' Is it the rent of the Centr&! Govern-
ment or of the Provincial Government, or is it the rent of various local 
authorities in whose areas these lands acquire more and more value' by 
reason of the work of the local administrations or autho,rities 1  . These 
ques:tiops are all so e'!)mplicated. that I am. surprised· that my friend 
. ~  regard this inquiry that is now being started under tlle very 
~  terms of the reference to it as an inquiry wlUch.i1l going. to 
help us in the evolution of Swuaj. On the other hand, Sir, 1-think 

~i  the terms of reference nor the personnel -which haa· been 
lWpeintcd to COlllliuCl' them can by any mearu; deal withli.ny of the 1'8&1 
1inapcial qll.tlStioD.S UpOD Which we are most intent, 1Il0lt inaistant aDd 

L ~ 11 ~ 
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urgent to-day. I say, Sir, tbat no tque&tion regarding the reorganisa-
,tion of the system of taxation or finances in thisconntry can be taken 
up uritii you deal with the' question of the reorganisation of the govern-
mentin'this country. The one beaI'S most mtimatety on the other, 
, a:n9. until, the main question is settled, the taking u!' and· ~ li  of 
.these 'subsidiary questions will only tie our hands and mortgage our 
.nghtsand privileges for the future. When we, the people's representa-
-lives,'are in.a position to take up oUl'own Provincial Governments 
:.and make them responsible and democratic, we will be confronted with 
'tlie "arrangements which this hole and corner inquiry now started will 
· i:tave imp'dsed upon us, I therefore, strongly urge this ·House not to 
accept'this Taxation Inquiry, nm the Committee' which has been 
· i ~  to consider it on any pretext whatever. JOn the other hand, 
'Tdesire that this House !i!hould whole-heartedly adopt my friend 
1\-11'. Goswami's nmendment, because the, inqUiry into economic eondl· 
,iions is 'an inquiry which at all times and all places eould be conducted 
': lind would he valuable to any Government, -democratic or bureaucratic, 
'that· is in this ~ and that inquiry wiH form the basis for the 
~ i i li of the system of taxation in this country upon federal 
or any other principles of Government that we may have ·to adopt. 
-Federal principles of finance also vary. There are countries in whieh 
'theCeJiti-al Gbvtlrnment has all the residuary resources of taxation; 
'. there are' countries in which the part. States have all the residuary re-
, 'llburces of taxation. If' you examine the provisions of our laws in 
'India. there is nb such conception found to exist. You have only what 
'is' called in the Government of India Act an" allocation of eertain 
. revenues ", to Provincial. Governments as the agents of tihe Secretary 
'of State, and' those allocations are subject to restrictions and l!II11es 
whit'h can by no stretch of' imagination be said to ,confer 8utOIl()OlY on 
·th(! P1'ovincial Governm{mts. 

~ Bonoui'a.ble BirBaiii l ~  {Finance Member) :' Did I not 
~  there ~  gap in tbe present system T 

Mr. A. Rangada.Jili Iyengar: Oh, quite iO ; and therefore I say 
'you should fill that gap in the propel' way. I want to know how you 
'are going to fill that gap by this inquiry when the Act and the II ~  
rules under the Act make it' impossible for any Oommittee tha.t you 
may now set up to alter those Rules or those sections of the Govern-
riteIit of India Act. That iii why 'I: say that ihe Act must go ; it must 
be altered so that it confers real financial powers not, only ~ OIl the 
· Pr1),rjneial Governments, but upon the representatives of the people in 
the Legislatures that will be set up ,by' the amended Act to control 
them: T ~  Sir, I submit that neither the inquiry nor its per-

liIi~1 should be accepted. OR t.he ot.her hand, we should proceed with 
this :economic mquiry forthwith. . 

~  i i~ Madan Mohan l I~l i  AI~  and ,f.hailsi Dirisions : 
l'Jon.JI,Juhammada'l :&ural) : Sir, the quesbon b'Elfore us has been debated 

~  ",ll ,ppints of vie'Yi; off!cial alld non-officiat The ltttest i ~  
epntrlbutionm&(ie ,to It, 11:\ thespeElch of my' Honourable "friend 
¥r. Wil,lsOn",lle ~ l~  us of ~ ~  progress i ~ l  
made !>'y. lndiat b! ~  ~ E  .of ~ l~  .up-der. ~l i  . by the 
t!xtCIlBIOn. J ;of .IrrIgation wqrks and m varIOus other ways. He has 
oUflortunately forgotten to tell us how much' of thiS iil ~l ~ i  

..... ' ~ 
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is absorbed by the existing administration. That is eIactly the way in 
which a question like this is looked at by some, of our ,European friends. 
T ~~ ,bas no (loo,,,t ~  a ~  deal of improvement in many directions 
i ~  British rule was li~  in India. There has also however been 

a great deal of deterioration in some other directions. The ~ i  to mquire imo is, ~  is the sum total, what is the reSult of the pro-
, ~ achieved and of the losses suffered, of the obligationS incurred 

&I;l,d of the burdens imposed upon the people T That is a question which 
reqUires to be looked at squarely. If you merely look at the progress 

. that has been made, if you only look at the green fields which tell you 
of increased cultivation, if you look merely to the figures whieh tell 
youhow Ipuchgrain has been exported outl>ide the country, but if you do 

,p.ot at the same time inquire how much of the increascdincome which they 
,Indicate, is left with the people, then you are doing a wrong to the people. 
You, ,are not looking at the question in a fair and square manner ; you 
aI:e looking at only one side of the question, and want to beguile your-
self into the belief that everythin¥ is fair and satisfactory in this world 
to-day. Now, Sir, the proposal tor a taxation inquiry has emanated 
~  Government, and it is important to note that 'not only the official 
Members but some other Members, particularly my European friends 
in this House, seem to desire that the inquiry into the economic' condition 
of the people should be postponed, if not avoided. The taxation inquiry 
~i  has been proposed will not inquire into the capacity of the people 

to bear further taxation. It may 'recommend new taxes or l."eadjust-
ments of BOme existing taxes; but it is not likely to sooceed'in pointing out many new direetions for taxation. It seems as if the F,inance 
Member had conceived the idea of a taxation inquiry in a MmQry 
where the Government has been newly established, and where new 
sources of income have been created for the first time. It seems as if 
it ~  forgotten that there has been an administration going on in 
this country even urider Bt-itish rule for over 150 years ; that ,the 
possible !JOurces of taxation have been looked into by every ;Finance 

'Member, in fact by every Collector from the time he was appointed to 
the time he rose to be the head of the Government. The land has been 
taxed,cnstoms duties have been imposed, salt has been taxed. excise 
has been taxed, stamps have been taxed, and I doubt if there are many 
sources left to be utilised as sources of fresh taxation. The eustoms 
duties are comproehensive enough to include' any article which :the 
Government may desire. to tax., I should be surprised if the Taxation 
,l¥quiry Committee should be able to sqggest plany SOUllCC8 of taxation 
which have not, already been thought of. Ifth.ici -view is correct, what 
will be thl! result of this Taxation Inquiry Committee's ~ i  f 
We seem. also to .forget that' there is a Central Legislature in India and 
that there isa p.,inCial Legislature in eyery provm,' ceo It is the func-
tion,of the Legi 're to deal with .the q-Q,es.1;ion of taxation. All I ~ 
sai4. . the possib.Ie sour(les, of taxation, are, veJ;Y well known, and the 

. questIon • to what new ·sourees should, be added to those already 
,existing is ,8 question entirely. fnr the Legislature. You wish to ask 
a, ~ ~ l  aU very able men, to investigate ,thequestiaa of: the 
p08&1ble sources of., taxation from the academi\l point of view, and to 

~ the!'r OPirliClllS on, the ~  But wlwn the necessity for fresh 
~ l I  wlll.befelt by the Legislature, ,8 concrete. 'proposal will have 
~ ~  ,brqught before it and it will have ,to debate and decide what par-
i i~l ~ ,s,hould be, ~ to. those existing or ~  i ~ should 
V ~l l~  The question wij.l have to be con81dered mall lts bear-

• 
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ings by the Legislature, either the Central or the ~i i l Legislature, 
as the 'lase may be. Every single proposition ~ that kind 'wiUha:ve 
to be submitted to the consideration of the LegISlature. 'Now, I ask, 
Sir what will be the value of the recommendations of the Taxation 

. Inquiry Committee under those i ~  T Every ~ i i  
relati.ng to taxation must come before the LegIslature; the LegISlature 
Diust examine it by itself, and in a matter like this the fact that a few 
gentlePlen have made certain recommendations will be of very little 
Yalu{'. We have had other Commissions of a larger character; we had the 
Industrial Commission in 1916, there were very able men' on the Com-
mission, many recommendations were made by them, and what has been 
the fate even of those recommendations' That is '''hy I think) Sir, that 
the appointment of the Committee has been a mistake. The money that 
will be spent upon it will to my mind be lost ; the time which will be given 
by these gentlemen who have been asked to work upon it will be largely, 
if not entirel:y, wasted., 

The second ground. Sir, upon which I object to this Committee is that 
the Honourable the Finance Member hm; usurped the functions of this 
AsslJmbly. I submit that where a Legislature is in existence. it is :due to 
that Legislature that the Finance Member ·should come to it with a pro-
posal like the one under consideration, lay it for the consideration of the 
IJegifilature and take its opinion on it before he undertakes to spend 
public funds upon it. He has no right to do otherwise-I mean no 
disrespect to the Finance Member-but I submit he had no right to do 
otherwise. It was the function of this Assembly to decide whether a 
Taxation Inquiry Committee should or· should not be appointed ; he should 
not have appointed the Committee without consulting the AlHlembly, and 
I submit, Sir, he would ~ wise in withdrawing from that position. If 
the matter had been laid before the Assembly, it would have been 
comidered by it, and it is pOSlSible that the Honourable the Finance Member 
might have recognized the wisdom of not pressing his proposal. Or it 
might have been that the Assembly might have arrived at the eonclusion 
thllt there should be a broader· inquiry, an inquiry into the economic 
condition of the people which would naturally show in its result what 
taxation might be reduced and what taxation might be added. 

'1'he third ground upon which I object, Sir, to this inquiry is, that jt 
JJuts the cart before the horse. You cannot fairly come to a conclusion 
as to the sources of new taxation. or as to what increase of taxation might 
be put upon the people, without. knowing the economic condition of the 
people. It is no good hiding the fact from ourselves that taxation has 

, 'been inereased to a very large extent. There ~ been a long-lasting 
. ery that the economie cGndition of the people ~ bear this taxation. 

My Honourable friend, Mr. Willson, gets up and says, ~  oh ! the country 
hIlS been prosperous, it is thriving, look at the green fields, look a:t all 
the exports, l ~ at all the work t.hat ,has been going on, and be satis-
fied that t.he ~ i  condition of the people i8 good." It is wrong 
to look ~  the condition of the peoplc in that ~i  is like the' way 
flome ~11ll  look· at. the cows in their dairy; they feed the cows, 
they gIve them shelter, lD order to extract all the milk they can from 

~  The main question to he considered is, what is. the amount of 
~ that y.ou leave for the calves. The question is, of 'the i ~i  
has ~  I~  how much is 'left with the people T That k'the 

, questIOn which must be looked into befol'e you can decide whether the 
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taxation which exists at l~  is or if! not heyond the capacit.y of tht! 
people. Such an inquiry has been Ilskeo for for a long, time. You go 
back to the time when the Indian National Congress was first consti-
tnted. At its very first session it ll ~  that there should bc an economic 
inquiry into the condition of the people. That request waR repeated 
timl's ont .of number, but Government have never responded to it. Why 

~l  not Go""ernment now_ undm:take such an inquiry T The question 
is of very great importance from e,'ery possible poinf of view so far 
as the people are con!'erned. You have high taxation existing here, 
and you mmlt know whether the incomes of the people arc such tliat 
this ta"\llt.ion can be l~  continued. T ~ has been a great deal of 
in('re:lRe in All-India taxation, and that is the reaFlon why this inquiry 
should be an All-India inquiry. I have been told that Local Governments 
are, with the exception of the Goyernment of Bombay, oppnsed to an 
AU-India inquiry. I am not surpriFled at it. Provincial Governments 
arc apt to look at the question from the provincial point of view. They 
may not look at an Imperial queFltion, at an All-India question, from 
the right point of view. If you have expenditure of an All-India-
character of a huge amount, if you have All-India taxes which the people 
have t{) pay, it follmvFl naturally that ~ should be an All-India inquiry 
into the economic condition of the people. And what does an All-India 
inquiry into the condition of the people mean? It does not mean, as 
,,'as suggested somewhat unjustifiably. that you should- take the average 
income of a man in one ill ~  and adopt it as the average for all India. 
No one suggested such a course as that. There was an inquiry ordered 
by the- British Government in the year 18R4 during Loro Dufferin's 
time. In partial response to a demand for an economic inquiry by the 
National Congress, the Government of Lord Dufferin ordered an inquiry. 
That inquiry was held in some Provinces, particularly in- the 'ETnited 
Pl'()yinees. ~ ill villages were selected. and the results of the ill il ~  
in those villages were synthesized to form an idea of the general con-
dition of the people. If yon will have an All-India inquiry now, it will 
mean you :will have an inquiry from Province to Province. A few 
villages will he selected in each Province : and it will be ascertained 
what the incomes of the people of different communities there is. That, 
when RyntheSized, would giye you an idea of the general av{'rage income 
of the people of the different Provinces. It will -enable you to -have an 
idea of what the general economic condition of the people is, and that 
is ef'sential in order that you may be ahle to judge whether the ta.'tation, 
whieh is at present laid on the people, should or should not he maintained. 

Sir, when reference was made by my Honourable friend Mr. Willson 
to the increasing prollperity of ~ people, I wish he had also remembered' 
the increasing taxation which has been impoFled upon the people, and I 
wish he could tell us, after some ca:lculation, how the increaserl produce of 
the country, how the inct:eased income of the country, compares with the 
increase in taxation whicll has becn imposeo. He referred 'to the increase 
of 41 crores of new tllxation, and hf' did not tell us how much 
of the incrf'llseo produce which h" hllo in his mind had been absorb-
ell ill oroer to support that taxation. The -truth is that taxa-
tion has bpPR increased in a lal1!e measure. An tbe new lands that 

~ 'come under- cultivation. all tqe green fie'lds which have been made 
~  by the help of irrigation. ~ eontr.ibllted to this extra tax!ltion. 1\, 

19H tMlP.iIitary expenditure. thl' Army expenditure rltoodunder 30 crOreR: 
~  it has gone up to 60 crores. 't had been more than doubled at one time, 
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and even now it is nearly double of what it was ill 1914: Other Jaxati'o». 
haa likewise gone up. Look at the income-tax, look at the ~  and 
a11 tbf' taxes you haw added, and try to find out how it eompares with the 
poverty of the people. Sir, therp. is no criterion ·available to lIs-;-i1ot· one 
particular criterion available to u8-which might help us to form some 
Jdea, of the ~ ~  the people, with the exception of one! and that is the 
income-taL Let my friends who talk so glibly·of the increasedprosperi.ty 
of tihe country. look at the figures of the income-tax. Let them. find out" 
what is the average income of the more prosperous !iection of the people as ' 
shoWn by the figures of the income-tax, how few are the men who have . 
very'large incomes and how . .many of those few are to be fOllnd in the 
European community, big merchants who are. growing rich ou the trade 
and industry of this country, and high officiaJ.s. When you look at the 
number of Indians who pay income-tax, you will find that the increase in 
the wealth of the (lOuntry has certainly not been one-fourth so great as 
the :remarks of my friends would make us believe. That is the situation. 
Therefore you need an All-India iuquiry in order that you may find out 
what the national average income of the people is, in order that you may 
consider whether the existing taxation is justifiable. Such an inquiry is ur-
gently needed. An economic inquiry into the condition of thtl ,people is ur-
gently needed, because unless the real "facts about the average income of the 
peopre are established, the great stimulus which. such knowledge ought to-, 
give for the Government to ~  their expenditure willbe,wantmg.. The 
Government are oot at present paying .suffieientheed to the demands of :" 
the people for a reduction of expeIiditure ; but if the facts regarding the 
gener"l'average income of the people could be established to 11 ~O l  
extent, I think that would exercise a great pressure upon the Government 
to reduce the existing expenditure and, ta:"tation. It is therefO>i'e vital in, the 
interests of' the people that such a general econ()rhic inquiry should, be 
held. A. taxation inquiry at present looks like .adding an inRUlttoan' 
inquiry. ·The people complain of this injury Ithatyou have gone on 
piling taxation upon taxation without making an honest, an earnest. 
attempt to find out. their cap:acity to bear that taxatiOn. While they are 
complaining 'of that you appoint a Taxation InqulryCOIIimittee' ·to "find: 

~ how taxation might be lIlcreased and .made more' systematic:.· . I· l~ "., 
lenge anyone;-inciuding the Honourable the Finance Member, tosnggest a 
practical scientific system of taxation. His art utter impossibility. A 
scientific method of taxation or no scientific method of taxation, the <iues-
tiop, of. what taIes should be imposed depends upon the i ~  of. tjJ.e 
peqp1e to bear taxation. What are the objects which are· capable Of 
bearing tuation BlOst Y Those have been found out, examined ana ': 
deeided,upO'll by the predecessors of the . 80nourable , the i ~ ~ 1 i l  
~ ,by other pul;>lic JIlen. Not much good will ~l  by spending 'public..!_ 

~I ~ and m(;)Rey; o:Vjlr such an inquiry. T ~ iI  ~  i ~ ~  by,., 
~ I  by the IUterests ~  the ,Government ~~ ~~  as well ~  by ~lI  
mteJ.'est.s of. thepe<:lple, IS a general economIC mqUlry ; and I hope the 
Govtl"JlDlcnt will yet repse their opinjo?I' ,," .  . '.,., ,  . : 

The ·finance ,M.:mber 'should not think that the i ~ ~  hit:! .. 
~ ~  anypersoPBi i ~  to. him, .In thi,s wOJild, ;we lJJI.ye ,to 

cal"JlY.wlth us' those whom itia our ~  to serve. Tl ~ ~ l  ~ be 
serv.ed.· The ~ i  of the l?eo,pI.e Ve willing ~ ~ .rNith, .. -

~ ~ ~~  In havmg a ~ ~ l the ~ 11l  pf, l ~  ~1 1 I1~ .. " 
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serve the purpQse of the Finance Member by showing where'taxation might 
be reduced and where it might lw increased. But to hold such an inquiry 
without having a general economic inquiry will be a very wrong procedure. 
It has been said that this inquiJ!Y will take H very long time. I beg to 
demur. I do not think it will takt> all enormollsly long time. As matters 
stand an econofnic inquiry might well be finished within a reasonable time., 
A period of twelYt> months or two ~  Rhould te sufficient to give the 
people enough data to be able to form reasonable conclusions and' to act 
upon them. If the inquiry iR not completed withill that time, it will yel: 
place the Government in possession of facts which might lead them to" 
restrain their hands, so far as inereasing taxation is concerned. It might 
lead the Government seriously to think of reriucing expenditure. FOJ; all' ' 
these reasons I support the proposal of my Honourable friend Mr." 
Goswami with the amendment which Diwan Bahadnr T. nangachariar hfli; 
lIJOyctl. I hope the Government ,vill consider the matter seriously and,' 
sce if they cannot accept it, and by accepting i ~  the people that they' 
have the intereflts of the people truly at heart. 

Mr. N. M. Joshi (Nominated': Labour Interests) : Sir, I was somewhat, 
surprised to see the opposition from some quarters to an influiry into tbe' 
incidence of taxation and into the question of its cquitability. Sir. per-
sonally for myself when I learnt that all inquiry into the taxation of this 
country was going to be made J was wry g-lad to hear that news. During 
the last few years the taxation of this ~  has increased tremendously 
witlrout any examination of the ineidence of that taxation. and also without· 
inquiring whether that taxation waloi I'qnitable or 1101. Not onlyrtratbut 
it was only in last May that on account of an alliance between (':rOvernmebt' 
and the representatives {If the peopl(' the taxation '''as increased K\"en 
to-Q,ay, if Honourable Members will read the amendments ·to one of' the 
Resolutions that are ~ i  to bt· discussed, ~  will fiud that some repre- , 
sentatives of the people arc comiug forward with proposals to incre!se the 
taxation. Is, it 110t therefore i ~  for GOH'rnment before they inc>rcase 
the taxatioo any further to jnquire \"hl'ther the present incidence of taxa-
tion is just or not, whether ~ are ~  elass!'s of people in Inma who" 
have reached the last.limit of being taxed or not? I therefore feel greatly , 
ISllrprised at the attitude of some people who wish to postponc; at least if 
not t(J oppose j .the inquiry into the incid.ence of taxation. Sir. I WItS g18d ',' 
aj: the appointment of this Committce, 110t because I approved of the tel'ID.S " 
of refcrence to this Committee thoroughly-I do' consider that the'tel'lllS,1 
of referen,ce are inad'rquate and I do not want to say that I apl"'ove"iof 
every name on this Committee-but. Sir, I was glad because I felt flat 
this inquiry, which is nrgpntly npeded, was atlalrt bE'ing undertaken,' I do 
admit that it is not possible for the Taxation Coinmittee to do its work well 
and decide whether,a particular tax is E'quitllblf' r-r not wit.hout going into 
the question, of the income and expeilditute of the average man in this 
country. I do believe that a certam ~ 1 i  of larger inquiry isabsolurely 
necessary in ordrr that the Taxation Committee should do its work well; 
B\1t , Sir, that ,dQes not mean that the two illquiries CaltHot go' ~  or 
that the taxation 'inquiry should be suspend"d till the larger .inquiry is 
finished., In tbe fji-Rt plR!lC my-fear is that, if this larger i i ~ ,into the 
econotqic cOndition ,of this ~  is 'undPortaken, and if the members of 1 

the, Cqmmittee, take it tl1totheil' heads to do Uteir wod[ very thOl"Qughly:, 
as some pebple' ii ~ I ~ Ilfraid. ·a8 one ~  'of tbe 'Council- of S ~  



3!38 LEGISLATIVB ASIIlJOLY. [22ND SEn. 1924. 

[Mr. N. 14. Joshi.] 
stated, t.he i i ~  may tnke fifteell year!';, (Diu'ail T:ahad1l1' T. Rauga-
ehariar: U Not at all ','). I do therefore want this Committee to put a 
limit to the wOl'k which it may tmdertak(' aUll fillish its work. a!'; early as 
possible. But, Sir, at the same time I do_not want the Taxation Inquiry 
Committee to Rllspend its work. J ... N the two thin!!s ~  tog<>ther aud be 
finished as early as possible' ; beeause if the taxation illqniQ" is suspended, 
there are really great dangers of the poor people of this country beinl!' 
laddled with unjust taxation. Thf're are nlready proposals. to increa!';e 
the taxation, ftnd to l'pdll('1' some. Therl' is going to bl' a proposal dis-
cussed to-day that a certain tax shoulrl be remoY{'d. Now, if that tax is 
going to be ~  and if there is no proper alternative ~  I am 
lure Government and their allies, the rich people, will put certain taxes 
which will fall upon the common people for whom the1'f' will bc nobody 
here t.o speak (Sir PlIrshotamd{ls Tha'k1l1'das : " Except yon."). Sir. it 
ii' absolutely necessary at present to find out whether in the first placl' the 
taxation is equitable. My opinion is that there is a very large class of 
people in this country who ought not to be taxed at all. People whose 
income is below a certain minimum. whose incoml' is not sufficient to keep 
their body and soul together and for their l ~  maintenallce. ought not 
to be taxed at all. Why these people should be taxl'd T cannot uudersta1lfl. 
I do not say that Governml'nt are not of any use to th!'!!e peopll'. But at 
the same time we must see that people who do not gl't sufficif'llt money to 
maintain themRE'lves arl' not depriYf'd of what littlp thl'Y haY{' ; it is not 
a principle of humanity to deprive a man who has not ~  snfficient to 
eat, of what little he has got. Moreowr, Sir. aHhollgh T do not say that 
the Government are not o£ any m;e to a man of that kind. I do say this. 
that the costly machinery of Govf'rnment iR not of much use to such 1\ 
man. The Government exists, especially a costly Govl'rnment existll; to 
protect the properties of the rich peopl£' ; and if the poor pl'oplp have not 
lI:ot any property why should they pay to this Governml'llt? No dou"t 
Government also protect the lives of these people ; but, Sir. the poor people 
can protect their lives even without the aRsistancf' of Govprnmf'nt. The 
real URe of a Government is for the people who have got propl'rty to pro-
teet., and it is these peopll' who want to protect their liyes also from the 
other classes of people. I therefore think that it is in the first plaee 
abkoilltely necessary to find 011t what class of people 1hl're is in this ~  
which ought not to be taxed at all, That i~ thf' first thing which the 
Taxation Inquiry Committee should do. After having done that (Mr. K. 
Ramo Iyengar : " Can this Committee do that? That is the qUf'stion. It) 
I ,,"11 come to that. The second question which T would likp the Taxation 
Jl1l)tfry Committee. to undertake i~ to find out an equit.ahle rliRt.ribution 
of the liecesRary taxation ; and the equitability of the tax mURt hI' ~ i  
by two things; first., i ~ to the ahility of thl' people to nay thl' tax-
and secondly, the tax should fall llPon people aecorrling to thl' URI' whirh 
they make of the costly machinery of Governml'nt. If l ~  two llrincilllps 
are borne in mind by the Taxation Committee, T think they will be ahle to 
give much relief to t\e people in this count.ry. . 

J have made ~ clear, Sir. t.hat T am not 1l!!,8inst anv wirler inquiry into 
the economic condition of the lleople. AR a matter of facf J do aomit that. 
lOme inquiry into the economic condition of the people will bp abRolutl'ly 
nece88«ry. I do not wish to J!'O into the queRtion whf'ther Tndia haR her.oml' 

O~ orriclterafter the arrival of tbe British in t.bill COllntry. Some 
JlM,;1e- nlay M1(l flillt Tndfa ill !<,f'ttinr peor,r ; 101M may,; ~ l  tbat Indill: 
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is rettiDg richer; but. t.here ill' one faat. i ~ iF!. ab!lO!utely clear. ~  the. 
average annual income of the rural population 111 thI!; countI?" I!; mde.ed 
very small, it is not l~  as m" Honourable friend, Mr. WIl.I8on, sald. 
I h'ave not ~  any rese:rch but, Sir, when I consider this question .. there 
are two or three facts whieh l ~ comf" to my mind. The firstfact·Is the 
rate of wages  on the Assam T~  Sir, the labourers on the As.'I8m 
Tea garderts get on an avera«. Rs. 6 per month or Rs. 72 a year ; and' I 
find that people from more than 200 mileR go to A 1 ~ to ea:ll i~ RR. 6 
a month or Rs. 72a year. Natl1l'lI11y, therefore, thE'Ir ll1COIDe III t.helr own 
villages must be much smaller-it cannot exceed Ray Rs. 50-1 mIght E'ven 
put it down at less than Rs. 40, because no man will leave his home and 
. go a distance of 200 miles in order to eam Rs. 72 a year, and that too under 
conditions which no l i ~ man will tolerate. In AssaJR, as every-
body knows, a man is not as free as people arE' in other parts. of the country. 
And that men can, after leaving their homes, go to Assam in order_to earn 
RI. 72 a year clearly shows that the averagE' income of a mall in India 
must be much less than &. 72. Then; Sir. thE'fC is another fRct-the 
same fact practically. My Honourable friend, Mr. Rangachariar, the 
other day brought to the notice of thjs House that a large number 
of labourers leave Madras to go to Ceylon in order to get 5 anna.q a ~  
Sir, let us consider if a man goeR to Ceylon in ord!')" to Ilet Rs. 9 a month, 
what must he be getting in Madra.,,! Certainly his average income cannot 
be very much. (Mr. A. Rangaswami Jyeft{}ar: "He is misled.") Sir, 
there are Romp people who think that these labourers are misled. 
I do believe that some labourers are misled. But, Sir, thousands and 
thousands of people year after year for the last fifty yelJi's ,couI.d not·be going 
to Ceylon, to Malaya, and even to Assam, from Madras: slIDply because . 
they were misled. And, Sir, as far as Assam is conccnIed; I have made 
personal inquiries from people who go to Assam from Madras, and I ha.ve 
convinced myself of the fact that at least pveryone of them was Dot misled, 
into going to Assam. I feel, therefore, that somE> economic inquity, is 
abaohitely neccAAary. But at the same time. I do not want thi!! ooonomic 
inquiry to be protracted and w be delayed so that in the meanwhile someo· 
t.axes should be removed and ~  taxes should be added without inquirv 
into their incidence. .. .  . 

. Sir, I do not wish to. say DlU('h about the personnel of the Committee. 
~ Il I do not l~  that ell'en by (l!iection,you will get. a l1~  better 
Committee. But it is rather 8 diiHcult RUbject to· discuss. There is onJ,y 
one point to which I would like to refer. TM Honourable Member from 

~  my friend Mr. Vitbalbhai Patel. referrl"d to Dr. ~  
he SInd that he may he a good teacher. but his ch(li('e was the wtst which 
the Government could make. Sir, I do not know that tht'!rt'! is anv l i~  
between teachership and memberRbip of tbe Committ.ee. But. 'S;r, I know 
this much that, if a good teacher is disqualified from being a memhfrr of If 
Committee l~ i  I cannot understand how a good barristl'r ill quite 
~  .to bec?me a member of the External Capital Committee. Sir, I Irnow 
It 111 not m good taste to refer to perROn ali ties in 8 House 'like this. But 
Sir, I am quite sure that, even such It reference is not quite out of ~ 
~  my ~l l  friend from Bombay .. M6reover, Sir, my Honounibl(' 
frIend may RaY that he is elected, and Dr. Paranjpye waR 'lominated bv 
8ove!'lmilent. ~  Sir, 1, do not feel that, if a man is ~  quite suitabi'(I> 
for one CommIttee. he can be mild£, suitable even bv elf'ction. The onlT' 
di1r'ermcf i+1 tl;1/1t thill. snitabilitv or l1l1!mihlhilitv i~ CI11"1"i('<1 hRck to i~ 

~ L A  ~ ~  '.' ,. 1 ~ 
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eleetpn. But, Sir, I feel the House will agree with me that the. economic 
kno,wle£lge of'Dr. Paranjpye cannot be lest sound than the economic know-
ledge or the economic expertness of those peqple who, during the l&8t 'few 
years, . .at the dictation of a masterful personaJ4y, not by their pwn conyic-
tion, tried to fool tl1is country to believe in the wondtlrful economic 
panacea of the spinning wheel. Sir, Dr. Paranjpye is a better economist' 
~ any of tl1ese people. I do not witill to go any further into the inerits 
of the personnel of this Committee. If some people want some. addition to 
the :Committee, let them have that addition. I am not opposed to that 
also. But,Sir; I am anxious that info.HY case an inquiry into the taxa-
tiOJl should not be either snspended or postponed. 
Mr .•. K. Acharya: I move,Sir, that the question be now put. 

, . Mr.-President: The House will now adjourn. I see there arc 8 

number of Members who wi6b. to speak. Tl1is House will ROW adjourn till 
~  . 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock; 

The .Assembly re-assembled after Luuch at Half Past Two of the CIOek, 
Mr. President in the Chair. 

'D1W&n Bahadur •. Ramacbandra :aao: Sir, during the course of this 
~i  many insttuctive and intercEting observations have been made, 
both in regard to the points raised in the terms of reference to the T ~ 

tion Inquiry Committee and also in regard to a cognate matter l i~  
the .economic condition of the people of this country. I do not propose, 
Sir, to rerer to the many criticisms that have been made on this subject or 
, to BUP,POrt everything that has been said in criticism. of the measures 

~  by the Government fu the past. IlDd in the present. Sir; on this' . 
~i  of the Honourable Menlbers either stmck a note of optimism 
or of intense pessiinism. The Honourable Mr. Chatterjee ~  made some 
observations to which I should like to l"efer. Sir, it has 'been'our purpose 
since tb.e expansion of the Legislative Couneils, to secure a thorough-going 
inqmry into the materialconditioh of the people .of this country. .In 
Madras· at 8!iy rate, sinee 1910, there has not been a ·sinp:le· year during 
whieh Members' of the Madras·· COil neil did, not, make an effort 

~ in .connection with the resett)ement schemes that -came up for exami-
nll\icJa"'lio ..ure.thY! inquiry. We were, however, always unsuccessful in 
thiB.aftelDPt:I, have no doubt and ~l l Honourable Members who took 
part ill those-:debates have no 'doubt, Utat t11.e reason why these inquiries 
were-not, unctioned by.the Gov.el'nmeJ't. was a fear tqat the results of an . 
economic: inquilT ,would be used, to discredlt the Government. On the 
present O i ~i  I am ~ l 1i  from'A ~  made by the 
110nouTabie Sir Ballil Blackett that at least one Local Government, namely, 
the Bombay. ll ~  has welco.ml'd an inquiry into the economic ~ 
dition of . the: peopleot.this ~9 1  I\nd I trusfthat, ~  this inqui!-,Y 
takes.t.he compreheIlfJive. ~  viI! desirf' or not the Local GOvetlttmeilts wonld 
be l ~ ~  ht the i ~  ~~ i~ Ii that niaY:ge come t? by this ' .. 

~ A ~  O 1 l ~  of IndIa III ~ to ~  very tlmportant' 
question', .. :. ~ .. '  . ' "", " 

. ... . . " ~  . 
Sit; eo fllr' sa the subject matter of the reference is concerned, l'sbOuld 

like at the outset to say that J a",crree with those Honourable Members who 
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said that there was in ~  terms of reference a great deal that meets with 
our approval. The terms of referem'c raise the very i~  que$ion 
of the financial relations between ~ J.Jocal, Provincial and ~ l Gov-
ernments. In regard to this matter again, we have had in ~ parts' 
of the 'countl"Y., municipal and Joeal conferences which have demanded 
that there should be a T ~  of the financial relations betwtlen the 
local authorities and Provincnii...(JovE'rnments more or less o.nthe linesaf .. 
the inquiry which is periodically undC'rtaken in the United Kingdo .... , 
Honourable Members are aware' that in' regard to. loeal taxatio.n in 'tile 
United Kingdo.m,beginning from the time of Mr. Goschenand ending, 
with the departmental committee on Ltlcal Taxation in 1914 and of 1919, . 
thc whole subject of the elassification',(lf the serviees rendered by local 
authorities has come periodically under . examination '8IIld the financial," 
adjustment required to. discharge tho.sc functio'fts has alwaystUeJLp1ace. 
For, examplr-. in the matter of co.m·pulso.ry elementary education, which 
is regarded as a semi-national i ~ in the United Kingdom, and for 
vario.usother sen'ices which are ela.s::ified 88 semi-national, ·tJle'(·Centtal 
Go.vernment has always found some w8yof rendering . them fIDancial. 
aSbistance to carry out tho.se !lIeryices which are placed within the purview 
of lo.cal bodies. Sir,since 1882, whet'_ J.Joid Ripon's scheme of L~l l 

Goyernment was introduced, this tinaJlcial adjutitment has not' ~  
Du1ies have been cast on lo.cal bodies and from time to ,time, in order to. . 
i ~  those duties, doles have beer. given either by ,the. Government of 
India or the Local Governments to the.qe local bodies. -, In ~ i ~  

the Loeal Governments appointed committees to inquire into ~ ~i  

ani, in. Mad.rasthere was a Committee li~ ll as ili,e ill~ ~ ~~~ i I  
CommIttee Just before the reforms for: the purpose of ~l i  ~lll~  
vital '.question of .financial l ~  between the local bOdies' 'and tHe' 
Provincial Governments. . I was' a member of that Comiiiitike ~  we Ii~ 
fora ,whole year ,andmadecomprehcllsive II1 l i ~ i ~  as.,ili'_ 
usual III Madras, were held up for want o.f funds. For ihis I ~ I  
the 'HOllOurable the Finance Member ilnd the Government "M' 1I1dia'-are' 
mainly rC!!ponsihle. The terms of reference raise the question, whether 
thc whole 'scheine of taxation betwel"n the Central, Provincial and 100M 
bodies is eqwtable and in acco.rdance with economic principles. 'Sir, SfJ 
much for the lo.cal bo!i.ies. ' 

. , 
Then, as regards the provinces, Honourable Members are Ilware that. 

just: before the introduction of the reform scheme, a settlement.; kno\vJl: '; I 
ns ,];Le Meston settlement, was introduced ... Most of the ])fDyirwes ba,'B. '. 
rebelled' against that 8ettlement. The.y ~  that it ~9 1 l  " 
hasin principle, that it proceeded mainly upon practi(/j111y tile, pqst,! 
expenditure .of -the provin(les. and_ ~  ~ i i  Qf Lord ~  

Committee was not based im ~ iii i l  i lil i~ t« 'the-.. 
PrOyillCial' and· Central Govermnents_Wel!.av·e theref()i'i'l,ibt.. .. ~  .asking· .' 
for A ~ i i  'Of the b&sicJ :pntmcip1eatnfithlf l ~ ~  • .Ki 
it js bne 6f the' objects of the ~  term of refel'16nee ,to bl"-iug About· 
a i:uiol'e, i l~ i l ~1 ~  ~~ i i l I ~~ ~ 1  . 
~ l  'Sir.! am afraId ~  .. the ~ A i dmposal, , 
It. IS no.t pOSSIble for me to examme or even briefly to'sllt out what 1 have' 
to ~ l ~ this most complicated subject of the relatiolls bchtet'n' the' -.. 
Prqnnclarand Cerlti"al 1~ 1 i i ~  , 
~  'FHiahce Memb'e'f that' thl" inqniry wltich lis proposed ta 'be l11ldcittabrW" j 1 
m ;u..« e 'terms of referenc(' to. tbis Committee Rbonld be 1lh.dertakeo. ~i  her-: , 

~ ll ~ i ~  ,or 'any I T ~ lli li  ~  'mar 'be appointe<\-. Qd 
_. . .• " q" • I~ I': .-:, . ~  :,.y' 
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[Diwan Bahadur M: Ramachandra Rao.] 
I do not wish'that the matters, which arc set. out in the term;; of reference, 
shuuld be dropped. 

Sir, there is only one other matter to ... which I would make a brief 
reference, and that is the question of the economic inquiry in regard to 
which. a good deal of criticism has l ~  'been heard in 'this HouRe. 
'fite point that has always been troubling us is not the q!lc"Ition of going 
baek centuries for comparison, as my friend Mr. Chatter.ie!;' hllR put it. 
Tlw point on which we should like to have an inquiry is as to what. 
really. is the present material and economic condition of OlIr people. 
IIi regard to·this matter also, I might refer to recent litt'ratnre of a most 
~ i  character which has made many people think about the whole 
question .. Perhaps my Honourable friend Mr. Chatterjee is aware of a 
book'by Mr .• Tack, one of the experienced settlement officers in Bengal, who 
Lronglrt under review the economic life of the district of Faridpur. I 
do not wish tD refer to his conclusions at any length, but nfter reviewing 
the e('onomic history of the district, Mr .• Tack examined a number of 
domestic budgets; we have heard a great deal about domestic budgets 
of thc Mt'mbt'rs of the Services in connection with the I ~ COlUmiSt;ion ; 
Mr. Jack examined the domestic budg-ets of the very i)oorest of the 
poor. After examining the domestic budgets, he came to conclusions 
which, if perused hy Honourahle Members, would It'ave them in a very 
uDflomfortable frame of mind. Mr .• Jack says that the percentage of 
population free from debt according to his calculation is 55 pet' cent. of the 
total ~ l i  of the district. He aillo arrived at the following conclu-
siems: In debt for about one-fourth of the annual income, 24 per cent. ; 
in debt for half the annual income, 13 per ccnt. He worked out the 
average annual incomes of different classes of people in that district which 
are as follows : 

In comfort 
Below comfort 
Above WMmt 
In want 

Per annum Pf"l' head 
01 

population. 

Ba. 
65 
43 
32 
26 

These are the figures 'which Mr. Jack has compiled aftcr considerable 
trouble. 

" 
• The lIcmonrable 1IIl'. A. C. Chatterjee: May I ask the TTononrable 

Mt>mlJer to mention the date of those investigations! 
DiWan Bahad1ll' M. Bamachandra Bao : This one' 1910 I think, 

Sir. It ill not a pre-historic period. The book was publiNhed in 1916. 
The HQDourable Mr. A. O. Chatterjee: May I ask t.be Honourable 

:M:em.bt>\, to state whither the value of the rupee has deereased or incre8s-
f"d soince then , 

i ~ BaWur M. B.ama.chandra l1ao : The class of persons with 
\vhilth I am now dealine: do not alwltys look to the exchange. It mny:be 
that members of the Indian Civil Service have 1I1wllYR lI.n ,we npon. the 
riile' and . fall of the ~  Then, again, J may alsq refer to",the 
questioD of food problem, anrl to the conclUf'lions recently arrived at by , 
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an investigator, Mr. Dubey, one of the University ~  Economic:; 
in the United Provinces. I do not wish to refer to the ~l i  of 
Mr. Dubey at any length,';but in regard to the food probleul ,he eon-
eludes a most interesting article in the following terms : 

'j From 'the above study ~  'are forced to the conclusion that liven'in 'the best 
year from an agricultural point of view (i.e., 1916-17), and even with reBtricteli 
exports of food-grains to foreign countries due to the war, so many as 160 lIlillions' 
of people in that year were in a position to get only 79 per cent. of the ~  
kind of food-grains to maintain them in health and strength; and in a falllinc year 
(1913-14) the percenwge fell to sucb a low figure as 62. Taking an avernge'of all 
the seven years, it will be scen that 64.6 per cent. of the population lives alwai1i OD 
insufficient food, getting only about 73 per cent. of the minimuw requirclJ.\tluti· for 
maintaining l>fficieJl(·Y. In other words, it clearly shows that ~ i  .of, the 
population always get only three-fourths of the alllount of food-grallls they shOUld 
have." 

Sir, at thit; late hour I do not wish to detain the ~  with" any 
more remarks. I believe that the prejudice which hat; arisen in regard 
to thit; Taxation Inquiry Committee is mainly due to the fact. that .the 
Government of India did not contemplate, or. at any rate didiJ.Ot make 
it quite clear that the inquiry which they ha,e in mind is a comprehensive 
inquiry both in regard to the income at; well as the i l~ capacity of 
the people. I do ~ wish to go into.a discut;sion on other- matters, t;uch 
811, the personnel of the Committee. I am not quite clear in my mind 
whether we are right in unnecest;arily criticising the p!lrt;onnel of .amy 
COll1mittee, but I do hope that the Honourable the I;'inance Mcmber, will 
recognise that, t;0 long at; hc is not ret;ponsible to thit; House. the ~ l 
hat; to be t;ettled in consultation with this House. 

Mr. 111. A. Jinnah (Bombay City: :rtfuhammadan Urban) : The only 
justification for my intervening in this debate is that I desire to place 
beiore the Houl:Ie with the consent of the House an amenument which I 
~ iL is a most comprehensiYc amendment. With your permission, 
Sir, I will first read out my amendment: 

" This A88embly recomnlends to the Governor General in Council that he be 
pleased immediately to dissolve the l>resent Taxation Inquiry Committee and appoint 
'mstead a Comlllittee of non-officials antl experts, in consultation with the leaden of the 
parties ill .the Legislative. Assembly, to in8titute a thorough iaquiry into and :report on 
the followlDg matters (WIth power to them to make an ad interim report) : 

1. The economic e.ondition _of the various cla88es of the peOple of India;' 
2. Their income per head ; . 
3. Their capacity to bcar the existing -.burden of taxation (includiug land ~ 

revenue) ; 
4. The general resource8 of the country ; 
5. The manner in which the burden of taxation is distributed at present 

between the different classes of the population; , 
6. Whether the whole scheme of taxation--central, provincial aDd local-

is equitable and in accordanee ,,'ith economic principles ; . 'if not ' in 
• wbich respects it is defective; ,. , 

7. The suitability of alternative sources of taxation witheut increasing the 
present level; , 

8. The machinery required for the imposition, asseslment, andeolleetion of 
the taxes, old and new ; and 

9. The general financial and economic effects of the proposals." 
. ~  Sir, ,first of all, we, ~  ~i  i~l  of the H6use, are absolutely 

defimte that the present TaxatIon CommIttee should be dil,isolved. It it; 
sai(), and I think even the Honourable the Finance Membel' will not dis-
llUte it, that if this House, now that this question has been raised in this 
House, and as it is placed ~  us now, allows the Committee which is 
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. " [Mr. M. A. Jinnah.] 

eaUed the Taxation Inquiry Committee to continue the implication will 
be that this House favours the idea· of lUI,W taxes being impoaled Upon 
the people of this eountry. , (A Vowe;; ';')j o. ") .' Otherw i~  theDe iii no 
meaniag. If this COlIlIll,ittee ~  a;d says, •• Here are the new 
i ~  of taxati.on wlrich can be tapped for the purpose of further tllxa-

. tion," the Honourable the Finance Member will then come I.)efore this 
'House and say: "Here is a Committee which has investigated the whole 
question: it has made these investigations, and noJov we have Ilisco)'ered 
tlJese Dew sources of taxation. We shall now proceed to tap them." 
TMt is a 'ver,y objectionable position that the' Government have' taken 
. up. Therefore,' Sir, what we say is this. First let there he n thorough 
general inquiry; we have added other matters which will be the subject 
cf inquiry and investigation also by this Committee. Some mattcrs may 
be taken up immediately, and those are not merely to find out new 
sources of tuation. One item which I shall mention is this. ,. whether 
the 'whole scheme of taxation, central, provincial .and local, IS equitable 
· .and in accordance with the economic principles; if not, in whi<.'h respects 
it is defective:" That is part of the reference to the TaxutionCoID-
mittee. That is a subject which may require immediate attention, 
partieula"i'ly in view of the fact that with ~  to the contributions 

~ i  make there is·a general all-round complaint. Well, 
foi'''thirtP'l1rpose'we say: " When yon appoint this Committee which 
'We are D'OW 1'ecommending, let that Committee take up that particular 
'matter, or any other matter comprised in this amendment, and if they 

~  it proper, let them make a.n ad interim report for the Uovcl'D:nlent 
to take step!! on those reeommendations. But no further texation, that 
· ir., to say, the pl1esent level of taxation should not be inereased'.until we 
.]&av.e had g.6neral thorough inquiry into theeeonomic condition of the 
; people. of this country." 

. Now, Sir, I cannot. understand how the Government can 'object to it, 
· The ~ l l  themselves desire this inquiry. My friend Mr. 
~~  and the Finance Member say," We desire it. We have 
~ i d,oing our best., We are as anxious to proceed with the general 
inquiry as you are." Well, that will taitesome time. It mny t.ake a 
year. two years or three years, but surely you can appoint this Committee 
as soon as possible. Let this Committee proceed with those matters 
.which: require iminediate ~ l i  Let them make itn ad interim report 
alld let them continue with the rcst of the inquiry. I therefore do not 
\vish to take up' any further time of this ~  We feel that this is a 
proposal that· the Government should accept. 

:Mr. President : For the purposes of the reeord, and to simplify 
matters, I should like to ascertain from the' original Mover of tht! Reso-
iution andh-om Mr. Goswami whether the amendment just n()W prop(lsed 
by Mr. Jinnah meets their views and whether they are'preplned to with-
draw in ite favou". t.· ' 

1Ir. T. O • .Qoewami (Calcutta Suburbs: Non.Muhammadan UrLan) : 
I ae.oept Mr .. Jinnah's motion. Is that what vou want me to do T 
~ .. 1 r oioe ; "Yes .. ") I think-it Imeets the wisheR . Qf those Who are for a 
~~~  cut which is provided for in thewo-rd ,., diHHolve" unrI .f'Rm quite 
agreeable to the more explicit Resolution m MI". Jiimah. . 
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Mr. President: Is it your, pleasure that Mi-. Goswami'$ amendment 
be withdrawn T ' , , " ",' 

<i 
The amendment was, ~  of tbe Assembly, withdl'awn! " 

The Honourable Su- ~ B)a,ckett' : I rise to ask fol' your ruTfug. 
J do not wiijh to make moR thllD one speech this afternoon and I do 'not 
wish to lose m, right of finally winding up on behalf uf i l~  
I rise therefore to ask whether you propose to call on the orIgInal 
MCIver and then give me my right of reply in the event, of the closure 
Leing moved. 

Mr. President: In the event of the cbsUl'ebeing moved. I propose 
to treat" Mr. Jinnah's amendment as an amendment to Mr. Rama 
AivanO'ar's original Resolution, whatever Mr. Rama Aiyangar CbOOlJe8 
to "do in relation to the proposals now made by Mr. JiJmah. TIaat will 
1~  the Finance Member his final right of reply. 

Mr. C. Duraiswami Aiyangar : May I ask for a ruling froDi the 
• Chair T I have given notice of an amendment which I intended' to 
propose. I want to know whether J have the right to move that amend-
ment or not. ' 

Mr. President: The Honourable Member's amendment is covered, 
exeept perhaps in one part, by theliorecomprehensive amendment of 
Mr. Jinnah. I was led to understand thRt the amendment proposed by 
Mr. Jinnab represented tbe consel;lSus ,of ()pinion on my, ~  not 
necessarily the opinion of every individual member, but 1I. :,mfficient COn-
sensus of o}linion to justify the Chair in taking it as il ~l~ i  

alternative. " 

Paadit lIIlotilal Nehru (Cities of the United Proyince9:' Non-
Muhammadan Urban) : 'The statement that theamendmeilt represents' the 
consensus of any part of the House is to be taken with reservation and I 
am prepal'Cd to move a slight amendment to the am.endmem which has 
been handed to the Chair by my frieDd Mr. Jinnah. Upon my amendm..ent 
I claim there is a consensus in this House. It is this. Where my friend 
Mr. Jinnab says that the Committee is to be appointed in consultation with 
the leaders of the ~  I wish to substitute that the Committee should be 
appointed by the House'. On that point I would refer to the proposal 
coutamed in Mr. Goswa.mi's amendment, that is to say, that one-third 
WUIiI to be appointed by the' GOV'el"lmlent and two-thirds ~ 
ad by the House. As Mr. Goswami explained in the course of 
hh; speech the idea was that there should be one-tQird of the 
Mt'mbers of this Committee which _ wa§ to consist of experts and two-
thirds of persons who had the' confidence of the country'. That met the 
objection which was advanced .from the Government benc1les as to the 

~ i l technical knowledge required for the members of this Com-
mittee. I do not think, Sir, that this House will allow any Committee 
ttl be appointed in the appointment of which it has no voice, it may be 
one-third or two-thirds o.r a smaller proportion of the full Committee. 
J do not know if my friend Mr. Jinnah is now prepared to ,accept At but 
so far as I have been able to gather from the preliminary conversation 
~ had, he' and I have, I think, agreed to dUfer oZt, thia;jOiit "'f;donot 

Ret> why I should coneede that,'point unleR8 it: is the wish of the House 
that I should do 'so and I therefore beg you,' Sir (I do IIOt want to make 
a ~ll ~  to put this proposition to the, House. 

• 
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The Honourable Sir Alexander Kuddiman (Home Member) :'Befor. 
you put this proposition to the House I should like to make two points. 
The first is that it is entirely unconstitational for the Legislature to 
appoint an executive Committee, as I understand my Honourable friend 'II 
prvpolSal ~ that thilS House should elect a ~i  to ~  out . the 
duties wwch are proposed. The second pomt IS that thIs Committee 

. is . to inquire into all forms of tax.ation, ccntral, locll and municipal. 
. Therefore the Central Legislature is going to force thil> on the Com-
mittee WIthout consulting the Local Governments and the other partie IS 
concerned. Such a proposition caDD()t find favour with those who are 
advocates, in any form, of provincial autonomy. I do beg the ~ 

: to consider thel>e point... I do not want to make a speech but I desire 
to bl'ing these two points forward for the consideration of the House. 

!'tIr. President: I have not the terms of the amendment of Pandit 
Motilal Nehru before me and therefore I do not precisely know whether 
they woUld fit in. with the terms of Mr. Jinnah's amendment. 
l\1r.,Jinnah's amendment, the lIouse will observe, ex.plicitly invites or 
recommends to the Governor General in Council to appoint the Com-
mittee. 

Pandit ,Motilal Nehru: My amendment is that the Governor General 
.. in Council should .appoint one-third ~ and this House will appoint 

two-thirds. I have not got a copy of Mr. Jinnah'I> amendment with me. 
Mr. ·C. Dura.iswami Aiyangar: It is to avoid these difficulties that. 

. I framed ~  amendment. Both sides of the HOlUie might agree to a 
proposa'l of the kind that I have embodied in my amendment. 

Mr. President: The proposal which Pandit MotilaI,Neh111 halS just 
'read out before the House il> actually contained in Mr. Goswaml'li amend-
ment. 

PRndit lIIotilal Nehru: With the amplification' contained in 
Mr. Jinnah's amendment. 

1Ir. President: The point at issue I understand between Pandit 
l\IotilalNehru and Mr. Jinnah 'Is. the uian,ner of. appointment of the 
personnel, not the licope of the inquiry.' (..4. Voice: " No ".) Well, the 

,manner of the appointment of the Committee walS contained in 
Mr. Goswami's amendment which has been withdrawn and cannot be 
moved again. I understood lhat.l\1r. Jinnah's amendment was the result 
of an arrangement between the partielS and sections of parties on'my left. 
ApP4rent1y it was not so. In.that cal>e l\:lr. GOl>wami wal> a,cting without 

,hi!; book, in withdrawing hi!; amendment! . 
The Ilonourable Sir Alexander Muddi:ma.n : I move, Sir, that the 

. qllel:ltion by now put. 
Mr. President: The question .. iIi : 
, 'Thltt ,the qu4lltion be now. -put. ' , 

The motion was adopted . 
.r.It:.Bama Aiyangar (Madura and Bamnad cum Tinnevelly : Non-

;Muhammadan: Rural): At the commencement. of my opening I>peech 
I ~  a conl>iderable portion of my time; in, as I tMugh,t, pinmng the 
Finance Meinber down to previous lItatemenbi made 9n. behalf ot Govern-
'rIleBt by Air. lie Watters anci himself and by the HbBovabie Sit-
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'Narasimha Sarma. But in his reply he has taken up that question and 
has referred to a speech of the Honourable Mr. Lalubhai Samaldas which 
he indicated showed that even in the Council of State remarks were made 
against my proposal. No doubt there is a good 'deal of difference between 
a Government Member making statements as representing the Government 
and other )iembers ~ remarks in the course of a discussion. But 
taking those remarks, it will be clear that the Government accepted the 
proposal that this inquiry by the Taxation Committee should cover 
practically the whole ground, and in fact the Honourable Sir Narasimha 
Sarma said that it may not be necessary to make any further investiga-
tion in one contingency. That being the position, the Honoura,ble Sir Basil 
Blackett in utilising the grant sanctioned for the purpose by the Assembly, 
as he said, was not entitled to go behind the statements made on behalf 
of Government. And if, as explained by the Honourable Mr. Lloyd, 
certain adjustments had to be made between the Local Governments and 
the Central Government, as I pointed out in the course of my opening 
speech, that would have been best made by the Honourable Sir Basil 
Blackett and the officers of the Finance Department sitting together with 
the finance officers of the various Governments. The whole thing would 
have been set at rest so far as this Taxation Committee business went as 
regards adjustments of incidence of taxation between this Government 
and the other governing bodies. On the other hand, if it was the inten-
tion, as it clearly was during the course of the Resolutions discussed in 
the Council of State, to have the economic condition of the people also 
examined, as well as their taxable capacity and the burden of taxation 
on particular sections of the people-in fact almost all the points I wish 
to have an inquiry into-my submission is that there is no reason why 
Government should not accept my H.esolution and make Ii full inquiry 
once for all. Under the method adopted by the Government it is not only 
a question of duplicating expenditure, but it is a matter, as pointed out 
by Mr. Patel, of putting the cart before the horse. The investigation as 
to the materials must first of all be eompleted before the question of 
taxation or incidence of taxation ean be examined and settled as hetween 
the several governing bodies. In fact, as I said in the course of my 
opening speech, I did not read that particular passage from the reply of 
the Honourable Sir Basil Blackett to the .Chamber of Commerce in Bombay 
where he said that since he had landed in India his first task was to 
make the budget balanc.e. That was his great trouble, and he wanted 
fresh sources of taxation to make the budget balance. That is what 
he said there. I did not read that passage but read other passages to 
indicate that the balancing of the budget had become almost a personal 
matter with him. As I explained before, the terms of reference of this' 
Committee as also the personnel have been disappointing. He himself 
has ~  fact also' been disappointed. He mentioned it openly in Bombay. 
I thmk the proper thing for the Assembly to do is to insist upon the 
carrying out of the views expressed before the Council of State during . 
the discussions I have referred to and to add to them as I suggest. There--
fore, as the Assembly sanctioned a grant on the understanding that the 
inquiry was going to be an almost complete economic inquiry-with the 
exception of some minor points which the Honourable Sir Narasimha 
Sarma pointed out could be dealt with later-in putting forward my 
Resolution I naturally impressed that point upon the attention of the 
Government, so that they may agree to the Resolution that I moved. The 
points of di1ference were very small when the Government accepted the 

LB'5LA. ,_ ... ~ .. J 
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Resolution of Sir Maneckjee Dadabhoy. All that indicated only one 
thing. And I submit that the Honourable Sir Basil Blackett in referring 
to this Assembly stultifying itself has not been quite accurate at all. My 
ides is that the A.ssembly will stultify itself if it does not bring home to 
the Government the view they took at the time these discussi?IiS t?Ok place 
in the Council of State. And it was on that understandIng, If at all, 
that this money was allotted without a discussion at great length; because 
if was clearly understood that we were i~ to have almost the wh:0le 
inquiry. And all that is now put forward IS the urgency of consultIng 
other Local. Governments. But as the Reform Act stands, practically 
the complete control of the whole business rests with the Secretary of 
State and the Government of India. And what is this Committee to do , 
Why should they be roving round for months or years T We do not 
know what time it will take, two lakhs have already been granted for one 
year, and they might expect to require more. And what are we going 
to get from 'a Taxation Committee whose personnel has been commented 
11pon as unsatisfactory, when the Meston award and the whole of the 
land revenue incidence is excluded from its inquiry. (A Voice: "No."). 
Now, of course, the proposition is different, but the reference explained 
that for certain purposes the incidence of land revenue is excluded; 
emu if the whole of the Meston award is excluded, what are they going 
to do? And what, if, as has been pointed out by :Mr. MacWatters, one 
revenue or other such as " Excise" or " Forests" is lost to a Local 
GO\'ernment and it is not open to the Committee to examine and find 
other revenue? Suppose the drink or forest revenue is lost to one pro-
vinee. How are they going to adjust it' What is the use of making 
a half-hearted inquiry like that and spending a lot of money and having 
n ~ l which really cannot go into the whole matter authoritatively 
and with competence. I think in all cases the Government claim that 
experts advised them, and therefore they could not go behind them in spite 
of opposition from this side,-that experts, they always thought, had 
to be respected. But we should be glad if we had the experts that we 
expect to have in a Committee like this, and our position has been explained. 
All that I say therefore is that the question comes to this. The position 
taken originally by the Government was that there would then be practi-
cally a whole inquiry; as we wanted this expanded. In the view which 
has been put forward by Sir Basil Blackett, I should think this Com-
mittee ought not at all to be allowed to continue. That Committee's work 
might of course well be done by the Goyernment of India and the Financial 
Members of the Provinces over whom they have for purposes of supervision 
complete control. They can adju.'lt matters as they like and that would 
probably not be a matter in which any fresh taxation would have to be 
sanctioned by the ~ l  ; and if no fresh taxation is to be sanctioned 
an . inquiry of the half-heart-ed nature put forward will not at all ~ 
satIsf!lcto.ry to thc Assembly, and tl-..ey therefore now ask for a complete 
examInatJOn of the whole position. That is where we stand, and I there-
fore ~  glad ~  Mr. Jinnah's amcndment to mine even thOftlgh 
my l lI~ l ~l i  contained certain claus<!s which are now cut out. 
h . I pOInted. out. at the C911lDleneement therefore, I submit, Sir, that 
takIng every VICW' mto consideration it will D()t be proper for the FiDanee 

~ to cxpeIl:d. moncy ~  the sancti()n. that was accorded by tJte 
A~ ~l  ~  the S ~ 1 r:rr.ritip. tl:r I'('.ur:'e of the J16rMD«·f)f the Budget. 
And of course ]t mIght be said, "here are personl'! who h&Vfl been 
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aimOli'ileed and all that ". CePtainly I fGr my part-tbat ill my indi-
vidual ~ that I e-xpres&-for my part I shott!d ~  mind it if ~  
gentlemen that have been i~  sit together.lD Simla and ~ l i and 
get on with the whole questlOn as ~ they can and Sl~  the 
incidence and sa forth, and for that purpose they may certainly be 
employed for a. certain time, but to allow them to ~ ~  the country, 
examine-things in the villages and so forth, that will sunply be out. of 
the q11estion, and the expenditure will not be allowable under the sanctIon 
given by the As.o:;embly but under any extr&6rdinary power Government 
might exercise in matters of this kind. I therefore accept the solution 
proposed by :Mr. Jinnah and I hope that the GovernmeJlt will also accept 
it, so that the whole thing might be done satisfactorily and to the best 
interests of the masses of this country, whose calIBe it is always said 
Government have so much at heart. 
The HGDourable Sir Basil Blackett: Sir, this discussion over two 

days has ranged over sueh a variety of topics that I am afraid it will be 
difficult for me in the short time which you will allow me or which I desire 
to allow myself to go over a great part of the area that has been covered 
in the debate. With regard to the Honourable Uover, I despair of persuad-
Ulg him to understand something that he does not want to understand. He 
makes the statement again that the terms of reference which the Govern-
ment originally had in mind were s!?mething quite different from what the 
Government now have in mind. The terms of reference as they now 
stand were announced in the Council of State on the 4th February, and 
they were announced in this House in answer to a qnestion on the 18th 
February. It was a Committee with those terms of reference that was 
approved by the Standing Finance Committee, and it wail money f01" a 
Committee with those terms of reference that was voted by tilis House. 
For this House now to say that they did not vote money for this Committee 
is, I think, quite out of the quesflon. . 

The subjects, Sir, that ha"e come up for diseussion are many and 
"arious. I will take first of all the Taxation Committee, its personnel and 
its terms of reference. I do not want to say much about the personne1. 
It has just been stated that in Bombay in a speech I made there I expressed 
the view that the personnel was unsatisfactory. I did not. I expressed 
the view in Bombay that I had been a little unfortunate in certain 
. instances in connection with the selection of the personnel, but that is 
quite a different thing. I agree with the Honourable Mr. Joshi that it 
is possible to pick holes in the personnel of any Committee but that this 
is probably a better C.ommittee than you would have got by election in this 
Honse. (Some Voices: " Ko, no.") Who are the Members of this Com-
mittee? There is first of all the Chairman who has very wide experience 
in the maehinery of taxatmn and has been for several years the Finance 
Member in the Madrru. Government since t.he introduction of the refol"JllS. 
'1''''0 other member,; of the Committee have been either Ministers or Mem-
bers of Executive Councils of Provirtcial Governments since the introduc-
tion of the reforms. They have very wide knowledge of the admiftistiative 
difliculties, in partiCUlar where the shoe pinches a Minister who wants mOhe)' 
to spend on education, and they have considerable experienee of the dat to 
day work of Governments under the reforms and of their relations lritIJ. 
each other. . 
... lIir. or_DyU II. lIieIlta (Bombay NortheraDivisioD : il I ~ 
.madan. Rural) : Did. not the HOnourable MelQ,ber say in Bombay tbit he 
was unfortunate in the selectiob of the Committee 1 

• • 
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The Honourable Sir Basil Blackett : The Honourable Member has 
nearly had two days in which to make a speech if he desired to do 80 ; 
I really cannot consent to be interrupted now. I have got the speech in 
front of me and will show it to the Honourable Member afterwards if he 
wishes. The personnel I will leave with this one further remark, that I 
think it is very undesirable that in this House we ~ l  1h:row cold water 
on the personnel of any such Committee even on our friend, Dr. Paranjpye. 
I could not help feeling when Mr. Patel began to talk about the qualifiCl&-
tions of this and that and the other of his friends for membership of this 
-Committee that I sympathised with the prayer which I am sure must 
often be in the mind of his leader, " save me from my friend, Patel". The 
terms of reference were those drawn up by the Finance Members of the 
Provinces in consultation. There is one phrase in the terms of reference 
proposed by Mr. Jinnah, though I am afraid it is a little too late to in-
corporate it in the terms of reference as they have already been announced 
for some time, which is I think an improvement. I should be very glad 
to accept that portion. It is the part about the suitability of alternative 
sources of taxtaion "without increasing the present leveL" I should 
have been very glad to have thought of those words at the time. I will 
now have them incorporated in the instructions to the Committee, and 
I hope that will bring home to Honourable Members that there is no 
ground for this suspicion that the Government, in spite- of their very 
definite statement to the contrary, desire this Committee with no other 
idea but that of increasing the total expenditure of the country or the 
total amount raised by taxation. They desire it for the very purpose 
which Mr. Joshi said, that the incidence of the existing taxation may be 
examined, and if it falls too heavily in one direction, it may be lightened, 
with the consequence probably that it would have to be inereased if it 
falls too lightly in another direction. It is a question of expenditure 
whether it will have to be increased conespondingly in the other i ~ 
tion or not, but there is no desire whatsoeyer in connection with this Com-
mittee to find new !i0urces of taxation in order to raise a larger amount 
by taxation. The object is readjustment. The purpose of the Committee 
is to reconsider our existing system of taxation and see whether it is 
capable of improvement both in its incidence and in its machinery. The 
Honourable Pandit Madan Mohan Malaviya said that we have raised 
40 to 50 crores of additional taxation in the last-I forget how many years--
and therefore we do not want a Taxation CommIttee. I would like to' 
ask him one or two questions. Does he know any other country in the 
world which has been deeply concerned in the world war which has not 
increased its taxation, both quantitively and proportionately, more than 
India has 7 

Pandit Madan Mohan Mala.viya : Has not taxation been reduced in 
England during the last two years Y 

The Honourable Sir Basil Blackett: Taxation has been reduced 
during the last two years but if you compare the total taxation in England 
before the war alid the total taxation after the war you will find that the 
increase has becln very much greater both quantitively and proportionately, 
tlian it has been in India. The Honourable Member might be reminded 
too that taxation has been reduced in India also this y-ear, though that 
:i8 . 'Perhaps a ~ i l subject. The Honourable Pimdit also went 
furt1lel' and he sai,d that I was 1lSurping the fUnctions ot,.this Iiouse. Now 
the functions of this House are very clearly -to vote this expenditure 'alid 
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it was not till the House had voted this expenditure that the Government 
ventured to proceed with the appointment of the Committee ; so I cannot 
see how in that direction I am usurping the functions (!f this House. n. 
ehoosing the personnel of this Committee the Executive acted, as I thin_·. 
nearly all Executives act, in accordance with their proljerfuncticns b:, 
selecting the personnel after consultation with those who are likely beRt. 
to be ~  to 1 ~ :! ~  The I l ~  cf partie'; in this I-louse 
might be a little difficult to find always and I de mt i 1~ i~ is a phrasc 
tha.t the Goyerllmen1 would like to see enshrined in a Hesolution of the 
Houfie. 

Mr. M. A. Jinnah :  I am quite willing to withdraw that part if the 
(J·oycrnment will giye us an assurance to thilt effect as is the pra<:tic:e in 
otller Parliaments: . 

The Honourable Sir Basil BI8.(lkett :  I do not think the Honourable 
Member has much justification for saying that it is the practice in other 
Parliaments to consult leaders of the House in regard to personnel of 
exel'utiYe Committees. But as Government are unfortunately not able to 
accept the Resolution as a whole we need not perhaps dispute about that 
point, though I anI sure I shall be glad to see the Honourable Pandit 
MotHal Nehru in the same lobby "ith us owing to his objet:!tion to this 
portion of the Resolution. 

Mr. M. A. Jinnah: That hope is not going to be realised. 

The ~ l  Sir Basil Blackett: The personnel of this Committee 
was selected, as inevitably must be in the ~ of an All-India Committee 
of this sort, in close consultation with Provincial Government!!. 

Then another subject that has been raised is federal finance. As far 
as I understood Mr. Rangaswami Iyengar, he objected  to our discussing 
the subject of federal finance because of King Charles's head-that is to 
say, we must not do anything until self-government has been introduced 
in the form in which he desires. I would suggest to him that if he wants 
the right sort of constitution drawn up by a round table conference or 
whatever other body is going to draw it up, they would be very well 
advlsed to have the results of an expert inquiry into the taxation system-
central, provincial and municipal-before them when they are drawing 
up their constitution ; and indeed if I may venture the observation, the 
interesting discussion we have had for two days has impressed upon me' 
one lesson and that is, that it is extraordinarily desirable that this House 
should have before it an authoritative and expert Committee's report on 
taxation in order that it may discuss the subject of taxation intelligently. , 

Let me now pass' to the economic inquiry. It has appeared to me 
in the speeches that have been made that it is assumed that the Govern-
ment have an objection to an economic inquiry. Mr. Patel thought that we 
had a strong objection to it. Personally, if I may speak for myself, I think 
that a really authoritative inquiry into econ,omic conditions in India 
is one of the great desiderata. I should hope that it would have great 
results. I should hope that it would enable constructive plans to be built 
upon the foundatIons of an authoritative inquiry for improved mediea1, . 
sanitary, and ~ i l facilities for the people. In particular I 1I A ~  
&tress on education. One of the deepest roots of the poverty of the IIIliiIi ~  

et!I in this country is that they have not had stdIleient education to make 
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them ambitious for a better life and willing to work harder and longer in 
order to get it. I do not want to be controversal but in the book from 
which Mr. Willson quoted this morning, almost immediately after the 
passage he quoted and referring to the same village, is this passage :. 

"H the laJI.d is extraordinarily productive, labour is extraordinarily unpro· 
dnetive. From a comparison of result8 in reaping and ploughing it might be 
estimated roughly that a week'8 work by a raiyat or eooly in the Madrae Pre8idency 
is about equal to a day'8 work by a British agricultural labourer, if unaided by 
machinery. 

• • • • • • • • 

This comparillon is not quite fair to the Indian worker, 81 he would doubt· 
1888 be more expeditioUl over ploughing and reaping if it were neces.ary, but 
the fact remains that the Indian worker eUBS very low wages, has a very low 
standard of expenditure, and attains a very low level of efficiency, and the8e three 
characteristics of Indian life are so interconnected that it is impossible to say which 
is cause rather than eifeet. Indian employers do not believe in thc economy of high 
wages; and as yet only faint beginnings of trade unionism are to be fotmd among 
Indian manual ,,·orkers. .Nor does Indiau popular religion, which fosters submis· 
,ion, nor popvlar philosophy which inculcates the art of abstiuence, encourage a 
revolt against the prevailing conditions. .... . . .. In fact various strands of 
economic, social and religions conditions and customs arc Btr8.ligely and l ~  

interwoven in the web .of South Indian life, and· low wages, low efficiency and high 
abstinence are the ground plaJl. of the pattern." 

Mv belief is that it is education and more education which is the 
weapon with which all that is to be combatted. That could not ~ l  
directly frQID the economic inquiry but the economic inquiry would I 
thinl,: reinforce the truth of that ob!ierYation. The pconomic inquiry 
might also teach us the vaiue of agricultural and t('chnical education . 
. the need for an extension of r,p-operath-e credit, for improved irrigation, 
better use of the underground waters of India, and things of that sort. 
Now what has all that got to do with taxation 1 The fact is that these 
two subjects-the taxation inquiry and the economic inquiry-touch 
each other on the fringe of the ~  general subject, the cconomic con-
dition of the people of I ~  but are only very partially interconnected. 
The taxation inquiry is required for our constitutional progress and in 
order that the Governments, including the municipal as well as the 
Proyincial Governments and the Central Governmrnt.-the ~ 

of India may raise the money which they require for c·arrying on the 
services which they carryon by better machinery and at Jess cost to 
the tax-payer than I believe in ·certain cases they do at present. That 
-being so -the tazatior. ~  '7 must undouhtedly to II limited deg'rce go 
into. the general question of the economic condition of the people of 
Indla. In the terms of reference and in the Govcrnment of India's 
~ l i  on, the subject, every cffort waR made to indicate the limitR 
to  which that economic inqqil'Y for the purpose of the taxation inquiry 

l~ ~ i  !n orc;Ier that the taxatioll .inquiry miltht ~  have ~  r()ving 
commISSIon WhICh JIUght take years and might spepd Itself In wasted. l~  
but a definite :mmmission to JIlake an economic inquiry with reference 
to· thc incidence of taxatipn"in so far as that eCQn.pmic inquiry was neces-

Tsary fOl: . .the purposes ·of the taxation inquifY. Quite i i ~  of 
'It .. is the. ~ econoinic inquiry which. ~ I have sa.id, the Govern-
ment do not. ~  all desire to 0ppOf\le. They ~  dpJlbtful .ij.1I to whether 
it can properly be undertaken by a Central Governmerit Committee. 
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Certainly it ought not to be undertaken by a Committee appointed by 
this House if it is to inquire into the economic conditions in each of the 
Provinces. I am inclined to agree that some kind of co-ordinating 
machinery set up by the Central Government might be desirable for the 
purpose of the conduct of this inquiry, but if it is to be effective it must 
be decent.ralised to a certain extent. The Government will await the 
replies of the remainder of the Local Governments which have not yet 
answered. In accordance with the Resolution accepted by the Govem-
ment in the Council of S ~ on the 4th i'ebruary and in the light of 
the discussion which they have tteard to-day they will I am sure be en-
couraged to press the Local Governments to agree to co-operate in some 
kind of co-ordinated inquiry into the e-wnomic condition of India. But 

. there is no reason why for that purpose the proposed Taxation Com-
mittee should be dissolved. On the contrary, if that economic inquiry 
is to be fruitful in its results, the inquiry by the Taxation Committee 
will be a very relevant and important point in the conduct of the 
economic inquiry. It was poillte-d out, was quite rightly pointed out, 
by my Honourable friend Pandit Madan Mohan Malaviya that taxa-
tion is the iunction of the Legislature. Certainly; but does 
not the Legislature require some kind of expert advice 
in considering questions of taxation? There is no proposal that this 
Committee should be appointed and thereupon, in "iew of his special 
capacity to bear taxation decide- that the income-tax of Pandit Madan 
Mohan Malaviya should be doubled. This Committee j.s not going to 
do any executive work ; it is going to make proposals for improving the 
existing ~ S  of taxation; its proposals will be available to the 
Central Legislature and to the Provincial Legislatures when they come to 
discuss questions of taxation. I for one know that my own examiDlation 
of taxation questions in India will be very much better conducted when 
I have the report of an expert inquiry of this sort before me than it can 
be at present, when, with the exception of the gentlemen who have 
recently been appointed to the Centrjal Board of Reyenue there is literally 
in the Government of India no one who has made an expert study of 
the subject of taxation. I there:flore confidently appeal to the House 
not to accept this revised amendment of the original motion, but to allow 
the Taxation Committee to proceed on its labours in accordance with the 
decision arrived at by this Assembly last Ma.rch, and to co-operate ,,,ith 
the Government of India and with the Local Goycrnments in seeing that 
a suitable programme is dl'awJl up for conducting this economic inquiry 
on the desirability of which we are all apparently agreed. 

Pandit Motilal Nehru : May i rise to a· point of explar:nti{ln' I am 
told that in my absence. the Honourable. the Finance Member was pleased 
to express a hope that he would find me in the Government lobby. I want 
to make my position quite clear. The amendment which was moved by 
Mr. Jinnah had my full concurrence and acceptance, except as to one 
little part ; and if I had been. allowed to put it I should have liked to take 
the decision of the House ; but Mr. Jinnah's amendment is the nen best 
thing to what I wanted and I am afraid therefore my Honoui'able friend 
will not ~ the ~E ~  of seeing me in the ~ lobby •. 

The Honourable Sir Baail macs.$&:<:MAJL .ray, tSir. .. tliat I am ~ 
appointed. but not surpf'ifioed f:: .' 

• • 
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Mr. President The original question was ~ 
" This Assembly recommends to the. Governor General in Council that he be 

pleased to suspend the Taxation Inquiry Committee and to appoint a Committee 
in its plaee for a close inquiry into the general conditions of economic life and 
labou, in reference to the re80urces of the country and an estimate of the national 
inconle." 
Since which an amendment has been moved to substitute the foRowing: 

"This Asst'rnbly reeornmends to the Governor General in Council that he be 
pleased immediately to diDolve the present Taxation Inquiry Committee and appoint 
instead a Committee of non-offi4ials and experts, in consultation with the leaders 
of the parties in the Legislative Assembly, to institute a thorough inquiry into anel 
report on the following matters (with power to them to m.ake an ad interim 
report) : 

(1) The eeonornic condition of the various clas8es of the people of India; 
(2) Their ineorne per head; 
(3) Their capacity to bear the existing burden of taxation (including land 

revenue) ; 
(4) The general resources of the country; 
(5) The 'manner in which the burden of taxation is distributed at present 

between the different classes of the population; 
(6) Whether. the whole scheme of taxation-central, provincial and local-is 

equitable and in accordance with economic principles; if not, in which 
respects it is defective ; 

(7) The suitability of alternative sources of taxation without increasing the 
present level; 

(8) The machinery required for the imposition, assessment, and collection of 
taxes, old and new ; 

(9) The general financial and economic effects of the proposals." 
The question is that the Resolution, as amended, be adopted. 
The Assembly divided 

Abdul Karim, Khwaja. 
Abhyankar, Mr. M. V. 
Aeharya, Mr. M. K. 
Aiyangar, Mr. C. Duraiswami. 
Aiyangar, Mr. K. Rama. 
Alimuzzaman Chowdhry, Mr. 
Aney, Mr. M. S. 
Badi·uz-Zaman, Maulvi. 
Belvi, Mr. D. V. 
Cham an LaB, Mr. 
Chanda, Mr. Kamini Kumar. 
Dati, Mr. BhubananlUlda. 
Du, Mr. Nilakantha. 
Duni Chand, LaIa. 
GhazlUlfar Ali Kh.,n, Baja. 
Goswami, Mr. T. C. 
Gour, Dr. H. S. 
Hantl Raj, LaIiL 
Iamail Khan, Mr. • 
Iyengar; Mr. A. ~ i  
Jbmah, :Mr .. M. A. . . 
Kasturbhai Lalbhai, lb. 
KaziDF, :AU. Bhailth·.:.aa. .... 
lI ~  . . '.' 

AYES-60. 

Kelkar, Mr. N. C. 
~ l  Dr. K. G. 

Mahmood Schamnad Sahib BahadW', 
Mr. 

Makan, Mr. M. E. 
Malaviya, Pandit Krishna Kant. 
Mehta, Mr. Jamnadas M. 
Misra, Pandit Shambhu Dayal. 
Misra, Pandit Harkaran Nath. 
Murtuza Sahib Bnhadur, Maulvi Bayafl. 
Mutalik, Sardar V. N. 
Nambiyar, Mr. K. K. 
Narain DUB, Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit MotilaL 
N ebru, Pandit ShamlaL 
Neogy, Mr. K. C. 
Patel, Mr., V. J. 
Piyare Lal, Lala. 
Purahotamdal Thakurdu, .Bir. 
Ramaehandra Bao, DiwlUI Bab&dur K. 
Bajan Baku Shab. Khan BabMv 

)lalllft'.,. ¥akhdulI1f'yecL, ; J .. '. 

" J ~  Diwu., ~ ~  
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A YES--60-contd. 
R:lllga Iyer, . .Mr. U. S. 
Ray, Mr. Kumar Sankar. 

Rcddi, Mr. K. Venkataramana. 
Samiullah Khan, Mr; M. 

Sardn, Rai Sahib.M. Harbilas. 

Sarfaraz Hussain Khan, Khan Bahadur. 
Shafce, Maulvi Mohammad. 
S ~ l  Khan Bahadur M. 

Singh, Mr. Gaya Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha, Kumar Ganganand. 
Tok Kyi, Maung. 
Venkatapatiraju, Mr. B. 
Vishindas, Mr. Harehandrai. 
Yusuf Imam, Mr. M. 

,Abul Kasem, Maulvi. 
NOES--42. 

Ahmad Ali Khan, Mr. 

...... Akram Hussain, Prin(.e A. M. M. 
Bhore, Mr. J. W. 

Blackett, Tbe Honourable Sir Basil. 
Burdon, Mr. E. 
Cah-crt, Mr. H. 

I Hyder, Dr. L. K. Innes, The Honourable Sir Charl<·s . 
i/JoslJi, Mr. N. M. 
i Lindsay, Mr. Darcy. 
I Lloyd, Mr. A. H. 
I Muddiman, The 

Alexander. 
Hononrl! ble Sir 

Chalmers, Mr. T. A. 

Chatterjee, The Honourable Mr. A. C. 
Coclce, Mr. H. G. 
Crawford, Colonel J. D. 

r Muhammad Ismail, Khan Bahadur 
Saiyid. 
Nag, Mr. G. C. 

. Naidu, Mr. Y. C. 
..... Dalnl, Sardar B. A . 
..... Datta, Dr. S. K. 
Duval, Mr. H. P. 
Fleming, Mr. E. G. 
fiidney, Lieut.·Col. H. A. J. 
Hezlett, Mr. J. 
Hindlt'y, Mr. C. D. M. 
..,...Hira Singh, Sardar Bahadm-Captain. 
Holme, Mr. H. E. 
Hudson, Mr. W. F. 
~ ll  Khan Bahadur W. M. 

The motion was adopted. 

I Parsons, Mr. A. A. L . 
,.Raj Narain, Rai Bahadur. 
Rushbrook·Williams, Prof. L. F. 
SalUs, Mr. H. A. 
Sastri, Diwan Bahadur C. V. Visvanatha.. 
Singh, Rai Bahadur S. N. 
Sykes, Mr. E. F . 
Tonkinson, Mr. H. 
Tottenham, Mr. G. R. F. 
Webb, ~  M. 

Wilson, Mr. R. A. 

RESOLUTION RE ABOLITION OF THE COTTON EXCISE DUTY-
contd. 

Mr. President: Pandit Madan Mohan Malaviya. The Member is not 
here. The third Resolution is the resumption of the adjourned debate 
on the Resolution of Mr. Kasturbhai Lalbhai on the cotton excise, which 
he originally moved on the 20th of March 1924 in the following terms : 

«« That this Assembly recommends to the Governor General in Council to take-
eMly steps to abolish the cotton exciae duty as recommended by a majority of the 
Indian members on the Indian Fiscal Commission an. to be pleased to direct the-
Tariff Board to further examine the question. of protection to the Indian cotton mill 
industry at an early date." 

Mr. Kaaturbbai Lalbbai (Ahmedabad Millowners' A~ i i  : 
Indian Commerce): Sir, it is after a comparatively long time that the 
debate on my Resolution is being resumed and I shall, with your permis-
sion, claim. the indulgence of the House to touch on the salient features 

~  . 

.. The Indian ('J[cise on cotton ", to quote.theaaaioriV report of, the 
IDdian FiaealCOJJiDiission, ~  raisies i8suelI whicll C&DI1Ot. be sIecided solely . 
L2.5LA Be 

• • 
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an economic grounds." The past history and the associations of this 
.hnpost are too well known to need any recapitulation. The cotton excise 
has a political significance well understood by all concerned and the duty 
.must therefore go as a first earnest of the changed angle ()f vision in the 
principles of the Government of India. ~ 

.The matter has been discussed a good deal in the press and it needs 
no further proof to show what way the curreilt of public opinion goes or 
how strongly the public feels in the matter. We have, however, the fact 
that the Government of India have already more than once accepted th3 
principle of abolition of this duty, both pr.ior to their acceptance of the 
principles of protection as also subsequent to that. Official memory, Sir, 
is believed to be short in the redemption of pledges and I may therefore 
be excused a repetition of the pledges just with a view to refresh the 
memory. A declaration was made by the Government of Lord Hardinge 
in 1916. In 1922 the policy underlying the declaration was not only 
reaffirmed but further the Government Member in charge of the Finance 
portfolio admitted all the theoretical arguments against the continuance 
of the duty. He also admitted that it is not a good tax because it is a tax 
(Ill production and not on profits: He only wanted six months' time to 
have a scientific readjustment. In 1923· also definite hopes of an early 
abolition were given. But in 1924---a year of a balanced budget-the 
question of abolition was brushed aside as beyond the pale of practical 
~ i i  If I were, Sir, pleading my case in a court of law, I would 
llaye immediately got judgment in my favour on such admissions of a de· 
fendant and the contention of Government would have been ruled out 
under the well-known legal doctrine of res judicata. No court of justice. 
J believe, would allow an unsuccessful defendant to put off or evade the 
execution of its decrees, 

The duty is also undesirable according to the accepted canons of ~  

taxation. It is a tax on production and hits particularly inequitably in 
times of depression. Last year the Bombay mills made losses of 117 lakhs 
of rupees Qut of which the excise duty alone was responsible for 100 lakhs. 
But for this tax to-day we would be able to lower our prices of the poor 
111ftll'S cloth reduce accumulation of stocks and avoid the consequent 
dosing of mills. Past experience has shown tlylt in times of depression 
the excise tax which adds to his losses induces the man,ufacturer to close 
bis business to i i~  such losses, and that step brings in its train un-
~ l  to poor lll:pourers. It also leaves permanent marks by dis-
organisation of labour and consequent loss of efficiency. It is a tax on the 
poor man's necessity. It is a tax on the only industry which can be 
looked upon as an insurance against famine a,nd its incidence falls unduly 
heavily on the poor classes of the community. 

We may also here pause for ~ moment and compare t.he progress made 
by Japan IfDd 4mericaduring the past 30 yea,rs with the ~  made 
by India .. V.Thy.e these countries. are supplying the need:1 of their home 
'PoPlllation ~~  ca.1ier largely for i ~  the Indiun textiJe 
indu:-:ti"Y, though growing for the last 60 years with thc help of st.eam 
and .the oldest ilJ. tlte world if we take hand-looms into account, does not 
111001" ·more, thaJl ·5(J,'per ~  of' India's normal requirements. We have 
beeIl steadily. rosil1g !our i~ markets i'DChina, flaat Ardcll and.otller 
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place!>. It would not be out of place, Sir, to mention here that jUl4t· 
before the advent of British rule in this country, Indian cott(lll goods used 
to supply the demand of this country in full and commanued a Jarge 
export trade throughout the civilised world. These days are no more 
and though the hand-loom industry is now relied. upon as & plank to re-
tain the iniquitous cotton excise impost the exponents of this theory con-
,·eniently forget that it was the fiscal policy imposed by Britain on this 
GDhappy land that proved its ruin. 

Sir, I may be permitted to assure this House that cotton millowners 
having spinning depariments in their factories are particularly interested 
in the uplift and the welfare of the indigenous hand-loom industry. It 
provides a valuable outlet for our surplus yam which has been shut out 
from China and Japan. I wish every encour!J.gement to be given to i~ 

deserving cottage industry to which the villager is able to devote his 
leisure hours without being cut off from his home surroundings. But, Sir, 
has this industry received any consideration from the Government of India 
60 far? I need only refer to the free list in the Import Tariff Schedule of 
the Government of India to convince the House of the treatment they give 
to this industry. Government have been pleased to forego import duty 
on a number of articles ranging from certain agricultural implements and 
dairy appliances of the improved type to hops which I imagine are used 
for the manufacture of beer. Uniforms for Government officials, the cloth 
of which will bear an excise duty if made in India, comes free of any 
duty if imported from abroad but I find no mention of hand-looms or 
their parts in the whole of the tariff. Nay, the House will be surprised 
to learn that cotton  mill machinery parts, which otherwiHe pay an import 
duty of 2i per cent., nre charged at the full rate of 15 per cent. if by any 
chance the customs officer at the port finds that they can possibly be used 
on  a hand-loom even though they ma.y be imported by a cotton millowner. 
~i  this plea of the hand-loom is oz;ty brought in to retain an unjust 
impost which cannot be supported on any other ground, moral or economic. 

In view of these facts, Sir, I submit very pertinently to ask for the 
rep!'ul of the cotton exciHe duty and more pertinently so when we remem-
ber that Indian cot ton mills have to meet the inroads on our home market 
hy bountyfed foreign competitors. This impost is more acutely felt in times 
of depression when even 11 small margin counts in keeping the industry 
J!'oing. As a matter of fact, the exoise duty comes to 5 per cent. on the 
paid-up capital of the mills which ,"very cotton mill is called upon to 
pay irrespective of profit or loss. • 

It is a shortsighted policy to stick to ~ duty only for the present 
!revenue it may bring in. If the Government do not realise the danger 
of outside competition in its proper perspective, the responsibility for 
IItrangling the pioneer industry of the country will rest with the O~T

~l  Let the question be therefore not looked at from a narrow view 
point of the financial need of the ho.ur. I would with all the earnestpess 
1 can command appeal to the Government to t&ke· a sagacioul:l and farsighted 
·,·jew of the question and apply themselves to the task of adjusting their 
finances to the abolition o! the duty. 

;. pandit.BhaJ;DlaI JJehrn (Meerut Division ~ i I l  
~  I rise to s,pport.:mY HOilourable .. i ~l l Mr. Kasturbhai . Lalbhai. 
n IS a well known tact that the Indian. lDinufactures in the 18th ceatury. 



• 
LEGISLATIVE ASSEIrlBLY. [22ND SEPl'. 1924,. 

[Pandit Shamlal Nehru.] 
were superior to the manufactures of other countries produced by the 
finest machinery. I do not propose to repeat the well-known reasons, 
which have been so often repeated in this Uouse, but I only want to give 
you a few 'quotations from the speeches and writings of well-known persons. 
find papers. Mr. Romesh Chandra Dutt, whose writings on c the subject 
of Indian economic history probably had the greatest influence in India 
than that of any other author, remarks: 

" India in the eighteenth century was a great manufacturing as well as a great 
agricultural eountry and the products of the Indian looms supplied the markets of 
Asia and of Europe. It is unfortunately true that the East India Company ~ 
the .British Parliament, following the commercial policy of a hundred years ago, 
discouraged the import of certain Indian manufactures in the early years of BritiSh 
rule in order to encourage the rising manufactures of England. Their policy was 
to make Inrlia subservient to the industries of Great Britain and to make the 
Indian people grow raw produce mainly in order to supply material for the looms 
and manufactories of Great Britain. This policy was pursued with unwavering 
resolution and with fatal success." 

Now, how that success was attained can be gauged from the fact of 
the number of laws made in England for keeping away the manufactures 
of this country from England. I will quote only one or two instances. 
For instance, when the warehousing system came into force in England.. 
the ~ i  duties' were : 

£ s. d. 
On Muslins, plain; Nanquin cloths, Muslins, white calicoes, 

:flowered or stitched, per £100 value 7 10 0 
(In atidition 3 per cent.) 

Plain white Calieoes and plain white Dimity, per £100 
value . 2 10 O· 

Cotton Manufactures not enumerated, per £100 value 2 0 0 
In addition to this, the duty for home consumption was : 

Calicoes, plain white, for every piece 
and besides for every £100 value, the duty was 

Cotton manufactures, not enumerated, in addition 
duties, per £100 value 

Dimity, plain white the yard 
and besides per £100 value 

Musluls, plain; Nanquin cloths, Muslins, white 
flowered or stitched per £100 yalue 

to other 

calicoes, 

£ s. d. 
0 6 S 

20 19 1 

122 0 0 
0 2 0 

22 3 6 

19 13 9 

If you work out the average, I think it will be very much over 100 per 
cent. for every £100 value of goods· received from India. Even this was 
nf)t successful in England. The wearers wore the Indian cloth only and 
the sellers always imported the Indian cloth. Later on, there was ~ 
law making it penal for anybody, for any inhabitant of England, to wear 
cloth manufactured in the East Indies, and the penalty was £500 for each 
offence, for the seller as well as the wearer. This is how the industries of 
this' country were crushed. Again, when machinery was introduced in 
England on a larger scale, it was necessary to find a market for the pro-
duets of England. ~ India, as is always the case, was the easiest thing to 
manage. Unfort:mately, there were 80me people in India who had started 
their mills and wanted to compete with the British manufacturers. To 
introduce· English goods into India wsa not 80 very easy as they had 
~ i  It was easier to stop the sale of Indian goods in England, but 
~  was not 80 very easy to compete in India with its cheaper labour and 
Its shrewder ba1&ias than the English ba1&ias, and therefore this counter-
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vailing duty was put on. Now, Sir, I am not giving my own -opinion ; I 
am only giving you the opinions of a few well-known people as I have 
,said before. Even the Times of London on the 5th March 1917 wrote : 

." The Indian cotton excise duty has always been politically, economically, 
and, above all, morally indefensible .. ".,. It has made a grave breach in the 
m.oral basis of the British control of India. It was deeply resented from the outset 
.and has remained an open BOre. At the bidding of Lancashire, the Hindu peasant 
.has had to pay more for his clothing for twenty years because, although it is made 
in his own country, it is subject to an excise duty. The better classes, who wear 
Lancashire products, have gained the benefit because, until now, the cotton duties 
have been unduly low ... ", We have repeatedly BOught to warn both Lancashire 
and past Governments that India, where public opinion is now awaktr and alert, 
would not for ever tolerate a tariff dictated by English considerations." 
It is no Indian that has written this. It was a greater " friend" of 
India than the Friend of India (the Statesman of Calcutta) which writes 
this. Mr. Bonar Law's views are these : 

" We have imposed in India excise duties on cotton corresponding to the import 
duties. Lord Crewe, as a member of the Government which lives in a world of 
make·believe, is able to say to India, 'We put on these excise duties for your 
benefit; everything is well '-though he knows it is not true, and there is no 
Indian who does not know that it is untrue. How is it possible to believe it' 
Everyone who has studied the Press, or who has studied the debates at the time 
these excise duties were introduced knows that they were put on for the protection 
af Lancashire, and it proves that our object was t:l prevent Indian manufacturers 
from getting any advantage. Otherwise excise duties would have been put on 
everything; . . .. These excise duties are detested in India. They are detested 
not so much because they give us equality of treatment, but because of the 
annoyance and inconvenience which they cause, and everyone in India would rejoice 
to see them remoTed." 
ThE-se are the opinions of very well-known people, one of them an ex-
Prime Minister of the British Empire. I have given the opinions of so 
mllny people. Only yesterday, a friend of mine was telling me that by 
tllking off these excise duties you will be enriching the Indian millowners, 
at the expense of the poor. I do not know how tha,t is possible. The 
poor will remain as they are, but if the excise duty is taken off they will 
get, I think, slightly richer. If the Indian millowner reduces the price 
of cloth correspondingly, the poor will have to pay less in future than 
what they are paying. I am no advocate for the Indian millowner, or 
for the matter of that, the British millowner. Both of them are pro-
fiteers and do not trea,t their employees well enough. I am siding with 
the Indian millowner for the simple reason that the cloth here will be 
slightly cheaper. Besides, the money which flows out of my country and 
which has no chance of ever being recirculated in the country, will stop 
in the conntry and there will be a chanee of its recirculation among the 
people. As for the benefits to be conferred or which ought to be con-
fcrred on their employees by the Indian millowners, that question does 
not now arise. I hope however that it will arise in the Delhi session, and 
t!"lCP, we will ha.ve to say a lot as to what ought to be done. But at present 
this excise duty for many reasons very well-known to Government benches 
as well as to others, should be taken off immediately. 

Raj Sahib M. Barbilas Sarda (Ajmer-Merwara: General) : I rise to support the Resolution. Sir, the Resolution consists of two parts. The 
first is a recommenda.tion to abolish the cotton excise duty. The second is 
8: recommendation that the question of protection to the cotton mill industry 
ililridia be examihed.' The first'part has a sort of finality about it in'that 
if, 'reOOmmends that the 'eotton excise duties, 'Mould be finally abolished. 
TlttFseeOnd ·part only "tha.tthe c1ne&tion of protectiortbeing gn.en to 
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the industry be examined, and does not reoommend that protection bj::m. 
to the cotton iildustry. It has been said, and it has been constantly • eel 
iilto our ears, that the abolition of the cotton excise duty is nothing mere 
than the rightillg of a wrong done years ago when the excise duty on cotten 
was imposed not by the free will of the Government of Indili but ft:t tile 
dictation of Lancashire. If that is so, I am surprised that Honourable 
Members iil this House shoUld have made the acceptance of the motion 
to abolish this excise duty subject to certain conditions-a condition that 
the owners of mills who wuUld profit by the abolition of this excise duty 
shoUld either pay a certain amount to Government or give concessions to 
their employees. If this House is going only to right a wrong that was 
done, I do not see that the undoing of the wrong shoUld be subject to any 
conditions. I will give a little illustration. Suppose a man is fined by a 
judicial court and pays Rs. 5,000 as a fine into the treasury. He appeals 
to the higher court and the appellate court remits the fine and sets aside 
the lower court's judgment. Will it be fair or just for the judge or the 
public prosecutor or for the spectators in the court to demand that before 
that man is reimbursed, before the fine is paid back, he shall pay a certain 
amount either to Government or the court officials, or to his servants, or 
t..) the public present In the court T In the present case the fine paid is 
not even returned. If we are only righting a wrong, if we are only doing 
now what should have been done long ago, there is no reason why we should 
attach any conditions to the abolition of the excise duty. The excise duty 
should, if it is wrong, be abolished. If the labour is e1itiUed to concessions 
or entitled to certain rights, let that question be decided on its own merits. 
I thiIi.k the righting of this wrong should not be subject to conditions of 
any kind. 

Mr. Ahmad Ali Khan (Assam: Muhammadan) : The genesis of this 
duty must I think be known to the Honourable Members here but' [ 
venture to think it would bear repetition. In 1895 the Government 
of India were compelled' by financial stress to re-impose the greater 
part of the 5 per cent. tariff on imports but they excluded the coarser 
cotton fabrics at that time. Later on those cotton fabrics had to be 
included and eventually the Goyernment had to agree to the levy of 
a counterYailing excise duty of 5 per cent. on cotton fabrics manufactured 
in the Indian power mills. In 1896 that duty ,'Vas lowered to 3t per 
(,(,Jlt. at which figure 'it now remains. Rightly or wrongly, most people 
believe that the excise duty imposed on India iii! for the selfish benefit 
of the British manufacturers and under pressure of the British politici8.l'l. 
They believe that the Englishmeil here have hitherto been able to find 
and always find some excuse to retain that excise duty. I strongly 
support the first part of the Hesohition that the duty sh-ould be abolish-
ed at the earliest possible mi\mel'lt; My reason for taking up that 
position is this, that this duty has done great harm and that no ll ~ 
has brought greater discredit to the British Government in this country 
than this excise duty on Indian manufactured c-otton. It has formed 
the principal plark "in the a;.:itation in many qUlll'ters in this country 
and the :mOf1er this dut:;- ~ done awny wi' h the better for all.partiell 

. roneerned. . An argument often urged. in its fl\Vour is tbat taa d,uty 
~ a small one, oBJ.y 31 per cent. A Parsi gentleman, iihe late Mr. 
olamsetjec 'tat a, wOl"ked out ~ figures. and arrived &1i tlMl eoo.elBSioll 
that although the duty is 8. smltll (}IIi'. ~ eiTeet OoD i ~ is ell:\riv.aleBh 
to a 7iper- cent. tax, that is to say, it has had the effect of retarding the 
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flow of capital into cotton mills in this country. AJIotla.eI' ~  in 
favour of the abolition of the duty is that it raises the price of cheaper 
Indian fabrics in this country without benefiting the Lancashire workers 
because it is a commonplace that the Indian mills in this country do 
not produce the finer fabrics that have to be imported from outside. 
The competition to the extent that exists is very slight indeed. 

With regard to the second portion, in which Mr. Kasturbhai pro-
poses to direct the Tariff Board to examine the question of protection, 
I am not in agreement with that portion of the Resolution. I believe 
the cotton mills here are well in a position to look after themselves and 
that now or ill the immediate future they cannot need the assistance 
of a tariff wall. The market is near at home ; the raw material is at 
their door. Therefore, Sir, I cannot accept the second part of the 
Resolution. These are my reasons for supporting the first part to the 
Resolution. 

Mr. ltI. K. Acbarya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : I claim to come from a constituency in which not 
hundreds or· thousands but hundreds of thousands are weavers by 
profession subsisting on their hand-loom alone. I refer to this because 
during the Delhi session Mr. Bell, who then happened to be in this. 
House, from :8ombay, stood up and elaimed to speak as in special 
sympathy with the interests of the hand-loom weaver. I hope I shall 
not be failing in duty to the hand-loom weaver who, as I said, forms. 
by no means an inconsiderable percentage in my own constituency 
and in fact I should think in any rural constituency in India. There-
fore if on this occasion I do give my support to the Resolution moved by 
my Honourable friend Mr. Kasturbhai it is not that I am indifferent 
to the interests of the hand-loom weaver or that I wish that the mill-

. owner at the cost of the hand-loom weaver should be given any"· special 
facilities. I support this motion because I feel convinced from the 
facts and figures that I have had access to, that the motion on its own 
merits does deserve the support of every true Indian interested in 
national progress. I do not desire, and indeed I believe it is unnecessary 
at this moment, to go into the past history whether in general of the 
textile industries of this land, or into th& past history even of this 
particular cotton excise duty. It is admitted on all hands that this 
duty has had a very iniquitous origin, it is admitted on all hands that 
its continuance for so many years has been quite indefensible. The 
question now before us is, taking the present conditions of the country 
into account, ta1$:ing the i ~ l arrangements at present obtaining in 
the country, whether it is necessary to keep on this duty which was, 
as I said, iniquitous in origin and indefensible in continuanee for many 
years at least. There are only two or three issues that seem to arise 
in this connection. The first iJ'l whether any further increase of 
prosperity in the present condition of the mills would jeopardise the 
progress of the hand-loom industries; whether the removal .of this 
cotton excise duty will only be simply enriehing those who are already 
rich, and lastly what exactly is going to be the gain to the country 
at large and to the labourers in particular. These questions have beel!!. 
more than once raised. Facts and figures were advanced as I referred to 
in Mr. Bell's speech ; it was a very interesting speech whieh many Members 
are likely to remember. I desire on this oeeasion to poillt out that 
some of the facts and figures laid before. us during the debate at Delhi 
by :Mr. :Bell have been very well answered by my friend Mr. )(anm: ...... 
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das Ramji of Bombay. I hope the pamphlet has been circulated to 
all Members of this House containing Mr. Bell's speech and the 
erushing reply to that speech. The points seem to be these. It is not 
denied by the millowners themselves that the mill industry in India 
ha.s had a fairly progressive career, that the mills in Ip.dia have been 
advancing in prosperity from year to year. It is not denied at the 
present moment, as everybody knows that there are three sources from 
which we get all the cloth that we want-the mills, the produce of the 
hand-looms and imports from foreign countries, and here are some 
figures that I have noted. It is true that in 1896-97 the mills in India 
produced only 275 million yards: the hand-looms contributed 800 
millions and the imports amounted to 1,925 millions of yards. This 
was some 26 or 27 years ago, and the figures for 1921-22 are as follows : 
The mills have given us 1,525 millions of yards, the hand-looms 1,000 
millions and imports 1,200 millions of yards. The percentage in 1896-97 
was as fellows: The mills cOlltribute 9 per cent. the hand-looms 27 
per cent, and imports 64 per cent, of thc total consumption of cloth in 
India_ In 1921-22 the mills contributed 41 per cent., the hand-looms 
26 per cent. and imports 33 per cent. It is not denied, and I for one 
am glad of it, that the imports have fallen off considerably. They 
have fallen from 64 per cent. iIi 1896-97 to 33 per cent, in 1921-22 ; and 
it is apprehensively argued that the great prosperity of the mills 
has brought down the quantity of foreign imports. But I do 
wish to raise this question in the nati<mal interests whether or 
not it is desirable that India should produce all the cotton cloth that her 
children need. Is it a sin, is it a crime if the foreign imports 
have fallen from 64 to 33 per cent Y I would ask most solemnly and 
seriously why there should be a single yard of cloth imported into my 
country which produces enough and more than all the cotton required 
for her children. It is a standing disllrace that this country which 
perhaps produces more cotton than any other single country in· the world, 
and if not so much, at least more than her children need,-it is a stand-
ing disgrace that we should import 1,200 millions of yards of foreign 
eloth, or 33 per cent. of our requirements. Therefore I am not at.aIl 
staggered by this fall in imports. I welcome it and rejoice over it. 
I would welcome the coming of the day when there will be no foreign 
imports at all And if we can do anything to bring down the imports 
still further I would strongl'y urge upon every man. who really loves 
this land and every Britisher who claims to really love this country 
although this is not his own country, to do his utmost to see that this 
-country now, as in the ancient past, produces all the cloth that her 
children want. I want for a moment to dispel the illusion that some 
people have that the growth and prosperity of the mills will bring down 
the prosperity of the hand-loolllB. As I have said, here are the figures. 
In 1896-97 the hand-looms produced only 800 millions, and in 1921-22 
1,000 millions of yards: There has beelL therefore, so far as bare 
q"ilantity is concerned, a ceI"tain increase. There has been of course 
an ll~  inerease in the consumption. The percentage was 27 in 
1.896-97 and ~  in 1921-22. .Tbere has not been therefore any con-
siderable fall such as should .excite the fears of those who claim to be 
great supporters and sympathisers of the hand-loom industry: Now, 
I· want to draw the attention of this HOUSEl to one further point, namely, 
that the hand-looms produce fabrics of a kind which I think are not 
generally affected by mill produce. If I am not mistaken, my informa-. , 
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iion is that the yarn produced in "';he mills il; ot very ml!ch lower count, 
not above ~ ; while that in the hand-looms--at least 1 .&wow m tJle 
most important town in my constit .... ency, the ancient town of Conjeveram, 
where 1 believe there are not less than 1U,UUO hand-loom weavers-
is of very much tiner quality. In Sait:m, Uoimbatore, Madura, and 
~ ot those noted places, 1.11e b.and-loom weavers <1,0 not take up 
coarse yarn. 'they take very tine yarn and mix it up with si.lk ana 
lace and manufacture fine cloths, especially t.lle exquisite saNtha\. 
our l i~ wear. 'the yarn of the hand-100m, as I have said, is very tintS 
yarn, while the yarn used in the milIB generally is of a much lower 
count. 'l'herefore hand-looms generally will not be affected considerably 
by the growth of the mill industry. 1n any case, Sir, I desire that &II 
1ar as possible we should clothe ourselves with our own products. 

Lastly, is it desirable that the mill-owners who are suppObed to be 
already very rich should be made still richer Y Is it desiraDle that 0118 
crore and tio lakhs should be taken away from the Government coffen 
and put mto the coffers of these rich mill-owners of Bombay and Ahmed-
abad' I do not fear the implicatiOn. It is asked, what 18 gomg to be 
the advantage to the labourer. 1 do believe that during the war and 
during those years when these mill-owners were making very large profit. 
they dld give some kind of speCIal bonuses to the labourers, which I think. 
were withdrawn in 19~  If 1 am not mistaken there was a com-
mittee appointed by the Uovernment 01 liombay to inquire into this very 
question, whether the profits made in 19~  were such as to warrant 
the contmuance of the bonus. It was presided over, I think, by the Chief 
Justice of the Bombay High Court, and he came to the conelusion that 
the protits made durmg 1~~  were not such as to warrant the conti-
nuance of -the bonus. :Now, even if the labourers want more---I am sorry 
my friend Mr. Joshi is not here, for he claims to be a great friend of 
mIll labourers, though I can claim to be as great if not a greater friend 
to them than he-it is only when the mills make very good proDt that 
the labourers can get a bonus or any other improvement in their statWi 
and condition and pay, etc. After all, Sir, what are the mill-owners of 
Bombay 7 Is there any single millionaire in Bombay, anyone single 
individual, any great rich man in India that can at all compare with the 
i ~ men of the west Y There are no Rothschilds or Rockefellers here, none 

ef those fabulous rich men in India. I wish that there may be many 
more rIch men in India, even though they may be mill-owners. It is not 
a sin to be a mill-owner. I do believe that the mill-owners of Bombay, 
many of them, did with. a very good heart contribute very munificently 
to the Tilak Swarajya Fund of Mahatma Gandhi three years ago. lam 
confident that as long as they are rich-and I wish they should grow ten 
times richer than they are to-day-I am sure they will contribute amply 
to the national resources. I have also facts and figures to show that when 
they made good profits, they also reduced the price of the cloth they were 
selling. I do not propose to weary the House, but I think, generally 
speaking, the price per yard turned out in the mills has always been 
less than the price per yard of imported cloth. I find it has always been 
one ~  sometimes two annas, less than the cost of the imported cloth ; 
thus In the years 1914, 1915, 1916 and 1917, there have been consider-
able reductions; and I doubt not that in the r.oming years, if the mill-
owners. are able to make really good profits-their books ought to be 
able to show how mWlh they are making-they will be able to they 1Qll, 
be forced to, they will be willing also I hope, to reduce the i~ of clotll . 

L2'5LA .". 



3964 L&GISLATIVE .dUMBLY. L22ND 88n. 19J4:. 

tMr. M. K. Acharya.j 
per· yard !:!o that the poorer people can, get cheaper cloth; and oar 
e:w.leavour ought tOo be to increase the ~  ~l ,to inorease.tke 
output of the hand-loom fll.Ctoi'ies ~  ~ ~ ill ~  
to ~ i  sufiilHent yarn for sale . and ~ l  it to i~  ,handJ.oom.. we&'VeI'8, 
tiO.that the ·hand-loom weaveriiwould not ~ ~9  .. .wvthe imported 

~ fo!' lreeping their ~l I l  l ~ ~i  ,thelilfore mu.stw&pin 
,more yarn for the use of hand-loonit;, and'theY,JQ\lHt,:Ju'oduce BlIllle ol9th 
for the use ()f people in this cbuntry ; .an4 I ~  Jhe,tiDJeuwillliOOn oome 
when we shall be aole ·to·have our own clqth1;, ;8.llQ,it. it; in·. that direction 
that. 1 wish that thi!:!' HdUs,.e. sho'tiTjl giveev!tfY _ i ~  And it is. beooause 
1 believe that the reIOOval of the, i~ l i lli ilL~i  tha,·md 
of impetus towards thil:! great national' ~  .. this vital industry1 the 
cloth industry of India; that r rise to ~  thi& ~i  .. , 
Lastly, I 'shall say just one. word,. and that i4 that I sincerely believe 

that ~  will raise this b()gey of RIs, ~ OO OO  ... and say,-" hew_e 
the ~ l  going to make it up :'. I ~  •. ::).c.ut down expenditure ". 
That will be a most welcome way 'so far as, we. on. this side of the House 
are concerned. We must help the i ~ cloth ~  and even· if 
there isa loss of revenue, the Governmel',lt must either,Qut down-expenditure 
or they must find out other wily!:! and meant;. LDi-wan Bakad.ur T. Baft(JO-
chariar :  " What other means?"),. I am not ,ooncerne.d .. witb <that, .pro-
bably Mr. RangachBriar may be able to find ~l l i i  een-
neetion with the next Budget. I don't wan,t to.usurp .the.functions -of the 
1!'inanoe Member. We are here now ~  against this iniquitous 
tax. Its iniquity hal:! been admitted,-I will just quote a few lines from 
the speech of Sir Malcolm" ij.!liley, l i ~  ll ~  Honourable 'Sir 
Malcolm Hailey said in this 'HoWie: '. " 
. "I will admit all the grounds against the cotton duty. 1 admit that it haa 
aJ1 Jlllhappy hiBtery.I admit that it is not a good tax, because it iii a tax Dll 
production and not on profite." " '. 

After that .admission ·from a re:>poruiible Member of the Government, I 
dO.llOt ~  itwiU be '&pen to any Member to say that itis a tax,which i~ 
not.objectionaBle. ·!fhe only thing that can be urged ~ that ".somehow 
or other, 'righ.tly or wrongly,' viciously 'or' righte9t¥.;ly, the tax has, been 
imposed for ao ()r 30 years :' why not cOD,tiinie.it O~  ~~ longer,".' "If 
you are convinced that it is an i i i il~ tll;x) ~  ax:e,Wf,ong.iDt. continu .. ·J 
ing it, the sooner we'do! away'with i O ~ ~~  ; ~ i  House ·will 
not start upon a new and pure regime'rna better way than by getting rid' 
of ,this iniquitous tax. T he mill-owners will then hase, the sense of· 
jlll!tice and, r!ghteousness' to do what' they ought to. do towards the 
labourers on the one hand and towards the ~ I  in general .on the' 
other. I trust and implore that every Member of this !louse.who agrees 
in, the general qu.estion, who feels strongly on the subject of the national 
prosperity ef India 80 far as 'its most ini;portant and ,essential .industry 
is concerned, will give his unhesitating and c.ordial, support to· the, 
motion . that is btmere the House. ' 
Mr. President ': I I do not propose to ask the House to sit late tonight 

as this debate will be carried over in any ~ to the next day for non-
official ·Resallltions, that is, Wednesday. This House now stands 
adjourned 'till 11 A.M. to-morrow. ..,' 

. The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
23rd SepteJl!.ber, 1924. .  , 
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